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Page 79, line 14, agd 'but' after 
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INTRODUCTION 

I, the Chainnan, Estimates Committee, having been authorised by 
"the Committee to submit the Report on their behalf, present this 
Third Report on the Ministry of Works, Housing and Supply (erst
while Ministry of Works, Housing a'nd Urban Development)-Rural 
Housing. 

2. The examination of estimates relating to the Ministry of Works, 
Housing and Supply-Rural Housing was taken up by the Estimates 
Committee (1966-67), They obtained necessary information and 
took evidence of the representatives of the Mi'nistry of Works, Hous
ing and Supply on the 30th November and 1st December, 1966, That 
Committee, however, could not finalise their report due to the sudden 
dissolution of the Lok Sabha on the 3rd March, 1967. The Estimates 

,Committee (1967-68)' have perused the minutes of evidence and have 
,come to their own conclusions which have been embodied in the 
;Report. 

S. The Committee wish to express their thanks to the Secretary 
,and other officers of the Ministry of Works, Housing and Supply for 
,p1adng before the Committee the material and information they 
wanted in connection with the examination of the estimates. 

4. The Report was considered and adopted by the Estimates Com- ' 
.mittee (1967-68) at their sitting held on the 11th May, 1967. 

5. A stateme'nt 'showing the analysis of the recommendations con
IbiDed in this Report is also appended (Appendix IX). 

MW:W'DELm:; 
:Jf ... 29, 1967. 

~'8, 1889 (Saka). 

(vii) 

P. VENKATASUBBAIAH, 
Chairman, 

Estimates Committee. 
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Introductory 

Expressing bis views in regard to rural reconstruction Mahatma 
Gandhi wrote in the issue of the Harijan of the 4th April, 1936, as 
follows: 

"We town dwellers have believed that India is Ito be found in its 
towns and the villages were created to minister to our needs. We 
have hardly even paused to enquire if those poor folk get sufficient to 
eat and to clothe themselves with and whether they have a roof to 
shelter themselves from sun and rains". 

2. As regards village sanitation, Mahatma Gandhi has expressed 
his views as follows: 

"Divorce between intelligence and labour has resulted in criminal 
negligence of the villages. And so, instead of having graceful ham
lets dotting the land, we have dung heaps. The approach to many 
village is 'not a refreshing experience. Often one would like to shut 
one's eyes and stuff one's nose; such is the surrounding dirt and 
offending smell ...... A sense of national or social sanitation is not a 
virtue among us. We may take a kind of a bath; but we do not mind 
dirtying the well or the tank or the river by whose side or in which 
We perform ablutions. I regard this defect as a great vice which is 
responsible for the disgraceful state of our villages and the sacred 
banks of the sacred rivers and for the diseases that spring from in-
sanitation". 

3. In the Harijan dated Ithe 9th January, 1937 Gandhiji descrrbed . 
an ideal village as follows: 

"An ideal Indian village will be so constructed as to lend itself 
to perfect sanitation. It will have cottages with sufficient light and. 
ventilation, built of a material obtainable within a radius of five 
miles of it. The cottages will have courtyards enabling house 
holders to plant vegetables for domestic USe and to hcuse their cattle. 
The village 'lanes and streets will be free of all avoidable dust. It 
will have wells according to its needs and accessible to all. It will 
have houses of worship for all, also a common meeting place, a place 
common for grazing its cattle, a cooperative dairy, primary and. 
secondary schools in which industrial education will be the central 
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'fact, and it will have Panchayats for settling disputes. It will pro
. duce its own grains, vegetable and fruit, and its own kbadL This 
is roughly my idea of a model village. In the present circumstances, 
its cottages will remain what they are with slight improvements. 
Villagers can help themselves, if they have mutual cooperation and 
cdntribute voluntary labour for cornmon good. I am convinced that 
they can, under intelligent guidance, double the village income as 
distinguished from individual income. There are in our villages 
inexhaustible resources not for commercial purposes in every case, 
but certainly for local purposes in almost every case. The greatest 
tragedy is the hopeless unwilli'ngness of the villagers to better their 
lot". 

Mahatma Gandhi was of the opinion that "the villages of India 
must become self-supporting and they must be saved from fiuctua
tidns as much as possible. They must manufacture the finished goods 
which they require, in their own villages if the requisite raw mate
rial for them is produced locally. There should be no intervening 
agency betwee'n production and ultimate distrib.ltion. To bring 
about such a society village industries should thrive." 

Gandhiji's idea about village self~overnrnent has, to some extent, 
been reflected in Article 40 of the Ccmstitution which reads as under: 

"40. The State shall take steps to organise village panchayats 
and endow them with such powers a'1ld authority as may 
be necessary to enable them to function as units of self
government". 

,It is to be expected that the Panchayat institution will take up the 
task of overall development of rural areas, including rural housing. 

B."Brief History of Village Housing ill India 

Living Conditions in Villages 
4. The Enviromnental Hygiene Committee, in 1949 observed 

-tbat-

"The structure of the village (in India) has a pattern that varies 
"from province to province. It is well developed into a plan and has 
streets. temples, grazing grounds, etc., in the Madras province and 
'l.{ysore State. Ii is a 'loose and nebulous collection of houses set 
amid ponds and served by no roads in West Bengal. There, one vil-
lage merges into another. and the whole area is under rice cultiva
"tion or water. The villagE'< in the Central Province and Bihar and in 



·-the United Provinces are compact and well separated from one an
other. They have some sort of streets. The villages in Rajputana 
and Bombay are congested almost like towns. On the Malabar coast, 
they are full of pretty debtched cottages on large grounds. Few 
villages have a satisfactory arrangements for disposal of r.xcreta. 
Houses are not inadequate and not too badly ovcrc;-owded. But win
dows are few and lighting is poor. The people live in unduly close 
proximity to animals. The insect pests are innumerable." 

Planning difficult 

5. The Environmental Hygiene Committee further observed 
that-

"It is difficult to carry out planning in such villages. The people 
are poor, but their modes of living have taken deep root in their en
vironment. They cannot be uprooted to new villages with new 
houses. They own their old houses and cannot afford to give them 
up and build new houses, even if they were willing. All that can 
be done is to improve communications, to open up a road if there is 
none, to provide a water supply and a grazing ground for cattle, and 
to persuade the villagers (i) to put in a few windows and keep them 
open, (ii) not to live with cattle, and (iii) to put up latrines of a 
sanitary type. Their school should be housed well with proper sani
tation arrangements. A model house built in the village may have 
an educative val)le ........ It is all round planning for village uplift, 
with an emphasis on the individual whose self-help and cooperation 
are all important but who is too ignorant to practise and too poor to 
·change rus envirpnment in a hurry ........ The whole shifting or re-
·planning of an existing village is impracticlllbile. Planning can be 
-confined only to new villages that have to be established. 

;lnception of Village HOUBing Scheme 

6. About housing in general, it has been stated in the First FIve 
Year Plan that " ..... There is increasing recognition everywhere of 
·the close relation between housing and the health and well-being of 
the people. Actually, over a number of years, shortages on a large 
scale have developed amd conditions worsened a great deal. Efforts 
made to solve the problem were handicapped by the difficult econo
mic situation prevailing during these years .... The situation has 
·become particularly serious on account of the large increase of 
population since 1921." Referring to the prorlem of rural housing 
the First Plan stated that "The problem of hO'.lSing in rural areas is 
·a vast one as even now 83 per cen-t of the entire population of India 



live in villages. Having regard to the limitations of financial resour
ces, a satisfactory programme of rural housing during the period of 
the Plan (First) cannot be envisaged .... The problems which con
front the rural areas are, however, somewhat different in char-aeter 
and do not call for expenditure of large sums for individual housing 
units. Unlike in towns, land value, and consequently congestion, 
is not a principal factor. The immediate needs of the villagers are 
primarily adequate water supply, improved communications and 
arrangements for disposal of sewage and waste-products. Improve
ment in standards of rural housing should be aimed at primarily by 
utilising labour and materials locally available with only a modicum 
of technical assistance. By the use of aided self-help technique, 
preferably promoted through the Community Projects Administra
tion, wherever possible, a significant increase in the standard of 
living in the villages may be accomplished and the pressure on the 
cities relieved to a large extent." 

Citing the example of aided self-help in Puerto Rico as being 
worthy of emulation in India it has been stated in the First Five 
Year Plan that "conditions in Puerto Rico are similar in many ways 
to those obtaining in this country. There, a rural development pro
gramme included secure tenure of building-eum-garden plots with 
aided self-help in house construction, in gardening, in water supply 
and sanitation development and in multi-purpose cooperative activi
ties. The aid given by the State consisted of equipment, materials 
and skilled assistance costing $ 300 per housing unit. The equip
ment consisted of truck for hauling gravel and sand from nearby 
sources, concrete mixers, hand operated cement block machines and 
wheel barrows. Building materials in the form of lumber, portland 
cement and reinforcing steel were also supplied. The estimated cost 
of each housing unit, viz., $ 300 was advanced to the villager as a 
loan with provision of repayment in easy instalments of about 
$ 2.50 a month. The subsidy involved in the housing aspect of the 
scheme was the absence of interest on the loan. The cost of house, 
if purchased, would have been $ 1500. Thus by investing his own 
labour and with a certain amount of help from the State the villager 
in Puerto Rico saved $ 1200 or 80 per cent of the cost of a. house of 
much better quality than he could otherwise afford." 

It appears that the First Plan formulated some general principles 
and programmes for rural housing-mostly on the basis of the ex
periment carried out in Puerto Rico. Some demonstrations of 
improved standards of rural housing built in selected areas were 
also held. But not much was done in assisting the villager to build 
better types of houses within his means and with the resources 
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readily available to him through the methodis of aided self-help. It 
was also recognised that emphasis should be laid on the use of loea1 
materials in construction. 

Village Housing Pro;ects Scheme in Second Plan. 
7. With a view to ensure a coordinated approach to the problem 

of housing and connected problems of rural development based on 
the principle of aided self-help, a scheme known as Village Housing 
Projects Scheme WIllS introduced in India during the Second Plan 
period in August, 1957. It has been stated in this connection that: 

"In order to stimulate local initiative and the maximum use 
of local resources, outside aid, particularly financial aid, 
must be restricted to the minimum. Technical aid and 
guidance will, however, have to be freely made available 
by the State to the maximum extent required. The houses 
to be built in the selected villages will be designed on a 
very modest scale so as to set standards consistent with 
the stage of growth of the rural economy and the level of 
incomes over the greater part of the rural community. 

Financial assistance in the form of loallls will not exceed 50 per 
cent of the cost of constfruction (inclusive of the cost of land in cases 
where villages in flood affected areas are rebuilt on new sites), 
subject to a maximum of Rs. 1,500 per house." 

Modifications made in the Second Plan Period 

8. The scheme has been modified from time to time. The impor
tant modifications made since the introduction of the scheme aire 
briefly indicated below: 

(i)\ Research-cum-Training Centres.-Tbe Government of India 
announced the establishment of six Research-eum-training centres 
for the purpose of promoting research in the use of building mate
rials and the improvement of building techniques and also for train
ing technicatl personnel employed in planning and execution of pro
jects under the Scheme. These centres were to function under the 
overall guidance of the National Buildings Orga71isation (October 
1958). 

(ii) Acqu.isition and development of land.-The State Govern
ments were permitted to utilise a part of their loan allocation for 
the purpose of acquisition and development of land in selected 
villages and for provision of open developed plots, where necessary 
"July 1959). 
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(iii) Inter-Departmental Committee in the States.-To ensure
effective coordination of the assistance given by various Ministries 
for different rural development programmes, including village hous
ing, the State Governments were asked to set up Inter-Departmental 
Committees at the State level, consisting of representatives of dif
ferent departments concerned, with the Development Commissioner 
as the Chairman. Similar committees were also to be set up at the 
district level with the District CollectoriDeputy Commissioner as 
Chairman (July 1959). 

(iv) Enhancement of Loan Assistance.-As it was found that the
average villager could not contribute one half of the cost of construc
tion from his own resources; the loan assistance admissible under 
the Scheme was raised from 50 per cent Ito 66-2!3 per cent of the cost 
of construction of the house subject to a maximum of Rs. 2,000 which 
was previously Rs. 1,500 (June 1960). 

(v) Improvement of existing houses.-States were also permitted 
to utilise 15% of tIie allocation under the scheme for gran't of loans· 
for the improvement of existing houses (June, 1960). 

Modifications made during the Third Plan Period. 

9. (i) Selection of Villages.-The Scheme originally envisaged the
establishment of Village Housing Projects only in the Community 
Development Blocks. This restriction was removed in August, 1961. 

(ii) Improvement of existing houses.-The State Governments 
were allowed to utilise 20% of their loan allocation for grant of 
loans for improvement of existing houses instead of 15% as permitted 
earlier (August, 1961). 

(iii) House sites or landless Agricu.ltu.ral workers.-The State 
Governments were permitted to utilise about 1/3rd of their allocation 
for the scheme for provision of house sites to landless agricultural 
workers. The expenditure on this account would be made available 
to the States in the form of Central grants. About 20-25% of the cost 
of house sites would be recovered from the beneficiaries in convenient 
instalments, to be ultimately utilised by the respective village pan
chayats for the improvement of sanitation etc. (September, 1962). 

(iv) Streets and Drains.-The State Governments were further 
permitted to utilise roughly 1/6th of their allocation for the provision 
of streets and drains in the selected villages. This expenditure would 
also be in the form of grants (~tember, 1962). 
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(v) Additional Overseers.-In order to provide adequate technical' 
service/guidance to villagers and other local authorities, the State 
Governmnets were permitted to engage additional overseers for the' 
Rural Housing Cells. 50% of the expenditure on the pay and allow
ances (including T.A.) of such staff was to be met by the Govern
ment of India, in the form of grants (September, 1962). 

(vi) Increase in lOll,. assistance.-In view of the general rise in 
building costs, it was decided that the quantum of loan assistance . 
should be enhanced from 66-2/3% to 80% of the costs of the house,. 
subject to a maximmum of Rs. 3,000/-, instead of Rs. 2,000/- per house' 
(July, 1965). 

(vii) Replanning of Villages.-The Village Housing Projects 
Scheme originally envisaged the total remodelling of villages, sector
by sector, over a period of 8--10 years. In the light of the experience' 
gained, it was decided that replanning of villages should be taken up' 
only where it is feasible_ In other cases, the emphasis should be on, 
improvement of general sanitation, environmental hygiene and deve-
lopment of new colonies on a planned basis (July, 1965)_ 

Present Scheme 

10. The present Scheme as modified from time to time, provides 
mainly for the following: 

(1) Grant of loans to residents of the selected villages for cons-· 
truction of new houses or improvement of existing houses upto 80%, 
of the cost, subject to a maximum of Rs. 3,000/-. 

(2) Central grants to State Governments for prO'lTision of streets' 
and drains in the selected villages to Unprove sanitation and environ
mental hygiene upto 1/6th of their allocation. 

(3) Central grants to State Governments for provision of house' 
sites under the scheme to landless agricultural workers upto 1!3rd·. 
of their allocations. . 

(4) Provision of technical servicesi guidance through Rural Hous-
ing Cells set up in State capltals. The State Governments were
permitted to engage additional overseers for the Rural Housing Cells. 
50% of the expenditure on the pay and allowances (including T.A:.)-
of such staff is met by Government of India, in the form of grants. 

(5) Intensification of research >through 
centres in different regioos. 

research-cum-training: 
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11. Asked about the conidtions prevailing in rural areas in India 
. and Puerto Rico, on the basis of which the Rural Housing Projects 
Scheme was formulated, the Secretary of the Ministry of Works, 
Housing and Supply who had recently visited Puerto Rico admitted 
that the economic conditions in the rural areas of India and Puerto 
Rico were radically different. He explained: 

"The economic conditions of people in rural areas of Puerto 
Rico are not the same as the economic conditions of ou." 
people here. The economic conditions there are ve1'7 
much better than the economic conditions of the people 
here. Secondly, they have built houses for their village 
people which I found, on visiting them, are not village 
houses as we understand them. They are semi-detached 
bungalow type houses which you see in some of our urban 
areas. It is rural setting but the h)uses are as we find in 
some of the urban areas. These are modern houses, part
ly pre-fabricated, with roads, water. electricity and full 
development as in a urban city. To suggest that our 
village conditions are similar to Puerto Rico and that we 
should provide village housing similar to that in Puerto 
Rico, I am afraid, is not at all possible. The cost of those 
houses is much more than we can afford. The setting is 
different. Their requirements are different.'· 

The Committee feel constrained to state that the {omulation of 
Village Housing Projeets Scheme on the Puerto Rico pattern was 
based on inadequate understanding of the social and eeonomic condi
tions prevailing in the roral areas of the two countries. They feel 
that this was the initial handicap of the scheme as there was hardly 
allY similarity in the roral eeonomic and social conditions obtaining 
in Puerto Rico and India. Moreover, the Commitee regret to note 
that there was no serious attempt to implement the ideas and pro
grammes put in the Second and the Third Plans with the result that 
the scheme has not so far made any headway. The Committee would 
urge that such an important social welfare scheme which affects a 
vast majority of population should be prepared after a careful and 
realistic: assessment of the needs and conditioas of the people of our 

'·eo_try. 
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PROGRESS OF VILLAGE HOUSING PROJECTS SCHEME 
DURING SECOND AND THIRD FIVE YEAR PLANS 

A. Financial Provision and Physical Targets 

12. The table below gives briefly the 
-actual expenditure, physical targets and 
()f the Village Housing Projects Scheme 
-Tl:iird Plan periods: , 

Financial 

-----------------------

financial provision, the 
achievements in respect 
during the Second and 

Physical 
(No. of Houses to b~ built) 

Period Provi- Amount 
sion allocated 
indica- to various 

Actual Percen- Target as Actual 
expendi- tage of indica- Achieve-

Percen
tage of 
6 to 5 ture 3 to I ted in ment 

the Plan during 
the Plan 
period 

ted States dur
in the ing the 
Plan Plan period 

I 2 3 

(Rs. in crores) 

Second Plan 10 4'85 3'76 

Third Plan 12.70 12'79 4'41 

4 5 6 

37. 6 *1,33,000 7, 185 

34'7 1,25,000 25,188 

7 

5'4 

20·1 

It will be seen that compared to the financial provision made in 
the Second and Third Plans, the actual expenditure incurred dur
ing that period amounted to 37' 6 per cent and 34' 7 per cent respec
tively i.e., a shortfall of 62' 4 and 65' 3 per cent. Against this, the 
shortfall in achieving the !physical targets during the two Plan 
periods was 94' 6 and 79' 9 per cent respectively. 

13. The Village Housing Projects Scheme was to be introduced 
in 5,000 villages during the Second Plan period. The progress in 

·This figure has been mentioned in para S of letter No. H 11-26 (lo)/56-Vol. II, 
-dated the 14th A!lgUlt, 1957 from the Ministry of Works, Housing and Supply to Chief 
.secretar:.s of all State Governments. 

9 
.. ';. 
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this regard during the Second and Third Plan periods is given 
below: 

Year 

I 

1957-58 
1958-59 
1959-60 
1960-61 

1961-62 
1962-63 
1963-64 
1964-65 
1965-66 

Villages allot
ted to States 

2 

Villages select
ed by States 
for the Scheme 

3 

SECOND PLAN 

500 259 
1500 1579 
2790 1900 
4800 3607 

THIRD PLAN 

4800 4150 
5000 4800 
5000 5000 
5000 5000 
5000 5000 

Percentage of 
3 to 2 

4 

51.80 
105'00 
31·90 
75'14 

86'45 
96'00 

100'00 
700 '00 
100'00 

The Committee have been informed in a written note by the 
Ministry of Works, Housing and Supply that the allotment for the 
year 1957-58 was actually made in December, 1957 and allotment 
for the remaining years of the Second Plan was made in May, 1958. 
This accounted for 4,750 villages by the end of Second Plan. 250 
villages were kept in reserve to be allotted later according to the 
needs of the States. 

Although the number of villages to be covered during the suc
cessive years of the Second Plan was indicated to the States in 
May, 1958, they could take up the implementation only gradually. 
Much had to be done before the scheme could be taken up for 
implementation the State Governments. Villages had to be first 
selected; thereafter socio-economic and physical surveys, etc., had 
to be conducted, then, master plans and layouts had to be prepared 
and also type designs for rural houses. All this took time and 
implementation could be undertaken in the allotted villages only 
in stages. Besides, there were the question of finance and of elicit
ing adequate response from the villagers. 

f 
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The position regarding the progress made in the selection of 
villages for the scheme, the villages surveyed, the villages where 
the scheme is being implemented as on 31st Matrch, 1966, is giyen 
in the following table: 

No. of villages No. of villages No. of vil-
allotted to Selected for lages sur-

States the Scheme veyed 

2 3 

5000 5547 5II7 

No. of villages Percentage 
in which Sche- of 4 to I 
me is actually 
implemented 
by the States 

4 5 

A state-wise break-up of the villages in which the scheme is 
actually implemented is given below: 

STATES 

S1. No. States No. of Villages 

I Andhra Pradesh 187 
2 Assam 

3 Bihar 70> 
4 Gujarat 2!)-

5 Jammu & Kashmir 
6 Kerala 196 

7 Madhya Pradesh 95 
8 Madras 151 

9 Maharashtra 362-
10 Mysore 364 
II Orissa 103" 

12 Punjab 97 
13 Rajasthan 240> 
14 Uttar Pradesh 789' 
15 West Bengal 180 
16 Nagaland 

TOTAL 2863 
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UNION TERRITORIES 

Sl. No. Name of State No. of Villages 

1 Delhi 
2 Himachal Pradesh 

3 Manipur 

4 Tripura 

5 Andaman & Nicobar 
6 Laccadives 

7 N.E.F.A. 
8 P..ondicherry 

9 Goa, Daman & Diu 

TOTAL 

GRAND TOTAL 

II 

17 

I3 

9 

50 

. 2863 +50 =29I3 

Reasons fCYr Slow Progress 

14. As regards the reasons for the slow progress of the Village 
Housing Projects Scheme :the Committee have been informed in a 
written note that the following difficulties were experienced during 
the Thiro PIan period:-

(i) The State Governments give the Scheme a low priority 
and do not provide adequate funds for it in their annual 
plans. 

(ii) The present organisational machinery at the State and 
local levels for the administration and implementation of 
the Scheme is far from adequate. 

(iii) The villages are not selected in compact groups in each 
block, thereby leading to diffusion of effort and activity. 

{iv) The villagers are generally averse to the replanning cf 
their existing villages, as it involves acquisition/demolition 
of the land/properties to suit the redevelopment plans. 

(v) Villagers, whose economic condition is weak, are reluctant 
to take loans for house building, whereas those who are 
better-off. find the maximum loans assistance available 
under the Scheme, namely, Rs. 2,000 (now increased to 
Rs. 3,000) per house, far too inadequate. 
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The Committee have been further informed that with a view tc> 
accelerate the progress of the Rural Housing Scheme, the foilowmg 
measures ha~ been taken:-

(a) It was impressed upon the State Governments through 
demi-official letters at Minister's level and in meetings 
and conferences held from time to time that they should 
give higher priority to rural housing and not divert funds 
from housing schemes to other development projects. 

(b) The State Govenunents were asked to provide additionill 
overseers in the Development Blocks to assist the villagers 
in the construction of their houses. For this purpose the 
Central Govenunent agreed (in September, 1962) to bear 
50 per cent of the expenditure as outright grant. 

(c) In the Draft Outline of the Fourth Plan, it has been laid 
down that the Scheme should be implemented in those 
villages where there is congestil)n due to increase in 
population or accelerated economic activity. The Rural 
Housing Scheme was modified in July, 1965. In accord
ance with this modification, re-planning of the whole 
villages is to be taken up only where it is found feasible 
and wliere the villagers' coopera·tion is forthcoming. In 
other cases emphasis is now to be placed on the improve
ment of general sanitation and environmental hygiene. 

(d) In September, 1962, the Scheme was modified to include 
the !provisions of house sites to landless agriculturaJ 
worker and the entire expenditure incurred therefor by 
the State Government is given by the Central Govern-
ment as an outright grant. 

(e); In July, 1965, the quantum of loan to be provided under the 
Scheme was enhanced from Rs. 2,000 to Rs. 3,000 per house. 

It has been stated that "these measures did not achieve the 
desired results mainlybecawe during the Third Five Year Plan, 
the Scheme was transferred fram 'Centrally Sponsored' to 'Centrally 
Aided' sector. Besides, the efforts made by the Government of India 
to persuade the State Govenunents to give housing a higher priority. 
not to divert housing funds and to strengthen their organisational 
machinery have not proved sufficiently effective." 

When asked to explain why States were pe,rmitted to divert 
funds allocated for rural housing. the Secretary of the Ministry of 
'Vorks, Housing and Supply has informed the Cammittee durin~ 
evidence that . "This diversion of funds provided for Housing in 
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general, including Rural Housing took place in the Third Plan, 
particularly after Chinese aggression and we took this up with the 
Planning Commission and tried to find out some way of ensuring 
that funds provided for housing are not diverted. But, I am afraid, 
there is no manner in which we can make certain that funds provi
ded for housing are BpeJlt OII1y for boumng and are not diverted." 

The representative of the Ministry of Finance (Department of Ex-
penditure) has stated in evidence that" .... It is for the administra
tive Ministry to get progress reports of the respective schemes with 
which that Ministry is concerned and raise objections if the amount 
is not utilised according to specifications and in the following year 
funds need not be released. Finance Ministry has no means of know
ing how the money is being spent in 'the States except through reports 
which may be obtained by the administrative Ministry and shown to 
Finance". He added that the progress reports against each scheme 
are obtained by the administrative Ministries or should be obtained 
and at the time of the next year budget this sh ')uld be considered 

before providing funds for the following year. 

The Secretary of the Ministry of Works, Housing and Supply felt 
that "in theory it is all very well to say that funds are provided for 
housing and if they are diverted, some action can be taken to stop 
funds next year but in practice the position is that when the State 
Governments divert funds from housing to something else ex-post-
facto approval is accorded by the Planning Commission .. " .But once 
that approval has been accorded then we cannot deduct anything 
from next year's grant." 

The Secretary further informed the Committee that "If we can 
find some way out it would be good so far as housing is concerned 
but higher priorities having been given for other sectors, we have 
been told by the Planning Commission that such diversions are in
herent in the schp.me of things and once they are approved that is 
the end of the matter." 

Asked about the extent of diversion of funds by the States, the 
Committee have been informed by the Ministry in a written note 
that "the State Governments have stated that no funds have been 
diverted from the Village Housing Projects Scheme to any other 
scheme. .... But it will be observed that during the Second Plan 
period,against a provision of Rs. 485 lakhs for the Village Housing 
Projects Scheme, the State Governments had spent only about 
Rs. 377 lakhs. Likewise, during the Third Plan period, the State 
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Governments had utilised only about R.. 442 lakhs against a provision 
of Rs. 1279: 50 lakhs. The Village Housing Projects Scheme being one 
of the Centrally Aided Schemes, the obvious conclusion is that the 
State Governments have diverted to other Schemes a portion of the 
provision allocated for the Village Housing Projects Scheme by re
adjustment of their outlays for different development heads within 
the State Plan ceilings. The amount diverted may be taken to be 
the difference between the amount originally allocated by this Min
istry and the amount actually utilised under the Village Housing 
Projects Scheme." 

It has been further stated that it has been impressed upon the 
,State Governments that "the funds onCe allocated for Housing are 
not diverted to other development heads without prior consultation 
with the Central Ministries concerned or the Planning Commission, 
as such prior consultation is necessary in accordance with the revis
ed procedure for allocation and release of Central assistance to State 
Governments which was introduced in May 1958. The Planning 
Commission have also written to State Governments impressing upon 
them the need to make a realistic appraisal of their resources and 
requirements under different heads of development, so that it may 
not be necessary to make a subsequent diversion of funds from one 
head to another." 

The Committee note that the funds provided for the Village Hous· 
ing Projects Scheme during the Second and Third Plan periods were 
utilised only to the extent of 37·6 per cent and 34·7 per cent result
ing in a shortfall of 62'4 per cent and 65·3 per cent respectively. 
The Committee fail to understand why the percentage of physical 
perfonna~e, namely 5·4 per cent and 20'1 per cent respectively in 
the Second and the Third Plan could have been so low comJl\Bl'ed 
to the percentage of expenditures. The Committee further note that 
the, number o~ ,iUages where the scheme was to be implementedi 
remained stationary at 5,000 both during the Sel"ond and the Third 
Plan periods. It is regrettable that even at the end of the Third 
Plan periods the scheme is being implemented only in 2913 vil-
lages representing a shortfall of 42 per cent. 

The Committee consider that the reasons for the shortfall in the 
~lCheme are such as would have been evident from the very begin. 
ning. In fact some of these difficulties were mentioned in the Report 
of the Committee on Environmental Hygiene in 1"9 and were dis
cussed at the various seminars on Housing held since then. From the 
changes made in the scheme from time to time, it is evident that apart 
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from the basic weaknes3es in the scope and contents of the orib<wal 
ICheme, its implementatioD has suJlered from organisational weak
Dells at the field level. The general apathy of the States towards this 
Kheme was also responsible for its poor progress. The Committee 
are constrained to note that the Central Governmenl! have compla
cently allowed the State Governments to divert the funds allotted 
for this scheme to other programmes. The Committee fail to 
appreciate the Central administrative Ministry pleading helpless
DesS in the matter. The Committee consider that it would be far 

better if taking note of all these difficulties, concerted measures are 
taken to overcome them and to fix realistic targets in the light of 
State's genuine requirements and capacity for execution. 

B. Progress of Village Housing Projects Scheme in the States 

15. The following tables indicate the financial provision and physi
cal targets laid down for each State/Union Territory during Second 
and Third Plan periods in respect of the Village Housing Projects 
Scheme and the achievements made by them during that period: 
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Physical Progress during Second and Third Plan periods. 

Name of State/Union -Achieve- Third Achieve- Percen-
Territory ment of Plan tar- ment of tage 

houses get of houses of 4 to 3 
during houses during 
Second Third 
Plan pe- Plan 
riod 

1 2 3 4 5 

STATES 
I. Andra Pradesh 338 1865 2760 147'90 
2. Assam. 1200 

3. Bihar . 49 5000 80 1·60 

4. Gujarat Il9 4000 862 21 '55 

5. Jammu & Kashmir 

6. Kera1a 285 1000 1667 166'70 

7. Madhya Pradesh 145 8000 1374 17' 17 

8. M1dras 168 1350 2018 149'48 

9. Maharastra 244 9017 4689 52.00 

10. Mysore 78.2 2502 4136 165'38 

II. Orissa 603 4560 271 5'94 

12. Punjab 40 3500 938 26·80 

13. Rajasthan IlOO 7000 2946 42'08 

14. Uttar Pradesh 585 22500 2432-. 10·80 

IS. West Bengal' 919 6000 2782 46'33 

16. Nagaland 

Total 5377 77494 26955 34'70 

·No targets were fixed for the Second Plad period. 

··Scheme bas since been wound up. 
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I 2 3 5 

Union Territories 

I. Delhi • 3 250 272 108·80 

2. Himachal Pradesh' • 10 200 244 122.00 

3. Manipur 267 

4. Tripura. 2S 267 2II 79'03' 

S. Andaman & Nicobar 300 
6. Laccadives 200 6 3'00' 
7. NEFA" 17 

8. Pondicherry 17 

9. Goa, Daman & Diu 

Total 38 ISOI 733 48.83 

Grand Total 54IS 7899S *27688 

It would be seen that during the Second Plan while the expendi
ture incurred by the Mysore, Orissa, Punjab, Rajasthan, U.P. and· 
Maharashtra States exceeded the Plan provision, there was consider
able shortfall in expenditure in other States like Kerala, Madras, 
Bihar and Assam. During the Third Plan, however, except Madras 
State where the expenditure exceeded the Plan provision, there were 
shortfalls in expenditure in all the States. The extent of shortfall 
was heaviest in U.P., Bihar, Assam and Punjab. 

In regard to physical targets, it is surprising to note that no tar
gets regarding the construction of houses were fixed State-wise dur
ing the Se~ond Pllm period. During the Third Plan period also total 
number of houses for which targets were fixed for the various States 
was much below the target of houses envisaged to be constructed' 
under the scheme during the Plan period. Even so the progress in 
construction in some States particularly Bihar, Orissa and U.P. was' 

far from satisfactory and was less than 20 per cent of the targets, 
fixed for them. 

°It has been stated at the factual veriftcatiO:l st. that the achievement dunn, the' 
Thin:! Plan was 25,188 and not 27688. 
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In regard to the shortfall the Committee have been informed that 
the selection of villages takes some time. The State Governments; 
have to make up their mind as to which villages they want to select,. 
based on the economic condition of their residents and such other 
factors. It was admitted during evidence that almost 10 years have
passed since the implementation of the Village Housing Projects; 
Scheme, yet certain States like Assam and Jammu & Kashmir are not 
implementing it. Uttar Pradesh has wound it up in 1965 while· 
Punjab did not make any provision for the scheme during the last 
S-4 years. 

C. Progress of the Seheme to be watched by the Centre 

Asked to state how the progress about the execution of this. 
Scheme by various States was being watched by the Centre, it has: 
been stated that "Under the scheme, the State Governments are re-
quired to submit quarterly progress reports which are reviewed in 
the Ministry and, wherever necessary, the matter is taken up with 
the State Governments. Again, the position regarding the illlpJe
mentation of the Scheme is periodically discussed in the Conference 
of Housing Ministers. Two Seminars of officers in charge of execu-
tion of the Scheme in States were held, one at Mussoori in 1958 and 
the other at Mysore in 1962, to provide them with an opportunity 
for exchange of views. The position in this regard is also reviewed 
annually at the time the Plan proposals are framed in the Planning' 
Commission. Thus the Scheme is under constant review and has: 
been modified several times in the light of experience gained. 

As mentioned above, matters of common interest and problems. 
faced by various States in implimentation of the Scheme have been 
discussed from time to time at Conferences and Seminars. The re
commendations of these Conferences and Seminars were examinect 
by the Ministry of Works, Housing and Supply and suitable action 
taken where necessary. Whenever any State has come up with a 
problem, efforts have been made to help it in finding 2 solution. Dur
ing his tours, the Minister of Works, Housing and Urban Develop

ment has also been discussing with State Minister~ the problems 
faced by the State Governments in implementing the Housing
Schemes and giving them suitable advice." 

When asked about the measures taken to help the States lagging
behind in the implementation of schemes, the Committee have been 
informed that "If any State Government wants our help, then only
we can give help. They have not got any dearth of engineering stair 



or administrative staff but it is inadequate provision of funds and 
lack of will to implement the scheme." 

The Committee are surprised to note that while the number of 
houses to be constructed during the Second Plan period under the 

Village Housing Projects Scheme was laid down in the Second Plaa 
period as 1,33,000, this was not broken up into State-wise targets by 
the Ministry. During the Third Plan period while the targets of con
struction of houses was 1,25,000, the target fixed for the various Statell 
and Union Territories during the whole Plan period amounted to only 
78,995 i.e. about 40 per cent of the overall targets remained unallocat
ed. Against these targets the houses actually constructed during this 
Plan period amounted to 25,188 only. 

The Committee regret to note that a number of States particularly 
Bihar, Gujarat, Madhya Pradesh, Orissa, U.P. and Punjab have not 
shown the necessary interest in the execution of the Village Housing 
Projects Scheme and lagged much behind the targets fixed for them. 
While the Committee realise that the implementation of the scheme 
is the responsibility of the State Governments, they feel that the poor 
progress in the implementation of the scheme by the State Govern
ments is partly due to lack of effective follow up measures by the 
administrative Ministry. It appears that careful watch had not been 

kept on the expenditure incurred by the various States on this scheme 
and the number of hou,es constructed. In a scheme which is aided 
by the Centre, it is expected that the administrative Ministry should 
keep a close watch on the progre~s of the scheme by the various 
States and should take initiative to solve the difficulties of the Sbtes 

which are lagging behind. The Committee recommend that effective 
measures should be evolved by the administrative Ministry in con
sultation with the State Governments to ensure that the schemes 
aided by the Centre are implemented by the States not only in letter 
but in spirit. 

D. Progress Reports from the States 

16. It has been stated that the progress of the implementation 
of Village Housing Projects Schf'me is watched by the Ministry of 
Works, Housing and Supply through quarterly progress ~rts 

"submitted by the State Governments. Asked whether the progress 
reports are received regularly the Committee have been informed 
during evidl:'nce that the quarterly reports were generally delayed by 
the State Governments; sometimE'S these were submitted even later 

"than a year. ~ 
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The Committee have been informed in a written note that "a 
nwnber of States and Union Territory Administrations have not 
been furnishing the progress reports regularly. The defaulting 
States and Union Territories are being reminded regularly through 
formal and demi-official letters. The delay in submission of these 
reports has also been brought to the notice of the State Govern
ments and Union Administrations on the occasion of Housing 
Ministers Conference and meetings with the representatives of 
individual States/Union Territories." 

The actual position in respect of the receipt of quarterly progress 
reports by the Ministry of Works, HOUSing and Supply from the 

. various States/Union Territories as on 31st December. 1966 is 
reproduC€d in the Appendix 1. 

It will be seen that quarterly progress reports are submitted very 
late by the States .. Further the last quarterly reports submitted by 
Orissa, Punjab, Kerala and U.P. relate to the quarters ending 
31st March, 1964, 31st March, 1965, 30th June, 1965 and 31st Decem
ber, 1965 respectively. 

This would indicate that neither the administrative Ministry at 
the Centre nor the States have taken up the work of implementation 
~f the Scheme and watching its progress seriously. It is therefore 
no wonder that the progress of the sehemes has been so poor. The 
Committee would urge that effective procedures should be evolved 
by the administrative Ministry in consultation with the State Gov
ernments to ensure that there are no delays in reporting the progress 
of the Scheme regularly. 

E. Change of Scheme from Centrally Sponsored to Centrally Aided 

17. The Village Housing Projects Scheme was started in 1957 
as a Centrally Sponsored Scheme and continued as such during the 
Second Plan period. During the Third Plan period it was changed 
into a Centrally .A,i.ded Scheme. The procedure followed for allo
cation and sanction of central assistance to State Governments for 
Centrally Sponsored and Centrally Aided Schemes is given at 
Appendix II. 

Reasons for the transfer of the Scheme from the Centrally sponsored 
to Centrally aided: 

When asked to state the reasons for change of the Scheme from 
the Centrally Sponsored to Centrally Aided Scheme,' the Commit

. tee have been informed that it was done under pressure from the 
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State Governments. It has further been stated that State Govern-
ments wanted more and more Schemes to be financed by the Cen
tral Government, leaving the actual implementations exclusively 
to them. 

The Committee have been informed in a written note that "the 
d.i1ference between the Centrally Sponsored and the Centrally Aided: 
Schemes lies in the fact that the enrt;ire provision for Centrally Aided 
Schemes has to be made by the State Governments within their
overall PIan ceilings whereas the allocations for the Centrally 
Sponsored Schemes are made from the Central sector, outside the 
State Plan Ceilings, except to the extent of the State's share of 
expenddture, if any. This means in effect that in respect of the' 
Centrally Aided Schemes, the State Governments are free to divert 
funds from one Scheme to the other, by appropriate re-adjustment 
within their overall Plan Ceilings. In respect of the Centrally 
Sponsored Schemes, however, the State Governm€'1ts have no such 
discretion. If any State Government is not in a position to spend
the funds allocated for any Centrally Sponsored SCheme, it·is open' 
to the Central Government to divert the allocation to any other 
State capable of utilising additional funds. 

As Village Housing Projects Scheme is a centrally adided scheme, 
the Central Government have no effective control to ensure that· 
the funds allocated for this scheme are actually utilised for this' 
scheme only and not diverted elsewhere." 

The Committee note that the Working Group on Housing and' 
Urban and Rural Planning for the Fourth Five Year Plan has sug
gested tha.t: 

"The funds earmarked for social housing schemes in the· 
Fourth Plan should not form part of the State Plans, 80" 

that they could be free from the pressure of other com
peting demands within the limitation imposed by the 
State Plan ceilings. In other words, the housing schemes 
would become Centrally sponsored instead of being Cen-
trally aided. This would enable the State Govern
ment.s to dra.w funds for housing schemes from the Cen-· 
tral Government according to their requirements, with-· 
out being affected by the annual State PIan ceilings. It 
might be clarified that even under this arrangement, the' 
State Governments would continue to be in charge of the· 
formulation, scrutiny and sanctioning of the housing pro
jects, the role of the Central Government being confined 
to the provision of funds for housing schemes outside the· 
annual State Plans. 
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Alternatively, the Planning Commission should issue a direc
tive to the State Governments that funds earmarked for 
housing schemes must actually be provided by them in 
full in their successive annual Plans, according to the 
year-wise phasing prescribed by the Planning Commis
sion. The State Governments should also be asked to 
ensure that funds provided for housing schemes in the 
annual Plans are not diverted to other development pro
jects during the course of the year. They should further 
be informed that if they failed to provide funds for hom
ing, as mentioned above, or diverted them to other deve
lopment projects in any particular year, their allocation 
of Central assistance would be correspondingly reduced 
in that year or the following year." 

While the Committee realise the importance of rural housing, 
they also feel that the programme has to be inte.grated with the ecO
nomic and general development of the rural area and should be sUI:h 
as not to burden the villager with a loan which he does not want or 
for which he does not have the capacity to pay back. The Commit
tee would, therefore, sugge~t that the Planning Commission/Gov
ernment should fix realistic targets for rural housing and at the time 
of review of the Annual Plan for the State Governments, provide 
funds strictly in accordance with the achievements and estimated 
requirements. They agree with the Working group that "The State 
Governments should also be asked to ensure that funds provided for 
housing schemes in the annual Plans are not diverted to other deve
lopment projects during the course of the year." 

F. Central Assistance to States under the Scheme 

18. The following table gives the total Central assistance to each 
State during the Second and Third Plan period under the Village 
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It will be seen from the above table that there is wide disparity 
in the expendiutre incurred by the various States under the Village 
Housing Projects Scheme. During the Second Plan while the 
expenditure incurred in the States of Kerala, Madras, Gujarat and 
Bihar was 1. 87 per cent 2.15 per cent, 2.19 per cent and 3.39 per cent 
of the total expenditure, the States of U.P., Rajasthan, Andhra Pra
desh and Maharashtra incurred expenditure amounting to 25.07 per 
cent, 11.53 per cent, 10.01 per cent and 9.33 per cent respectively. 
During the Third Plan also the expenditure has varied very widely 
among the various States. While the expenditure incurred in the 
States of Maharashtra, Mysore, Rajasthan and Madhya Pradesh was 
31.7 per cent, 10.8 per cent, 8.09 per cent and 7.57 per cent of the total 
expenditure, it was 0.59 per cent, 1.63 per cent, 2.05 per cent and 3.05 
per cent in the States of Assam, Punjab, Bihar and West Bengal res
pectively. The Conunittee also note that the percentage of grants to 
the total Central assistance in each State during the Second and Third 
Plan periods have also varied widely. During the Second Plan it 
fluctuated between 1 per cent and 1.2 per cent in the case of Uttar 
Pradesh and Rajasthan respectively to 11.9 per cent and 6.45 per cent 
in the case of Madras and Bihar respectively. Similarly the percen
tage of grants to the total Central assistance during the Third Plan 
showed wdier disparities. In the case of Madhya Pradesh, Rajasthan, 
Punjab and U. P. the percentage of grants to the total Central assis
tance amounted to 7.2 per cent, 14.3 per cent, 17 per cent and 19.2 
per cent respectively but in the case of Assam, Bihar, Maharashtra, 
Gujarat, Andhra Pradesh, Kerala and Bengal it was 84 per cent, 
44.36 per cent, 43.3, 43.13, 40.4, 39.5 and 32.26 per cent respectively. 

Government may like to examine the reasons for wide variations 
in percentage of Central Grants ranging from 7:2 per cent in the 
case of Madhya Pradesh to 44.36 per cent in the caSe of Bihar for 
Rut'lll HoaaiDg aDd see whether these should also be related in 
some way to the urgency of the problem and the capacity for self. 
help. 

G. Average Government expenditure per House 

19. In the Second Plan a provision of Rs. 10 crores was made for 
the construction of 1,33,000 houses under the Village Housing Projects 
Scheme. In the Third Plan, a provision of Rs. 12.7 crores was made 
for this Scheme for construction of 1,25,000 houses. This meant that 
for an expenditure of Rs. 1 lakh in the Second Plan and Third Plan 
periods, the number of houses which would be constru.ct£d would 
amount to about 133 and 100 respectively. In other words the aver
al(e Government expenditure per house was estimated at abou! 
Rs. 752 and RB. 1000 respectively during the Second and Third Plans. 
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The actual expenditure on this Scheme during the Second and 
'Third Plans, however, amounted to Rs. 3' 76 crores and Rs. 4'.41 crores 
irespectively and the number of houses actually constructed was 7, 
.185 and 25,188 respectively. 

Thus average Central GQver;nment expenditure on each house 
-during the Second and Third Plan periods amounted to Rs, 5,233 and 
'Rs. 1,750 respectively. 

The following table gives the total expenditure incurred in each 
State, the number of houses built and the average expenditure per 
llouse during the Second and Third Plan pel"iods: 

Second Plan Third Plan 

~State Total No. of Average Total No. of Average 
Exp. Houses Central Exp. Houses Central 
(Rs. in Built' Govt. (Rs. in Built Govt. 
lakhs) Exp. lakhs) Exp. 

per per 
house house 

Rs. Rs. 

2 3 4 5 6 7 

Scates 

I. Andhra 
Pradesh 37'436 338 II,075 26'89 2760 974 

:2, Assam 0'540 3. 06 

'3. Bihlr 13'2~::> 49 26,938 10'93 80 13,663 

-lJ. Gujarat 42 '740 199 35,916 23'12, 862 2,682 

'5, Maharashtra 244 131 '23 4689 2,799 

'6. J & K 

7. K~rala 7'10::> 285 2,491 21 '65 1657 1,269 
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2 3 4 5 6 7 

8, Madhya Pradesh 12'350 145 8,517 31 '86 1374 2,319 

9, Madras 8,800 168 5,238 29'62 2018 1,467 

10, Mysore 31' 132 782 3,981 45'39 4136 1,097 

I I. Orissa 33'860 603 5,615 23'85 271 8,800 

12, Punjab 32'622 40 81,555 7'77 938 8,283 

13, Rajasthan 42'682 1,100 3,880 34'28 2946 1,163 

14, V,P, 92 '676 585 15,842 23'07 2432 948 

15, West Bengal 18'760 919 2,041 14'34 2782 515 

16, Nagaland 

Union Terricories 

I, A,&N, 

2, Delhi 1'00 3 33,333 5'25 272 1,930 

3, Himachal 
Pradesh 1'00 10 10,000 3'37 244 1,381 

4, Manipur 1'50 

5, Laccad,ive 1'47 6 24,500 . 

6, Pondicherry 0'42 

7, Trip1Jra 1'00 25 4,000 3' 15 211 1,492 

8, NEFA 

9, Goa, Daman 
and Diu 

It will be evident from the above table that the average expendi
ture per house during the Second Plan ranged from Rs, 2.041 in the 
case of West Bengal to Rs, 81,555 in the case of Punjab, During the 
Third Plan also the average expenditue per house fluctuated bet
ween Rs, 515 for West Bengal to Rs, 13,663 for Bihar, 



Asked about the reasons for the abnormally heavy expenditure
per house, 'in the case of some States like Bihar, Orissa, Gujarat, 
Punjab, U.P., etc., the Ministry have furnished the following infor
mation on the basis of replies, received from State Government: 

"It has been pointed out that administrative expenditure 
should not be taken into account for determining the ::ost 
of houses built under the Scheme. A large part of the 
administrative work under the Scheme cannot in any way 
be co-related to the construction of houses. The first tdsk 
was to break down the traditional inhibitions of the rural 
population and to create a consciousness of the need for 
better housing and then the preliminaries and other ground 
work had to be undertaken in the initial stages of execu
tion of the Scheme. The Rural Housing Cells were some
times given functions not directly connected with the 
Village Housing Projects Scheme, e.g., in West Bengal, the 
Cell was assigned work relating to the State Government's 
scheme called 'Build Your Own House' in flood-affected 
areas. Even concerning the Village Housing Projects 
Scheme, the functions of the Cell such as preparation of 
layout plans, master plans, socio-econcmic and physical 
survey, type designs of houses, etc., cannot be related to the 
performance of the administrative staff in terms of houses 
completed. Again, the number of houses completed ex
cludes the houses at various stages of construction. Lastly, 
working out the cost of houses by adding administrative 
expenditure ignores such factors as absence of any direct 
control by the administrative machinery over the progress 
of completion of individual houses and also cancellation of 
projects after preliminary works are completed. In view 
of all this. administratiVe expenditure under the Scheme 
has no direct bearing on . the cost of houses under the 
Scheme. The average cost of houses under the Scheme, 
as reported by the State/Union Territory Governments, 
is given below: 

S.No. 

States 
I. Andhra Pradesh 
2. Assam 

3. Bihar 

Average cost of 
Second Plan 

2 

Rs. 
1,118 

No applications 
loans. 

houses during 
Third Plr.n . 

3 

Rs. 
1,433 

received for 

Between Rs. 1,500 and Rs. 3,000' 



------_ .. 

4· Gujarat 

5· Haryana 
6. Jammu & Kashmir 

7· Kerala 
8. Madhya Pradesh 

9· Madras 
10. Maharashtra 
II. Mysore 
12. Nagaland 

13· Orissa 

14· Punjab 
IS· Rajasthan 
16. Uttar Pradesh 

17· West Bengal 

Union Territories 
I. Andaman & Nicobar 

2. Delhi 

3· Laccadive, Minicoy 
Islands 

4· Himachal Pradesh 

5· Manipur 
6. Pondicherry 

7· Tripura 
8. Goa, Daman & Diu 
Q. NEFA 

·ro. Chandigarh 

!l4 

and Amindivi 

2 3 

Rs. Rs. 
Between Rs. 1,400 and Rs. 1,900. 

3,000 
Scheme not implemented. 

3,000 3,750 
850 1,145 

3,000 3,750 
3,000 3,500 
2,500 2,500 

Scheme not implemented. 
Not possible to know in view of 

individuals contributions. 
4,(,00 9,000 
Not known. 

2,000 2,500 

500 500 

No house could be built during 
Second and Third Plan periods. 

Not given. 

2,000 
6,000 

Reply not received. 
Not given. 
750 1,750 to 2,500 

}Scheme is not being implemented. 

The Committee are constrained to observe that against the esti
mated overall Central Govemment expenditure of Rs. 752 and Ks. 1000 
per house during the Second and Third Plan respectively the actual 
expenditure incurred per house amounted to Rs. 5233 and Rs. 1750 
respectively. The average expenditure per house in each State dur
tng the Second Plan period has also ftuctuated very widely. While 
it.works out to Rs. 2041 in the case of West .Bengal it is as high as 
lb. 81,555 in the case of Punjab. Although the position improved 
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during the Third Plan period. the average expenditure still ranged 
between Rs. 5Ui in West Bengal to Rs. 13,663 in Bihar. 

Even if the figures of average cost per house given by the Ministry 
are taken into acconnt the expenditure per house ranged from Rs. 500 
in the case of West Bengal to Rs. 4000 and Rs. 9000 in the case of 
Punjab during the Second and Third Plan periods. While the Com
mittee agree that preparatory work has to be done in implementing 
such schemes and making them popular with the beneficiaries, they 
would like to emphasise that the overall total expenditure has to 
be related to the actual physical performance intended to be achiev
ed by that scheme. Viewed from that angle the performance of the 
scheme in terms of the houses built as compared to the total expen
diture has not been very encouraging. The Committee would urge 
that while preparing the plans and programmes, realistic estimates 
of the targets to ~ achieved should be laid down for each. ~tat~ 
considering their local and regional conditions and it should be en
sured that the achievements of the States generally correspond to 
the targets laid down and the financial resources made available to 
them. The Committee would urge that while preparing the }'ourth 
Plan the physical and financial targets in respect of each State 
should be broadly determined nnder this scheme and the perfor
mance should be watched against them regularly. 

The Committee need hardly stress that as rural areas of the 
country admittedly suffer from poor economic resources, every effort 
should be made to ensure that the outlay on rural houses is reduced 
to the minimum, consistent with the need for providing sanitary and 
healthy environmental conditions. The Committee have no doubt 
that Government would make every effort to bring' down the Central 
Government expenditure per house in States such as Punjab, 
Haryana, Kerala, Madras etc.; where it is nnduly high. The Com
mittee also suggest that more or less a uniform expenditure per 
house should be insisted upon in each State allowing only a slight 
fluctuation due to local variations. 
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REMODELLING OF VILLAGES AND IMPROVEMENT OF 

STREETS AND DRAINS 

A. RemodeUing of Villages 

20. The Village Housing Projects Scheme originally a.ime 'at 
development of model villages by remodelling them sector by sector, 
in accordance with layout plans drawn up for them after conducting 
the necessary socio-economic and physical surveys. The develop
ment of a village was to be spread over a period of 8-10 years. 

The Sub-group on Rural Housing for Fourth Plan in its Report 
has stated that while the objective of the Scheme to develop model 
villages with proper layouts is no doubt desirable, it is felt that the 
Scheme lays undue emphasis on this aspect, which is not practicable 
in all cases. Villagers are generally unwilling to surrender any 
part of their ancestral land or property for the purpose of widening 
village streets or for providing other community facilities. To make 
all the villagers agree to a Master Plan often requires prolonged 
discussion and persuasion, which unduly retard the progress of the 
Scheme. The relaying of a whole village should. therefore. be
aimed at only where it is readily feasible, as for example in the case 
of flood affected villages to be established at alternative sites. 

Asked about the number of villages which have been completely 
remodelled under the scheme, the Committee have been informed 
by the representative of the Ministry of Works, Housing and Supply 
during evidence that "We have not got dlllta as to how many villages 
have been developed in their entirety. The State Governments have 
confined their attention to total development in the case of flood
affected villages only. In the case of other villages they have not 
done so because they told us that the total land development of the 
villages would not be possible or practicable: and that is why we 
have now changed our policy that we should confine ourselves only 
to the environmental development of villages." 

Elaborating further he stilted that "Initially the idea was that 
the layout plans 'of the villages selected will be prepared and there 
will be total redevelopment plans. Subsequently 'State Govern
ments found that there was great resistance to the total re-develo!>' 
ment plans from the villagers. Therefore, in the Fourth Plan we 

!J6 
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bave tried·., change this concept. We are now confining ourselves 
to improvement of environmental conditions to the extent possible." 

Selection of ViUages in Groups-Progresss 

21. The village Housing Projects Scheme envisages that Groups of 
4--{j adjoining villages will be selected in each Block and. suitable 
layout plans and designs for houses prepared for them by or under 
the guidance of Rural Housing Cells. This position has been made 
in order to facilitate technical supervision and production of build
ing malterials etc. on a co-operative basis. Such villages could offer 
possipilities for establishment of co-operative brick and lime kilns 
and of workshops for producing other building components, such as 
<loors and wind(}ws, and building hard ware, such as locks and hinges. 

In the Third Plan it has been observed that "during Second Plan 
the Scheme has been taken up in isolated villages and not in groups 
of villages as was envisaged in the scheme. The latter aspect is 
important because it is only when a small group of villages is taken 
up together that it is poosible to arrange to set up a brick kiin or 
arrange for the supply of components on a co-operative basis to meet 
a continuing demand. The full impact of a housing programme in 
th~ rurad area by way of increase in employment and improvement 
in environmental conditions cannot be obtained unless the pro
gramme is undertaken systematically in groups of adjoining villages." 

The Sub-group on Rural Housing for Fourth Plan in its Report 
has suggested that in order to make a concerted effort, facilitate 
swpervision and organise production of bUilding materials, a compact 
group of villages sh(}uld be selected under the Scheme in each Block. 
In selecting Blocks, preference should be given to areas, where an 
intensive agricultural programme has been or is being successfully 
executed. I I 

When asked whether the original scheme of selecting the villages 
h Groups had been foll~ed in actual practice, it was stated during 
-evidence that "In actual practice this idea was not implemented .... 
the original idea of selecting adjoining villages Wf,S not found prac
ticable. The States could not implement that idea for various 
reasons. Theref~re, they were allowed to select other villages, not 
adjoining villages". 

During the course of evidence the Committee have been inform
-ed that in actual practice the idea of takinf, villages in Grou~ is 
not being implemented and the same will be tried in the Fourth 
Plan when more villages are added. 
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The Committee note that the idea of total remodeDing of the vil
lages except for the flood atfected villages and villages in new 
colonies under the Village Housing Projects, Scheme has been 
ajlll,ndoned. In this connection they would point out that even in 
the Report of the Committee on Environmental Hygiene in 1949 tbe 
difficulties in total remodelling of villages had been pointed out. It 
is surprising how in spite of the observations made by that Com
mittee, the scheme of total remodelling of villages was at all includ
ed in the Village HOUSing Projects Scheme which ultimately proved 
unsuc:cessful. 

The Committee also regret to note that the idea of selecting 
groups of viIIages for the scheme has not been implemented as yet. 
They feel that if the scheme had been introduced in compact groups 
of villages, it would have been possible not 'only to ensure better, 
technical supervision over the construction of ho'lSes but also to 
arrange for the production of building material on a cooperative 
balris by. setting up brick and lime kilns as well as workshop for 
producing other building components. 

B. Improvement of Streets and Drains in Rural Areas 

22. It is generally accepted that a major cause of insanitation in 
the villages is the absence of latrines in individual houses. Streets 
are sometimes littered with night soil. Provision of sanitary latrin
es in village houses, is therefore a crying need. Another cause of 
insanitation in villages is the lack of drainage as dirty water is often 
found stagnating in pools and kacha drains, because of improper 
disposal of waste water from wells and hand pumps etc. It is very 
essential to have pucca drains of bricks, stones or. concrete, to lead 
away waste water which could be absorbed on a plot of land by 
growing some plants. Apart from the disposal of waste water 
some arrangement for drainage of rain water is also needed. Im
provement of sanitation and environmental hygiene of the village' 
should be the primary objective of the rural housing programme. 
It was for this reason that laying of streets and drains in the vil
lages selected for development was made an integral part of the' 
Village Housing Projects Scheme in the Third Plan. The State Gov
ernments were informed in September 1962, that they could utilise' 
funds to the extent of about one-fourth of their annual allocation 
under the Scheme, for provision of these essential civic amenities: 
in the selected villages, and these funds would be made available to> 
them as an outright grant from the Centre.! 
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Regarding,the progress made by the States/Union Territories to
effect improvement in laying of streets and drains in the villages.
the Committee have been informed as under: 

State 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

J&K 

Kerala 

Madhya Pradesh 

Madras 

Maharashtra 

Mysore 

Orissa 

Punjab 

Rajasthan 

Uttar Pradesh 

West Bengal 

Nagaland 

Progress made 

The progress is nil. 

Do_ 

It has sanctioned construction of streets' 
measuring 4800 K. M. and Rs. 2500 has 
so far been spent. 

The progress is nil. 

Do. 

10·60 K. M. new roads have been completed 
and 2' 71 K. M. roads under formation 
14'28 K. M_ roads have been improved. 

Work has been carried out in 95 villages and 
is in progress in 12 villages. 

7' 50 K.M. roads sanctioned and 4.87 K.M. 
completed. 3' 40 K.M. drains sanctioned
and I' 72 K.M. completed. 

26' 58 K.M. roads completed and 16· J 2 K.M. 
drains completed. 

51 ·68 K.M. streets sanctioned. 

No progress. 

No progress. 

The scheme was wound '.lp in 1965. 

No material progress hr.s been made by th~ 
State. 

The Village Housing Projects Scheme is: 
not being implemented in the State. 

------------------------------------------------
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State Pr(\gr~8 made 

Unioll TCITilOries 

Delhi . Certain schemes in this respect are being 

Him'lchal Pradesh 

\-ianipur 

Iripura 

\&N Islands 

L'lccadive etc. 

N.E.F.A. 

Pondicherry 

(}oa, Daman and Diu 

'--------

drawn up by the Delhi Development 
Authority in connection with the imple
mentation of the Master Plan for Delhi. 

Work is in progress in 7 villages and com
pleted in I village. 

This programme has not been taken up. 

25 K.M. of streets have been sanctioned and 
22 K.M. of streets have been completed. 

The progress is nil. 

Since the houses in the islands are scattered, 
they have no scheme for want of necessity. 

The Village Housing Projects Scheme is not 
being implemented. 

Provision of roads and drains are contem
plated. 

The Village Housing Projects Scheme is not 
being implemented. 

It is obvious that no significant progress has been made by the 
State Governments/Union Territories in this direction. 

During their visit to the Mundka and Bhorgarh villages in the 
Union Territory of Delhi in November, 1966, the Committee saw that 
even the new houses, do not have proper arrangement for sanitation 
or drainage. Drainge has been provided in a part of the village 
but it has not been properly laid out. Moreover the arrangement 
for keeping it clean are far from adequate. 

During evidence the Committee have been informed that although 
the State Governments were informed in 1962 that Centre would 
give them outright grants for improvement of streets and drains, 
but unfortunately the State Governments had not taken advantage 
of this scheme. 

The Committee,regret to observe that there has been very slow 
progress in briDging about improvements in the laying of streets 
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and drains in the villages by any of the States although the need for 
such improvements was stressed on the State Governments in Sep-
fjembfe'r. 1952 and funds therefor were made available to them 8Si 

outright grant from the Centre. This is yet another instance of lack 
of interest on the part of the authorities concerned to effect improve
ments in this vital matter. The Committee cannot over-emphasise 
the importance of sanitation and environmental hygiene in the vil
lages which is of prime importance to bring about real improvements 
in the living conditions of the villagers. The Committee urge that 
utmost attention should be paid to this aspect otherwise the cons
truction of new houses and improvement to the old houses envisaged 
under the scheme would have little meaning. 



IV 

HOUSE SITES FOR LANDLESS AGRICULTURAL WORKERS 
AND SCHEDULED CASTES/TRIBES 

A. House Sites for Landless Agricultural Workers 

23. The Committee have been informed that the provision of 
house sites for landless agriCultural workers has been generally re
garded as an obligation of the village community. The Third Five 
Year Plan considered it essential that priority should be given to 
the provision of land for landless agricultural workers· and suggest
ed that waste lands and Bhoodan lands should be used for this pur
pose to the extent possible. While emphasising the obligation of the 
village community in the matter, the Plan also recognised that in 
congested villages, it may be necessary to supplement its contribu
tion through acquisition of additionail land for house sites. It was 
decided that this may bp done as a part of the programme under the 
Village Housing Projects Scheme. The scheme was, accordingly, 
modified in September, 1962. The State Governments were permit
ted to utilise about one-third of their annual allocations under the 
scheme, as Central grant for this purpose for acquiring or enabling 
the Village Panchayats and Panchayat Samities to acquire additional 
land to be made available as house sites for landless agricultural 
workers. ' - '~l 

The State Governments were advised that the following con
siderations should be kept in view in this regard: 

1. Wherever possible, suitable waste lands and Bhoodan 
lands are used to the maximum extent. 

2. Preference should be given to-

(a) Villages selected for development under the Village 
Housing Projects Scheme and having already a com
prehensive housing programme in hand, 

(b) congested villages, and 

(c) the villages in which landless agricultural workers form 
a fairly large part of the population. 
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3. The labour required for development of the land acquir
ed should be provided by the beneficiaries themselves on 
a voluntary basis. 

4. The area of the house-site should not ordinarily exceed 
200 sq. yds. 

5. Only one house-site should be allotted. per family. 

It has also been provided that a modest portion of the cost of the 
house-Sites, say 20 per cent to 25 per cent should be recovered from 
the beneficiaries in instalments, which mavbe fixed by the State 
Governments in the context of the situation prevailing in the villages 
of the respective states. These recoveries, to be effected through 
Panchayats, may be retained by the Panchayats for the improv~ment 
of the sanitation and environmental hygiene of the villages con
cerned. 

It has been stated that actuall implementation of the programme 
has not yet been taken up by many States and consequently no 
targets have been laid down by them. However, the Governments 
of Bihar, Gujarat. Kerala and Mysore have initiated th~ programme. 
A summary of the replies received from the various States in this 
regard, as furnished by the Ministrv of Works, Housing and Supply, 
is given at A!>pendix Ill. 

In this connection, the Sub-Group on Rural Housing for the 
Fourth Plan has observed as follows: 

"The living conditions of the landless agricultural workers 
are particularly deplorable and need special attention. An 
amount of Rs. 5 crores, out of the total outlay of Rs. 12.7 
crores for 'the Village Housing Projects Scheme in the 
Third Plan is earmarked for provision of house sites to 
this under-~~ivileged section of the rural population, 
wherever this cannot be done through land-reform legisla
tion or by making use of the waste lands and bhoodans 
lands already available with Panchayats. The entire ex
penditure on this programme is to be borne by Govern
ment of India as grant to the States. In September, 1962, 
the State Governments were advised to draw up their own 
programmes for provision of these sites, which could be 
readily implemented through the Panch~at Samitis and 
Village Panchayats. 



The Sub-Group considers it essential that the State Govern
ment should tackle this problem on a priority basis, as an 
important social measure. In the case of congested vil
lages in which no waste-lands are available near the 
existing abadis, efforts should be made to shift the land
less agricultural workers to vacant lands that might be 
available at a short distance away from the village, but 
in tha~ case, the requisite civic amenities such as streets. 
drains and drinking water wells should be provided with 
the assistance available in the Block budgets and Rural 
Works Programmes etc. 

For the reason that the scope of this programme for provision 
of house sites to landletlS agricultural workers is not con
fined to the villages selected under the villa.ge Housing 
Project Scheme, the SUlb-Group is of the opinion that this 
programme should be treated as an independent scheme 
with separate funds specifically ea,rmarked for it during 
the Fourth Plan period. However, in selection of vil
lages for implementation of this programme, priority 
should inter-a.li4 be given, as at present, to villages taken 
up for development under the Village Housing Projects 
Scheme." 

Asked whether it is proposed to make it a separate scheme, the 
Committee have been informed during evidence by the representa
tive of the Ministry of Works, Housing and Supply that "We have 
not thought of making it a separate scheme for the reason that the 
village housing projects scheme is not very popular. Even this 
scheme which involves outright grant has not been taken up by 
State Governments with much enthusiasm". 

About the measures taken to speed up the progress, it has been 
stated " .... we are constantly pressing upon the State Governments 
to take upon themselves the programme. We halVe told them that 
we would be giving cent per cent grant. But the difficulty is that 
this money has also to come from the prOvision for village housing. 
So this is dependent on making suitable provision for village hous
ing scheme, out of which they can utilise 50 per cent for this 
purpOBe." 

'11le Committee. are unhappy to observe that there has practi
cally been no progress in providing house sites for landless agricul-
tural workers in the villages although this scheme was introdueed 
about 5 years ago in 1962. It is regrettable that none of the States 
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ADd Union Territories have taken up the scheme seriously. While 
DO actiollhas been taken to introduce the scheme by the majority 
of the.· States, the progress in the four States which are implement
ing the scheme, is far from satisfactOl'Y. The Committee are dis
tressed at the apathy of the State Governments in this vital matter. 
It is well known that the living condition of the landless agricultural 
worken in the villages is deplorabole and can only be improved by 
constaDt, continuous and sympathetic endeavours by Government 
and the village communities. The Committee urge that earnest 
etlorts should be made by Government to tackle this problem on a 
priOl'ity basis as a social measure of vital. importance to the village 
community. They suggest that this programme should be made into 
a separate scheme. The Committee hope that necessary action will 
be taken by Government in this regard and that the progress in the 
implementation of the scheme would be closely watched by means 
of periodical progress reports. 

B. House Sites for Scheduled Castes/Tribes 

24. The Committee have been informed that the Department of 
Socia'! Security are responsible for the housing scheme for the wel
fare of Scheduled Castes and Scheduled Tribes under the Back
ward Classes Sector. A comprehersive note on the subject, 
together with a statement giving details of the financial and physi
cal targets proposed and achieved during the Third Plan period, 
furnished by the Department of Social Welfare is reproduced in 
Appendix IV. 

The Housing Scheme for Scheduled Cnstes/Scheduled Tribes 
which provides for giving grants etc., is· being administered by 
the Department of Sociai Security under their programme for wel
fare of Backward Classes. The Village Housing Projects Scheme 
administered by the Ministry of Works, Housing and· Supply is 
applicable to all eligible members of the public, including the 
Scheduled Castes etc. Both these schemes are implemented 
through the State Governments. In order to ensure proper 
coordination and to see that there is no overlapping or infructuous 
duplication, the State Governments are required to set up inter
departmental committees at the State level which are to function 
under the chairmanship of the Development Commissioner and 
consist of the Secretary of the Department dealing with 
implementation of the Scheme, Head of the State Rural 
HOUSing Cell and such Departments oi the State Govern
ment as deal with Health, Industries, AgncuIture, Panchayats, 
Social Welfare etc. The Committee at the district levels, are to 
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consist of- the District Collector as Chairman and District Head 
of Departments as Members. 

The pattern of financial assistance for this Scheme is common 
for both the State and Central sector programmes. Keeping in 
view the present rise in the cost of building materials and labour 
charges, the ceiling cost per house has been increased from 
Rs. 1,000 to Rs. 1,200. The State Governments may, however, 
at their discretion, raise the ceiling cost to Rs. 1,600 per house 
in special cases such as black cotton soil areas, hilly regions 
and remote places. In the case of snow bound 
areas, it has ·been fixed at Rs. 2,000 to meet the cost 
of superior specifications to withstand the heavy snowfall In the 
case of Central sector programme, 75 per cent of the ceiling cost is 
borne by the Government of India as subsi,dy and in the case ot: 
&tate sector programme 50 per cent of the ceiling cost is borne by 
the Government of India and the State Government concerned in 
the ratio of 50 : 50. The ~maining 25 per cent of the ceiling cost 
is to be borne by the beneficiary concerned either in the form of 
cash or building material or volunta.ry labour. 

C. Financial Provisions under Plans 

25. The under-noted table indicaltes the amount allotted and ac
tually spent on the working of the scheme by the Department of 
Social Welfare: 

The progress of the scheme in the Central Sector during Third 
Plan is shown in Appendix V. 



47 

Regarding,shortfall in utilisation of the allocation for housmg 
pIogramme for Scheduled Castes/Tribes, the Committee have been 
informed during evidence that " .. we started special programmes 
only during the Second Plan period. In the First Plan what Vie 
did was quite negligible. Now the priorities are going on chang
ing .... In our schemes, first comes education. Whatever money 
ill required for education we provide that; educational 
schemes have made very good progress. But it is not possible to 
stop or slow them in mid-stream." It has been added that 
"We split up the allocation into three groups-education, economic 
d€lVelopment and then comes health and hOUSing and other schemes." 
The Committee have a'lso been informed that "in the Second Plan 
the allotment was Rs. 605 lakhs. Out of this, expenditure was 
Ra. 500 lakhs. In the Third Plan, the allotment was less than what 
it was in the Se<;ond Plan. It was only Rs. 534 lakhs and against this, 
the expenditure figures that have so far come to us also indicate 
roughly Rs. 400 lakhs. In the Third Pla.n housing programme for 
Scheduled Tribes was dropped. It was limited to the Scheduled 
Castes only." 

In regard to the ,reasons for the shortfalls, the Committee have 
further been informed that "In the scheme of priorities and cuts 
that have been imposed, usually the backward classes sector gets 
the biggest cut and also within the backward classes sector, the 
least priority is for housing schemes. In the outline of the Fourth 
Plan, a centrally sponsored provision of Rs. 90 crores hasbee'n Pl'O-
posed for all schemes for the Scheduled Castes and Scheduled 

Tribes. It. i ..;.1'LI,11~ 
The Committee have been informed in a written note that "In 

the Fourth Five Year Plan, it has been recommended by the panel 
on the We'lfare of Backward Classes that a coordinated programme 
should be drawn up by pooling the outlays available in the Fourth 
Plan under the Village Housing Projects Scheme of the Ministry of 
Works, Housing & Supply with that available under the scheme for 
the housing of Harljans and other lilackward classes at the State 
level. It has also been suggested by them that during the year 1966-
67, a start could be made on a pilot basis with a limited programme 
of rural-eum-Harijan housing on the lines indicated below: 

(i) Villages in which there is a congestion o'n account of rise 
in population or new economic activity, should be chosen 
for exte'nsion and improving the vrIlage abadis, 

(ii) Provision for the welfare of backward classes could be 
primarily utilised to er:~lJle Panchayats to acquire and 
develop village sites and the funds from the rural housing 
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scheme could be utilised fod the construction of houses 
and other structures. Harijans and other backward c13Sl1-
es should be given suitable subsidies both for house sites 
and for the construction of houses; other sections of the 
village community could be given loans to cover the cost 
of house sites and houses. 

(iU) At the Centre, on behalf of all the interested agencies, the 
Works and Housing Ministry should assume responsibility 
for overall coordi'nation and supervision of the programme· 
This could be done through the proposed Central Housing 
Board. At the State lwei. the State Housing Boards, in 
cooperation with the Departments dealing with Harijan 
Welfare, Community Development etc., should assume the 
proDlDtional role. Each State Housing Board should have 
a Rural Housing Wing in order to help in planning the 
layout of new or extended village abadis, designing of 
homesteads and work places and for riving the necessary 
technical assistance. The existing rural housing cells 
could be merged in this Wing. At the Block level, Pan
chayat Raj Institutions could help in acquiring land at 
regulated. rates and making it available for development 
and construction. 

(iv) Wherever land consolidation is undertaken, suitable land 
could be set apart for such extended and improved abadis. 
These abaau should not only provide for homesteads but 
also for suitable work places for occupation such as flay
ing, tanning and leather work, animal husbandry etc. Sub
sidiary industries like poultry, growing of fr,uiJt trees 
should be facilitated. 

(v) The Department of Cooperation should promote in and 
around the chosen villages, brick-kilns and work shops for 
manufacturing building accessories on a cooperative basis. 

(vi) The Department of 'Health should give special attention 
to these villages for supply of drinking water and sanitary 
facilities." . 

The Working Group on the Welfare of Backward Classes in their 
interim report of the Fourth Plan have emphasised that: 

(1) The improvement of public health and housing in Indian 
villages should be viewed from the angle of integral plan
ning of village allotments and habitations. For example, 
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colonisation of landless labourers should have remunera
tive employment available for them near about the site 
throughout the year. 

(2) The benefit of assistance for house sites and housing should 
go to the poorest among the Scheduled Castes and the 
Scheduled Tribes. 

(3) As far as possible, assistance should be given to groups of 
families who are willing to come together either in the 
form of cooperative or otherwise. 

(4) While encouraging construction of housing colonies, full 
care should be taken to ensure that this does not perpetuate 
::egregation. 

The Committee are in agreement with the views expressed by the 
Working Group. They feel that the scheme for providing house sites 
and housing colonies to the Scheduled Castes and Scheduled Tribes 
should be viewed from the overall angle of improving the living con
ditions of the village community as a whole, and should receive more 
energetic attention. 

The Committee suggest that keeping in view the important role 
played by landless Scheduled Castes and Scheduled Tribes in agricul
tural prodw:tion, Government should use the influence of social and 
local institutions such as Panchayats for improving the housing con
ditions of these backward classes of the community. The Committee 
have no doubt that if 75 per cent of subsidy being paid for housing of 
Scheduled Castes and Scheduled Tribes is well publicised and used, 
significant progress can be made in ameliorating the housing condi
tions of these backward sections of the community. 
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GRANT OF LOANS UNDER THE VILLAGE HOUSING PROJECTS 
SCHEME 

Procedure for grants of loan: 

26. Procedure for the grant of loans under the Village Housing 
Projects Scheme is as under: 

The Government of India advance loans to the State Governments 
at the usual rate of interest (which is liable to vary from year tv 
year), repayable in 20 annual equated instalments of principal and 
interest. The State Governments in turn advance loans to eligible 
villagers or their cooperatives for the purpose of construction of 
houses. To cover their administrative expenditure, the State Gov
ernments are permitted to charge from the beneficiaries an extra 
t per cent over the interest payable by them to the Government of 
India. Originally in the First Five Year Plan an expenditure of about 
Rs. 200-300 was assumed for the construction of a house in rural area 
built with villagers' own labour; but with the implementation of the 
scheme individual beneficiaries were entitled to loan assistance upto 
50 per cent of the cost of construction, subject to a maximum of 
Rs. 1,500 only for a house. In the Second Five Year Plan the finan
cial assistance for construction/improvement of houses in the shape of 

20 years loans, at the usual rate of interest was increased to the ex-
tent of 66 2/3 per cent of the cost of Rs. 2,000 per house whichever is 

less. But this limit has been subsequently raised to 80 per cent of 
the cost of construction subject to a maximum of Rs. 3,000. 

Loans for improvement of houses: 

27. The Committee have been informed that there is no separate 
scheme for grant of loans to weaker sections of the rural community 
under this scheme. As:\ general policy, the States are expected to 
give preference to the weaker sections while sanctioning such loans; 
the Governments of Maharashtra, Punjab and West Bengal have 
issued such instructions to their local authorities. The Government 
of Punjab reserve 50 per cent of the allocations for grant of loans to 
the Scheduled Castes and Tribes. The Government of Maharashtra 
and West Bengal have relaxed security conditions for grant 'Jf loans 
to the weaker seetions. 
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The Villap"Housing Projects Scheme, however, permits the States 
to utilise upto 20 per cent of their annual allocations under the 
S::heme, for granting loans to villagers for improvement of their 
houses. The quantum of loan is limited to a maximum of Rs. 3,000 
per house. Improvements may include enlargement of living accom
modation, construction of kitchen, store, cattle shed, latrine, refloor
ing, reroofing and proVision of doors, windows and ventilators. 

Rate of InterMt: 

28. As already stated, Government of India grant loans to the 
State Governments at usual rate of interest. The State Governments 
charge t per cent above the rate of interest at which Government of 
India grants them loans from the applicants in order to cover ad
ministrative ~xpenditure. 

With the general increase in the rates of interest on Central Gov
ernment loans, with effect from December, 1962, the rate of interest 
On loans under Village Housing Projects Scheme has gone up from 
4t per cent to 5! per cent. The rate at which State Governments in 
turn advance loans to beneficiaries are shown in Appendix VI. 

Procedure and Conditions to be fulfilled by Applicants for loans: 

29. State Governments utilise the major part of the advances re
ceived by them from the Government of India, in granting loans at 
their discretion to the residents of selected villages or cooperatives of 
such persons for building of houses on an aided self-help basis. The 
following conditions are to be fulfilled by the applicants for grant of 
loans under the Scheme: 

(i) Applicants must be bona fide residents of the village in 
which the scheme is being implemented. They should be 
able and willing to contribute from their own resourct!s at 
least 20 per cent of the cost of construction (inclusive of 
cost of land where this is admissible.) 

Their contribution may be in cash ~r in the shape of bUilding 
materials or the labour of themselves f.nd members of 
their families. 

(ii) Applkants should be willing to mortgage the land and the 
house to the State Government or to r;ive some other forms 
of security acceptable to the State Government, until the 
loan with interest due is repaid in full. 
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(iii) Applicants should be willing to build their houses general
ly in accordance with the layouts, plans and specifications 
prescribed by the State Government, with such modifica
tions in plans of houses and their specifications as may be 
necessary to suit individual requirements. 

The Committee have been informed that cooperation of the villag
ers is lacking for taking loans for construction of houses because they 
have an apathy for a loan scheme where mortgaging of their property 
is involved.. Besides, by taking a house loan the villager seems to 
have a feeling that his prestige has been lowered in the estimation 
of his co-villagers. The villagers are not readily agreeable to adopt 
the building plan prepared by the Housing Department. The non
availability of building materials at fair price and when needed is 
another difficulty. Besides the procedure for obtaining loan by an 
individual villager is rather cumbersome and protracted as the loanee 
has to go through a number of formalities such as obtaining rent 
receipts, non-encumbrance certificates, title deed, building plan, site 
plan, etc. ... t t 

During their visit to Mundka and Bhorgarh villages near Delhi, 
the Committee were also informed by the beneficiaries that formali
ties connected with the procurement of the loans are time-consuming 
and require several visits to the Capital. The villagers desired that 
inStead of one week notice, at least, one month's notice, should be 
given to them for the payment of instalment of loans taken by them 
under the Village Housing Projects Scheme. They also desired that 
recoveries of instalments should be made in May/June, just after the 
harvesting season when the farmers have some ready cash money for 
such payments. 

Recovery of Loans: 
30. The Committee have been informed that it is the responsibility 

of State Governments to recover all loans granted under the Scheme 
in 20 annual equated instalments, the first instalment becoming due 
18 months after the date on which the first instalment of loan is dis
bursed to the individual. The borrowers may, if they so desire, re
pay the loans in any period shorter than 20 years. 

Asked whether any watch on the recovery of the instalments of 
loan due under this Scheme is kept by -the Ministry of Works, Hous
ing and Supply the Committee have been informed through a written 
note that "The loans advanced by the Central Government to the 
States under the Village Housing Projects Scheme are recovered by 
the State Accountants General on the due dates. As regards the re" 
covery of in!.'talments of loans from individual loanees under the 
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Scheme, the State Governments/Union Territory Administrations 
have laid down detailed rules and it is their responsibility to make 
the recoveries. The Ministry of Works, Housing and Supply do not 
keep a watch on the recovery of the instalments from individuals. 
In the circumstances, this Ministry have no information regaraing the 
amounts of loans due from the defaulting parties as o.p the 31st 
March, 1966." 

The Committee note that there is a general lack of response to 
the taking of loans by the villagers under this scheme. This Is. 
partly due to the poor economic conditions of the villagers but most
ly due to the various procedural difficulties in obtaining sanction for 
the loans or effecting its repayment in instalments by the Ioanees. 
The Committee suggest that the present rules for the grant of loans 
to the villagers UDder this Scheme should be reviewed and amended 
where necessary, to suit the economic conditions of the villagers. 
The~Committee, in particular, would su.ggest that the question of 
simplifying the procedures for the grant of loan, eliminating scope 
for harrassment of the loanee by the disbursing omelals, increasing 
the number of instalments for its repayment, changing the time of 
repayment to coincide with the harvesting season and the granting 
of concession in the interest rate may be given serious consideration. 
In this connection the Committee would like to emphasise that there 
should be no relaxation in the recovery of loans as they apprehend 
that once the dues are allowed to remain outstanding, it may be", 
come rather difficult to enforce recovery later on. The Committee 

. would also like to stress that to enable the villagers to maintain 
their houses in good conditions and to repay loans, it is necessary 
that there is geoeral improvement in their economic conditions. 
'.l1his eould be brought about by providing them the means to in
r.n!8!1e agricultural production as welt as employment opportunities 
'locally. The Committee therefore recommend that along with the 
schemes for improving the housing conditions of the villagers, effec
tive measures should be taken simultaneously to uplift their general 
economic conditions by initiating suitable agro-industrial prognuu
mes to enable them to take advantage of sueh schemes in increasing 

:lumbers. 
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RURAL HOUSING CELLS 

A. Rural Housing Cell at the Centre 

31. The Corrunittee have been informed that a Central Rural 
Housing Cell was set up in 1953 in the Ministry of Works and Hous
ing whose primary function was to advise the Ministry of Works, 
Housing and Supply on the economic and technical aspects of rural 
housing. 

In the beginning the Central Rural Housing Cell was only a very 
small unit, consisting of 1 Assistant Engineer, 1 Assistant Architect 
and 1 Senior Draftsman, functioning under the administrative con
trol of the Housing Adviser. With the introduction of the Village 
Housing Projects Scheme in 1957, the State Gove_'nments were 'ask
ed to set up their own State Rural Housing Cells. The Central Cell 
was expected to coordinate the activities of the State Cells and to 
help them in solving their problems relating to technical aspects of 
village planning and rural housing i.e. matters connected with con
duct of 'engineering surveys, preparation of layout plans, model 
designs, specifications, estimates, use of building mat.erials etc. 

ConsuUation between officials of States and Centre 

It has been stated that although there were constant consultations 
by officials of the State Governments with the Central officials, es
pecially during the initial stages of the introduction of the Village 
Housing Projects Scheme, the demand for the services of the Central 
Cell gradually decreased during the Third Plan period, as the State 
Cells gained more experience. During this period, however, the 
Cell was engaged in the preparation of the Rural Housin~ Manual. 
In this publication, which is a revised edition of the Draft Manual 
on Rural Housing, considerable new material was added and the old 
material was also reviewed 'and revised on the basis of the experi
ence gained as a result of the problems faced by the various States. 
A Hindi version of the Manual was also prepared. The Cell also 
helped the National Buildings Organisation in the preparation of 
"A Hand book on Rural Housing amd Planning". Lastly, the Cell 
participated in the Indian Industries Fair, 1961 in collaboration with 
the National Buildings Organisation. With the decrease in its load 
of work, the Cell was wound up in stages. In April, 1962. the post 
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of Assistant,Engineer was abolished in July, 1964, the post of Senior 
Draftsman was surrendered, in December, 1965, the post of Assistant 
Architect was reduced and the cell closed. The total expenditure 
on the Rural Housing Cell during the Third Five Year Plan was 
about Rs. 73,000. 

B. Rural Housing Cells in States 

32. The Village HOusing Projects Scheme envisages the setting up 
of 'Rural Housing Cells' at the Headquarters of State Governments, 
under a senior technical officer (ordinarily not lower in rank than a 
Superintending Engineer). 

In his inaugural address at the Seminar on Village Housing held 
at Mussoorie, Shri K. C. Reddy, the then Union Minister for Works, 
Housing and Supply observed on 27th June, 1958 that: 

"The houses to be built in the villages selected for the location 
of village housing projects must obviously be designed 
on a very modest scale so as to set standards consistent 
with the level of income of the greater part of the com
munity. What is essential is that the structures should 
·be functionally lind structurally sound, avoid unnecessary 
ornamentation, and should generally be such as to har
monise with their surroundings. The key-note in design
ing these houses should be utility coupled with economy 
and ease of construction. Adequate attention must also be 
paid to environmental hygiene so that the houses have 
proper ventilation, adequate and suitable storage space 
for grain and fodder, smokele'5s kitchens, sanitary latrines, 
etc. The Rural Housing Cells of the various States will 
have to evolve suitable type designs for the houses which 
WQuld provide for these basic requirements, and would 
wo take into account relevant local factors such as 
climate, living habits. customs etc. you would no doubt, 
consider as to how our cells could be equipped to render 
this service adequate." 

He added that: 

"Provision of adequate technical guidance t·.) house builders is 
of prime importance. So far as preparation of village lay
outs and type designs of houses, community buildings etc. 
is concerned, it will be arranged by the State Rural Hous
ing Cells. Guidance in the course of construction will also 
be necessary for ensuring sound construction and avoid. 
ing the adoption of wasteful methods and techniques. The 
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guidance will hllve to be provided by the Block overseer 
who should be able to do so at least in the initial stages
as construction of houses will be confined to one group of 
5-6 adjoining villages in each Block. As the work deve
lops, however, it may become necessary to augment suit
ably the technical staff in the field so that adequate guid
ance is available to house builders and that other civil 
workers in progress in the Block concerned do not suffer 
for lack of supervision. The staff of the State Rural Hous
ing Cells may also have to visit the different housing pro
jects from time to time to see whether the layouts and 
plans etc. prepared by them are being executed on proper 
lines, and that any difficult technical problems arising dur
ing the course of implementation are satisfactorily solved 
without any delay." 

Fu.nctions: 

The functions of the State Rural Housing Cells have been laid 
-lown as under: 

(i) to draw up layout plans for selected villages (which should 
be prepared in consultation with the Village Panchayat) 
after carrying out such physical and socio-economic sur
veys as may be necessary. Layouts should be simple but 
appropriate, and should preserve as far as possible existing 
pucca houses, trees and wells; 

(ii) to prepare suitable designs and specifications for houses 
with due regard to local conditions. Locally available 
materials should be used to the maximum extent. Houses 
should be designed on a very modest scale se as to set 
standards consistent with the stage of growth of the rural 
economy and the level of incomes over a greater part of 
the community. Ordinarily. however, the floor nrea of a 
house should not be less than 300 sq. ft.; 

(iii) to provide overall technical guidance to local authorities 
in execution of projects under the Scheme. Adequate 
attention should be given to providing roads, drainage, 
sanitation, drinking water supply and. community facilities; 

(iv) to generally ensure that the money available for the pro
ject Is properly spent. 
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C. Composition of Rural Housing Cell 
."~" 

33. The composition of State Rural Housing Cell is generally 
~ted to be «s under: 

Superintending Engineer 
Assistant Engineers 2 

Assistant Architect I 
. (or Assn. Town Planner) 
Overseers /Surveyors 6 
Architectural Draftsman 
Stenographer 
Upper Division Clerk 
Lower Division _,,;:.. I 

Peons 3 

In the case of States with comparatively larger rural population, 
an Executive Engineer may also be necessary in addition to the staff 

'lDlentioned above. As the requirements are bound to vary from 
State to State, each State Government need not necessarily employ 

. exactly the same staff as detailed above. It is open to the State 
·Governments to modify the composition of the Cell to suit their 
. requirements. As a rule these Cells should work under the control 
and guidance of a whole-time officer not lower in rank than a 
~Superintending Engineer, with a view to ensuring that the technical 
advice and guidance made available by these cells is sound, and of 

.Teal assistance to local officials actually incharge of handling the 
'various village housing projects. 

D. Expenditure on the Cells 

34. Government of India provide 50 per cent of the expenditure 
-on the salary and allowances (including travelling allowance) of the 
:staff actually employed in these Cells subject to the following 
.:maxima-: 

States 

I. States with a Secon:! Plan allocation of 
villages nM exceeding 200 . 

2. State~ with a S !;::n j Plan 1.11o:J.tio!l of villages 
from 2')1 to 450 

3. States with a S!CO!l:i Plan allocation of villages 
exceeding 450 

Maximum 
Central Assis
tance per 
year 

Rs. 35,000/-

Rs. 40,000/-

Rs. 50,000/-
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The above amounts are provided in the form of grants whic&. 
may be drawn by State Government~ from Government of India. 
annually. 

E. Establishment of Rural Housing Cells in States 

35. The Rural Housing Cells are stated to have been set up in aD'. 
the States during the period from 1958 to 1960 (except in Jamniu and 
Kashmir, Gujarat and Nagaland). The details are given at Appen-
dix VII. 

It will be seen that there are wide disparities in regard to the· 
work done by the Rural Housing Cells in different States in the mat-· 
ter of: ' 

(i) Socio-economic and technical surveys. 

(ii) Preparation of layout and Master Plan. 

(iii) Preparation of designs for rural houses. 

F. Socio-economic and Technical Surveys 

The number of villages in which socia-economic and technicall 
surveys have been conducted has ranged from 700 in the case of' 
Madras to 70 only in the case of Bihar. Similarly while the number' 
of villages for which layout and Master Plans have been prepared' 
is 803 in the case of U.P. and 16 in Assam and 19 in Haryana. The 
number of designs of rural houses prepared has also ranged from 6; 
in the case of Bihar to 222 in Madhya Pradesh. 

Regarding socio-economic surveys done in the States, the eom-., 
mittee have been informed during evidence by the representative of' 
the Ministry that "We have been taking stock of the progress made' 
in that direction ... Our officers have been going round States andl 
pressing them to go ahead with the programme more expeditiously_ 
In fact we have been taking steps to accelerate progress. Probably: 
the villagers have their own apathy which causes some delay." . 

G. Type designs of Houses 

Regaring the type designs of houses prepared by the State Rural' 
Housing Cells the Committee are not aware as to what extent the-
type designs have been actually adopted by the villagers for construe-· 
tion of their houses. During their visit to the two villages, viz... 
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Mundka and Bhorgarh in the Union Territory of Delhi, during Nov
ember, 1966, the Committee however noted that generally the houses 
constructed under this Scheme were of the old type except for a few 
minor improvements here and there towards making the house stron
ger, without any improvement in hygienic conditions. The Commit
tee did not find any arrangement for lavaJtory or latrine or even uri
nal. Further, they found both men and cattle living under the same 
roof. 

The Committee are not happy at the performance of the State 
Rural Housing Cells. ~y consider that greater attention should 
have been paid by these Cells to the conducting of socio-economic 
and technical surveys of the villages and preparing type designs of 
houses for the various categories of village inhabitants. The Com
mittee consider that unless it is ensured that new houses constructed 
under the Scheme conform broadly to the type designs, it is likely 
that the old style of houses would continue to be constructed even 
under this Scheme, thereby perpetuating the unhygienic and insani
tary conditions in the villages. The Committee suggest that the 
working of the State Rural Housing Cells should be reviewed with a 
view to improve their working. 



VII 

RESEARCH-CUM-TRAINING CENTRES 
In October 1958, Government of India decided to set up six re

search-cum-training Centres under the Village Housing Project 
Scheme. ~"".It;'~ 

It has been stated that "Research and training are essential to the 
success of a Rural Housing Programme. The technical education and 
training of Assistant Engi"neers, Architects and Overseers, who will 
have to execute the various village housing projects, is confined al
most entirely to planning a'nd construction of buildings in the urban 
areas they do not have at present an adequate background of the 
housing needs and requirements i'n the rural areas of our country, 
nor do they have any experience or training in the use of indigenous 
building materials, readily available in the different regions of the 
cotrntry. It will accordingly be necessary to give a rural orientation 
to the staff proposed to be employed in the Rural Housing Cells to 
be set up by the State Governments, as well as to the concerned field 
staff .......... As such, all possible emphasis has to be' laid on the 
method of 'aided-self-help' and use of building materials locally avail
able in the different areas-cutting out almost completely the use of 
expensive and scarce materials like cement. Adequate attention 
must, therefore, also be laid to improving the locally available build
ing materials and developing better methods of utilisation and cons
truction with a view to reducing costs, increasing the life of houses 
and providing better living comforts. The Government of India ac
cordingly set up a few research-cum-training centres under the Min
istry of WGl~Housing and Supply ~o ensure that the technical staff 
roncerned Is in a position to perform its functions satisfactorily and 
that the villager is enab'ed to use appropriate building materials cor
rectly after improving them suitably and having regard to climatic 
and other factors". 

A. LoeatiOD of Centres 
The following six Research-cum-Training Centres were set up in 

1959, in different regions. 

Place of Centre 
(I) 

Area to be covered 
(2) 

(i) College of Engineering, Bangs- Madras, Mysore, Kerala and 
lore, (Mysore University) . Andhra Pradesh. 

60 
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I 2 

(ii) Birla Vishwakarma Maha- Maharashtra, Gujrat, and 
vidyalaya, Vallabh Vidya Madhya Pradesh. 
Nagar, Anand (Gujrat). 

(iii) West Bengal College of Engineer- West Bengal, 
ing, Sibpur (Howrah). Orissa. 

Assam and 

(iv) University of Roorkee: 

(v) School of Town and Country 
Planning, New Delhi. 

(vi) Government Engineering Col
lege, Chandigarh. 

U.P. and Bihar. 

Rajasthan & Delhi. 

Punjab, Jammu and Kashmir 
and Himachal Pradesh. 

'l'hese Research-cu.m-Training Centres were set up on regional 
basis and were attached to the existing engineering institutions in 
the various parts of the country where qualified personnel and equip
ment were readily available for this purpose. 

Functions of Centres 

The following are stated to be the functions of these centres:

(i) To promote research on use of local building materials, 
construction techniques and designing of Village houses. 

(ii) To propagate the use of improved materials and tech
niques. 

(iii) To construct research-cum-demonstration houses. 

(iv) To train and orientate the technical personnel employed 
on the Planning and execution of projects under the Vil
lage Housing Projects Scheme. 

These centres function under the overall guidance of the National 
Buildings Organisation, which is responsible for making appropriate 
arrangements for coordinating their activities so as to avoid any 
duplication of effort. 

The Committee have been informed that the Centre· situated at 
Roorkee has been closed with effect from 1-4-1966. 

Expenditure and Achievements. 
37. The expenditure on these six centres since their establishment 

is shown below: 
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:Training Ccpacity of Centre3 

38. Regarding the training capacity of these centres, tbe Commit
-tee have been informed that each Centre annually conducts two 
courses of two or three months duration for overseers and junior 

-engineers. In addition, these centres arrange orientation courses of 
shorter duration (for a fortnight or-so) for Block Development Offi-
cers as and when sufficient number of such officers can be spared for 

-training. 

The authorised training capacity of the course for overseers and 
junior engineers in each Centre is 30. The year-wise utilisation of 
training capacity is given in the following table: 

Authorised Overseers/ Percentage 
Year capacity Junior of 

of the six engineers utilisation 
Centres trained 

1961-62 360 290 80 

1962-63 360 283 78 

1963-64 360 173 48 

1964-65 360 158 43'6 

1965-66 360 160 44'S 

1800 1063 59'00 

The total number of overseers and junior engineers trained in 
--each centre since their inception in 1959-60 is as under: 

.S. No, 

I. Howrah. 
2. Chandigarh 
3. Bangalore 
4, Roorkee 

Name of Centre 

5. Vallabh Vidyanagar Anand 
06. New Delhi 

Junior 
Engineers/ 
Overseers 
Trained 

241 
158 
261 
182 

40 4 
160 

1406 
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The number of Block Development Officers trained in short-term.. 
orientation courses in each Centre, is also given below: 

Howrah 

Chandigarh 

Bangalore 

Roorkee 

Name of Centre 

Vallabh Vidyanagar Anand 

New Delhi. 

No. of 
B.D.O's 
trained 

7 

64 
50 

54, 

175 ; 

The Committee are not clear how the capacity of the six centres
has been calculated as 360 when the authorised training capacity of 
the course for overseers and junior engineering students is 30 each and. 
the duration of the course is only two to three months. The Com
mittee feel that if the training capaeity is put to optimum use it· 
should be possible to arrange for at least four courses in a year for
overseers and junior engineers, which would result in training of 
180X4=720 personnel in a year. The Committee would further like 
to point out that even on the basis of 360 shown as the capacity for
training by the Ministry, the percentage bas gone down without per
ha.ps attracting any appropriate action by the authorities. The per
centage has gone down from 80 in 1961-62 to «'5 in 1965-66. The' 
Committee feel that if it is necessary to provide training for overseers. 
junior engineers and others in Rural Housing in these research-cum
training centres, then either a systematic eftort should be made to put· 
to optimum use the existing training capacity or to reduce the train
ing facilities and training staff to accord with the realistic assessment 
of the requirements, so as to avoid infructuous expenditure. 

There is also great disparity in the number of overseers, junior 
engineers trained so far by each centre. While Vallabh Vidyanagar 
Anand centre has imparted training to 404 overseers, the New Delhi 
centre has trained only 160 men so far. The Committee regret to
note that out of about 5000 B.D.O's working in the conntry, only 17~ 
have so far been deputed for training in spite of the fact that the
D.D.O, is the king-pi .. for all rural development. While no B.D.O __ 
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bas so fax b~, trained by the New Delhi and Anand Centres, only 7' 
have been trained by the Howrah Centre. The Committee would like . 
Government to analyse the reasons for wide variations in utilisation 
of these training centres and take suitable remedial measures in con- . 
sultation with State Governments/UniQJl Territories. 

B. Demonstration Houses with Ford Foundation Assistance 

39. It has been stated that a sum of $2,00,000 was placed at the dig.; 
posa'! of Government of India by the Ford Foundation for financing 
the rur~l demonstration houses to be constructed by Rural Housing 
Centres during the Five Year period starting from the year 1961-62. 
Out of this amount the grant received so far by the Government of 
India is $80,000 (i.e. Rs. 3,77,700*) only. A total amount of Rs. 2,97,458 
has been sanctioned to the Wi'ngs for various demonstration projects 
consisting of 90 rural houses, 56 houses have since been completed 
and 34 houses are at various stages of construction. The details of 90 
houses are given i'n the following statement: 
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The Committee are surprised that in the course of 5 or 6 years, the 
'Government have spent only 40 per cent of the grant made by the 
Ford Foundation. They cannot but take it as indicative of the admin
istration's lack of interest in the programme. The Committee also 
note that out of 90 houses proposed to be constructed only 56 have 
been completed so far and the rest are under way. They also note 
that out of 56 houses completed so far as many as 16* are located in 
the campus of the Engineering Colleges. The Committee are not con· 
vinced that the location of these houses in the campus area really 
serves the purpose of demonstration and exhortation to the vUlagers 
and would urge that the demonstration houses should be so located as 
to attract the imagination and interest of as large a number of villag. 
ers in the area, as possible. In the opinion of the Committee the cam
pus of a university or an Engineering College situated in a city would 
not appear to be an ideal location for demonstration houses. 

C. Evaluation of the Work of the Centres 

40. The Committee have been informed in a written note that the 
work of these centres was evaluated by the Evaluation Committee 
which was set up by the Central Advisory Committee at its fifth 
meeting held in May, 1961. The Evaluation Committee visited the 
centres during 1961-62 and then in 1964 and submitted reports in 
December, 1962 and August, 1964 respectively. The Evaluation Com
mittee found that the training imparted by the Centres to the over
seers, junior engineers and Block Development Officers was very 
useful and constructive. It, however, felt that the response from 
some States in deputing their trainees was not satisfactory. The 
Committee found that the research experiments conducted by the 
Centres on the new techniques of constructing rural housing, mostly 
from the locally available materials, were useful. 

The main re~ommendations of the Committee and the action taken 
thereon are shown below: 

S1. 
No. 

Recommendation 

I Regional Advisory Committees 
should meet twice a year in 
rotation at the headquarters of 
the various concerned States. 

2 Each Centre should have a full 
time officer in-charge. 

Action taken 

Accented: The Committee now 
meet twice a year, as far as 
possible. 

Accepted and implemented. 

-It has been &tatei at the factual verificat'on stage that .'the number of houses 
located in Engineering College/University Campus is 17 artd not 16". 
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81. No. Rl:commendation 

3 A Rural Housing Division should 
be set up in National Buildings 
Organisation to control and 
coordinate the activities of the 
Centres. 

4 If poor response of the States in 
deputing trainees continues, 
the number of training courses 
should be reduced. 

5 The Centres which have not yet 
started short orientation courses 
and seminars for the Block 
Development Officers should 
start them now. 

Action taken 

The Central Advisory Committee· 
suggested instead the creation 
of a post of Deputy Director
for Rural Housing in the 
National Buildings Organi
sation. The Government was· 
unable to accept this for eco
nomy reasons. 

There has been some i mprove
ment in the position as a result 
of approaches made to the 
States by the National Buil
dings Organisation and the 
Ministry of Works, Housing 
& Supply. 

The Centres were advised ac
cordingly. 

6 The research experience of each Accepted and implemented. 
Centre should be shared among 
all of them. 

7 The Centres should take interest 
in the actual work done in vil
lages by the Rural Housing Cells 
of the State Governments to en
sure that its advice is adopted by 
the Cells. 

8 The HowrBh Centre should be 
closed after 31 -3-1 965 imless it 
shows definite improvement in 
research etc. 

9 The diagnostic surveys carried 
out by the Bangalore Centre 
were useful and should be 
taken up by all other Centres. 

The Centres were advised aC
cordingly. 

The matter was considere d in· 
detail by the Evaluation Com
mittee in its meeting held on 
29th Jan., 1965 and in view of 
the steps taken by the Centre, 
it was allowed to continue. 

Remaining Centres were advised 
accordingly. 

The Committee note that the work of these researeh-cum-training 
centres has been evaluated twiee by an Evaluation Committee. The 
Committee would, however, like to stress that in assessing the work. 
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nlore emph_ should have been laid on the tangible results achieved 
-by these centres, particularly the extent to which the results of their 
research have been applied in actual practice in the villages. The 
-Committee have no doubt that these centres can do a great deal in 
evolving standards and specifications using local material and consis
tent with the level of income of the villagers as well as in educating 
them to construct low-cost houses. They hope that greater emphasis 
would be laid on the actual application of results of research and the 
methods and specification evolved by these centre fOr cheaper con
-struction in future. 

D. Cost Reduction 

41. The Committee have been informed in a written note by the 
Ministry of Works, Housing and Supply that "the National Build
ings Organisation is trying to effect reduction in building costs 
.by rationalisation of designs to regulate sizes of rooms. thick
ness of walls, window areas and ceiling heights, economy in the 
use of cement and steel, use of perforated bricks, cellular con
crete blocks, industrial wastes like fly ash and asphalt and 10':'al 
building materials, etc." It has been added that "most of these 
measures are appli-::able more to urban than to rural housing." 
The VHlage Housing Projects Scheme envisages the construction of 
only cheap houses, costing about Rs. 3000 to 4000. The scope for 
reduction of building costs, u'nder the scheme, is therefore limited. 
The Rural Housing Research-cum-Training Centres set up in the 
various parts of India have, under the general guidance of the Natio'n
al Buildings Organisation constructed 56 rural demonstration houses 
based on different specifications to suit varying regional conditions 
while another 34 houses are under various stages of construction, 

'The actual cost of these demonstration houses ranges between 
Rs. 3,600 to Rs. 3,700 per unit excluding cost of land. 

It has been added by the Ministry that it is difficult fo ascertain 
:and assess the extent of reduction in building costs actually brought 
about by the demonstration houses set up by Research-cum-Training 

-Centres. 
&-

During evidence the Director of National Buildings Orga'nisation 
-stated that ''We are intensifying our work. We have got a Building 
Materials Division. There we work for the development of new 
buildi'ng materials as well as improvement of 'the existing building 
materials and we get into touch with the State Governments". He 
-added that it was difficult to indicate the research work done by this 
'Organisation in concrete terms. According to him "There are various 
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methods of dissemi'nating technical information by organising semi
nars, training courses etc. We arrange for technical lectures. We
have got a sort of technical documentation centre. We also do deve
lopmental work in the technical field." 

The Committee feel that the cost of constl'1Ktion of demonstration 
houses ranging between Rs. 3,600 to Rs. 3,700 per unit, excluding the 
cost of land, is On the high side, considering the generally poor eco
nomic conditions of our villagers. The Committee have no idea as to 
how the cost of these demoustration houses has been worked out or 
the extent to which locally available raw materials have been used in 
these houses. The Committee would however strongly stress that 
enry effort should be made to bring down the cost of consiTuction 
by improving the designs and by making the best USe of the mate
rials locally available. 
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A. Organisational set up 

42. The success of any programme depends to a great extent on· 
the adequacy and efficiency of the administrative machinery set up' 
for its execution. This is also true in the case of Rural Housing 
Programme. The functions of the executive agency responsible for
implementation of Rural Housing Scheme have necessarily to be both 
executive and educa,tive, as they are not only to sanction and dis
burse house-building loans but also to propagate among the villag
ers the benefits of improved housing and environmental conditians 
as also to provi4e them with necessary technical guidance for this 
purpose. 

Administrative set up for the implementation of Village Housing 
Projects Scheme at the Central, State and local levels is stated to be . 
as under: 

CentTal level.-There is a Housing Division in the Ministry of 
Works, Housill1g and Supply under the charge of an officer on Special 
Duty of the status of a Deputy Secretary for dealing with matters 
relating to the Village Housing Projects Scheme and other Social 
Housing Schemes. The Village Housing Projects Scheme is dealt 
with in one of the sections. There is a Technical Cell* also to advise 
on matters of a technical nature. 

Staite level.-At State level, the Scheme is being administered 
by Housing Depli\rtments in eight States and by Development Depart
ments in the rest. In order to ensure the coordinated development 
of villages selected under the Scheme, the State Governments are 
required to set up inter-depa.rtmental committees, consisting of 
Departments concer:ned with the implementation of this Scheme. 

Local Ievelo-At the local level, Scheme is being imPlem .. ntcd 
through the agency of Block Development staff and Panchayati Raj 
institutions whereVer they have been set up. On account of their 
close contact with the village community they are expected to play 
an important role under the Scheme. 

*Note:-It has been stated at the factual verification stage that "The
Technical Cell to render advice on matters concernir.g rural housing has
been closed since the information was' furnished to the Estimates Com
mittee in December, 1966." 

71 
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B. Administrative Expenditure 

43. The administrative expenditure on the Village Housing Pro
jects Scheme varies from state to state as shown in the Appendix 
VIII. In some States it is unduly high i.e. upto the extent of 71· 4% 
(Bihar in 1963-64) and 66· 6% (Assam in 1964-65) of the total outlay, 
while in others it is as low as 6 per cent in Kerala and 4·6 per cent 
in Madhya Pradesh. 

When asked about the reasons of high administrative expenditure 
in States the Committee have been informed in 'a written note that-

(i) administrative work done in popularising the Scheme is 
not directly reflected in the number of houses constructed; 

(ii) such functions as preparation of master plans, layouts, 
type-designs of houses, socio-economic and physical sur
veys etc. assigned to the Rural Housing Cells cannot be 
correlated to the achievements under the Scheme in terms 
of number of houses completed, or loans sanctioned; 

(iii) the Cells are also expected to render tech-nical assistance 
and guidance to the local authorities and individual 
house-builders ; 

(iv) in some States the Rural Housing Cells were given addi
tional functions not connected with the Village Housing 
Projects Scheme of this Ministry, e.g., execution of the 
'Build Your Own House' Scheme in flood-affected areas of 
West Bengal, thus increasing the percentslle of administra
tive expenditure in relation to the outlay/expenditure 
under the Rural Housing Scheme." 

As regards laying down of norms about the administrative ex
.penditure it has been stated that no specific percentage of total out
lay under the Scheme has ~ prescribed. 

The Committee are not convinced by the reasons advanced by the 
Ministry regarding the wiele variations in the administrative expen-
-4Uture in the various States. The Committee would like Govemment 
to keep a eareful watch on the percentage that the administrative ex
penditure bears to the total ontla'y with a view to reduce it to the 
-minimum.. The Committee think that it may be desirable to fix a 
defbdte percentage 1eaving some seope for some variation due to local 
.eeaditions. I 
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GENERAL 

A Multiplicity of Schemes 

44. The Committee understand that there are various Schemes 
eonnected with rural housing administered by various Ministries, for 
example:-

(i) SQheme for the construction of houses for Backward 
Classes by the Department of Social Welfare. --(ii) Assistance for housing colonies for handloom weavers 
administered by the Ministry of Commerce imd Industry. 

(iii) Housing of landless agricultural workers Jinanced under 
the Settlement Scheme of the Ministry of Food & Agricul
ture. 

(iv) Financing of water supply and drainage Scheme under 
the National Water Supply and Sanitation Programme 
(Rural) of the Ministry of Health. 

(v) Financing of other Community Services such as streets, 
community buildings etc. from the Block Budget. 

(vi) Development and promotion of village industries by Khad! 
and Village Industries Commission. 

When asked during evidence as to how liaison between Commu
nity Projects Administration and the Department of Social Welfare 
is being maintained, the representative of the Deppartment of Com
mUnity Development stated that "There is no regular coordination 
-committee at the Central level for coordinating programmes bctween 
the Community Development and the Welfare of Scheduled Castes 
and Scheduled Tribes. But in the actual working of the programmes, 
since the whole thing becomes part of the frame-work of Panchayati 
Raj, it is executed through Blocks." It was added "hat "We have a 
coordination committee with the Ministry of Works, Housing and 
Supply but unfortunately that Committee met only once. I think in 
November, 1964 and they discussed mostly about rural housing co
operatives." 

7~ 
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The Committee have been informed in a written note that "there
is no coordination Committee between the Department of Community 
Development and Department of Social Welfare". It has further been 
stated that there is no direct liaison at the Central level between 
the Community Projects Administration and the Department of 
Social Welfare specifically in the implementation of housing schemes 
under the Backward Classes ooctor. These hausing schemes are
implemented by the Backward Classes Departments of the State 
Governments in close liaison with the Community Projects Adminis
tration at the State level. No Co-ordination Committee was set up' 
at the Centre for this purpose. 

The Working Group on HOWling and Urban and Rural Planning 
for the Fourth Five-year Plan in their Report have recommended that 
a Central Housing Board/Finance Corpora.tion should also be set up in 
the near future, in order to coordinate and support the activities of 
its counter-parts in the states, on the anology of Industrial Finance 
Corporation, which had been set up both at the Centre and in the 
States. 

The Committee are unhappy to note that there does not exist any 
-effective coordination amongst the various Ministries 'l"lZ Works,. 
Housing and Supply, Food and Agriculture, Community Develop
ment, Health and Social Welfare in the matters of implementation of 
programmes of Rural Housing. The Committee cannot overstres~ 

the need for close liaison lImong these Ministries. The Government 
may also consider the desirability of setting up a Central Housing 
Board with a separate division for Rural-Housing to coordinate and'. 
handle the various housing schemes in the rural areas. 

B. Integrated Development of Rural Areas 

45. The Rural Housing Programme has necessarily to be treated
as an integral part of all round economic development of the area 
in which the housing programmes are undertaken, so that the
villagers_ are able to maintain their houses and repay with(Jl.lt hard
ship the loans taken by them for rebuilding their houses. Consider
able attention will accordingly have to be paid to the rlevelopment of 
village industries. Attention will have to be focussed in particular 
on the production, where possible. of the essential building materials
which, apart from facilitating the implementation of the housing 
programme, will also help to increase the income of the residents of 
the Housing Projects. 

Asked to state whether any programme for increasing agricul-
tural production and employment opportunities into which Village· 
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~lOusing ~ects Scb,em,e. is, ~tegrated has ~n taken, \!P, ~y any 
State, the Ministry ~v..e £wnisAed this f~l1owing informa.tfon as 
received from the State Governments:-

Sl. 
No~ 

Name of the State 

I 2 

I Andhra Pradesh 

2 Assam 

3 Bihar 

.4 Gujarat 

5 Haryana 

f! Jammu & Kashmir 

:; Kenla 

fl Madhya Pr.adesh 

-9 ,\1adr3S 

JO Maharashtra 

II Mysore 

p Nagaland 

13 Orissa 

14 Punjab 

15 Rajasthan 

16 Uttar Pradesh 

17 West Bental 

llnion Territories. 
l\.':dln inS & 1'f;CJb:lr 

Remarks 

3 

Information. not available. 

Nil. 

Nil. 

Nil. 

Nil. 

The Scheme is yet to be imple
mented in this State. 

No sUCh programme is in. opera
tion in this State except in 
Cannapore District where 
landless agricultural labourers 
have been settled under the 
Scheme with this object in 
view. The State Govern-
ment have not indicated 
whether. this settlement has 
actually. helped to increase the. 
agr~al prQduction .. 

Nil.. 

Nil. 

Nil. 

Nil. 

The scheme is. no~ ~ im-
plemented in this State.. ' 

Rt;ply is awaitf;d .. 

Nil. 

Nil 

Nil. 

Nil. 

The sC:lem! is yet to. be imple-:. 
mented ip this territory. 
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1 2 3 

2 D=lhi Special attention was paid to the 
programme of increased agri
cultuural production in vil-
lages where the housing scheme 
was introduced but the ex
perience gained has not been 
ind:cated. 

3 Laccadive, Minicoy and Amin- Under agricultural sector, the 
divi Islands requirements of fertiliser, 

manure etc. :lre being supplied 
at subsidised rates to improve 
the agricultural production. 
The loanees have no difficulty 
to repay the loan by instal
ment. 

4 Himachal Pradesh 

5 Manipur 

(; Pondicherry 

7 Tripura 

8 Goa, Daman & Diu 
9 N.E.F.A .. 

10 Chandigarh 
:1 
-,J 

No sp~~ific p;()~ramme for the 
purpose has t'!~n launched by 
the Himachal Pradesh Govern
ment. However, with the 
intensive - development acti
vities which are going on in 
the Pradesh, the economic posi
tion of the people has improved 
to some extent and the loan 
instalments are generally re
paid by the loanees in time. 

Reply is awaited. 

The scheme has just been started. 
Experience will be gained in 
course of time ony. 

Nil. 

The scheme is not being im 
plemented in these terri
tories. 

It will be observed from the above statement that in 20 5tatesl 
Union Territories either the scheme for increasing agricultural pro
duction and employment opportunities has not been implemented or 
no informaJtion is available about their activities in this regard. In 
two Union Territories, i.e., Laccadive, Minicoy and Andaman Islands 
fertiliser, manure etc. are being supplied at subsidised rates to im
prove the agricultural production and the loanees have no difficulty 
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to repay the loan by Instalment. In Himachal Prades no specific 
programme for the purpose h35 been launched but with the intensive 
developme1lt activities which are going on in the Pradesh the eco-
nomic position of the people has improved to some extent and the 
loan instalments are generally repaid by the loanees in time. 

The Committee consider that the super-structure of housing 
scheme can be built only if the economic base of the people in the
rural areas is strengthened. The Committee therefore feel that an 
integrated approach towards rural development which would cover 
improved agricultural practices and production methods, better irri
gation facilities, flood control measures, improved water suppJy, 
supply of power, development of agro-based small scale industries, 
etc., can only provide the true base for iii meaningful programme of 
Rural Housing. 

The Committee further feel that Government agencies should 
make continuous efforts to improve the layout and drainage of the 
villages so as to make then hygienic and sanitary. In the matter of 
housing, stress should be laid on demonstration of practical methods 
of constructing hygienic and well-ventilated houses at a cost which 
is within the reach of the common man. More emphasis should be 
placed on self help with provision: of loa... facilities at cheaper rates 
of interest so as to bring abotd improvement in Rural Housing c(tn
ditions. The Committee would like Government to make available 
the layout and designs of houses, best suited to rural conditions to 
all aspiring villagers through the agency of local authorities su eh 
as Panchayats and Community Development authorities, irrespec
tive of the loan requirements. The key-note in designing rural 
houses should be utility, coupled with economy and ease of cons
truction. with particular emphasis on factors such as climate, living 
habits, customs and utilisation of local materials, etc. The ('.om
mittee think that the rural housing scheme should be a {)art of the 
integrated scheme of improving the social hygiene and the social 
and individual habits of the villagers. 

As regards model layout for villages, the Committee feel that 
though these should be vigorously implemented in new colonies or 
in villages susceptible to floods while relocating their sites, attempts 
should be made even in existing villages to improve the layouts, 
roads, drains and sanitary arrangements. The Committee are con
vinced that if serious attempts are made to transform the rural set 
up into model villages developed at economic c'.)s1, these would act 
as an exhortation and example to others. The Committee feel that 
rural housing should be integrated with wen thought out and 
efficiently executed plans of rural development. 
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CONCLUSION 

'46. The Estimates Committee have taken up the examination of 
iflte subject of Rural HoUsing as a sequence to their examinlltion of 
'the programmes of Rural Works, Community Development and 
'Rural 'Industrialisation during the previous year. Not having been 
;impi'essed with the working of the latter three programmes, the Com
mittee did not expect that any significant progress would have been 
:made in the Rural Housing Scheme, Yet, the Committee had hoped 
that some serious thought would have been given to this subject all 
it had been included in the Five Year Plan. 

The importance of Rural Housing as an effective instrument for 
raising the level o( living of the village people, providing them 
'better opportunities' for work and as a vital element i'1 the trans
formation of rural life, had been recognised long time back. The 
importance of Rural Housing scheme was emphasized in the First 
Plan document and resources allocated for the purpose in the sub
sequent Five Year Plans, but the Committee have been constrained 
'to n&te that no serious attempt has been made to implement the 
scheme. The Committee feel that the fundamental mistake was to 
start the scheme on the pattern of Puerto Rico. The Committee 
'fail to understand how Government or the Planning Commission 
could find any similarity in the rural conditions obtaining in India 
and Puerto Rico. '11te Committee fully endorse the statement made 

'in the course of official evidence by the Secretary of Ministry of 
Works, Housing and Supply that the rural conditions of the two 
"countries differ basically. It simply shows that when some foreign 
experts put forth any idea before any responsible person 'in the ad
nrlnistration, it is often taken up without proper scrutiny and exami
nation of its intrinsic merit. The Committee feel that at least in the 
matter o[ rural development, the sooner the GOvernment can make 
its own schemes on the basis of reaHstic assessment of thl!! needs of 
the rural population and the conditions prevailing in our country 
and not on the basis of some alluring suggest~ons from some foreign 
'experts which are neither relevant nor related to the circumstances 
obtaining, the better it is for the village communities. 

The Committee would like to stress that the task of improviug 
the housing eonditions in the vi1tages has to 'be viewed not as an 

'8 
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isolated objective, but as part of an integrated scheme of rural re
<onstructio~, which includes improvement of agricultural production, 
cooperative working in as many fieids as posSible, rural water supply, 
drainage, sanitation. village roads, welfare programmes for sclledul
cd castes and other backward classes and programmes for promoting 
:more work and better living conditions for village artisans. Rural 
housing is, therefore, intrinsically a part of commUnity development 
.and village planning and has to be considered in the background of 
the general economy and social development of rural areas. A 
number of Ministries in the Central Goverwnent, e.g. Ministries of 
Works, Housing and Supply; Health; Community Development and 
Cooperation; Agriculture; Social Welfare and corresponding depart
'ments in the State Government are concerned with the execution of 
rural development programmes, the Committee have regretfully 
observed that there has not been much coordination among them. 
'Lack of coordi~tion amongst the various agencies which are con
·cerned with one or the other aspect of rural reconstruction can only 
lead to unbalanced development of rural life. Without a proper 
layout. drainage or suitable sanitary ,arrangements and . in the 
absence of improved communications and arrangements for the dis
posal of· sewage and waste products or without provision for the 
supply of drinldng water, or agricultural and economic development, 
simply owning a better house would almost mean nothing to a vil
lager. It has been contended that a proper layout of the village 
with arrangements for roads and drainage is very difficult in the 
existing villages and can be experimented only in settling new vil
lages. . The Committee are not inclined to accept thiS statement. 
They feel that eV('1\ wilhin the existing set-up of the village!;, with 
~1ight modificatioqsin the location of the houses through cooperative 
efforts, conside~ahle improvement can be effected in the layout of 
the village and for. the provisij)n of roads, drainage, manure pits, 
~"''l.itary latrines ·and such other simple and essential amenities of 
decent livinc. . 

The Committee had an opportunity of visiting some viI1age~ in 
the Union Territory of Delhi where some houses have been ('on!!
tructed under the Village Housing Projects Scheme. but to their 
surpri~ they found that even in those new houses, no provision had 
been made for latrine or urinal or for drainage. Nor hUd any 
arrangement been made for better light and v/~ntilation. They 
also sow cattle and human beings living under tf!.e same I'OOf, if not 
in the same room, They feel that if this schem'~ is implement~ in 
this manner, it would only mean perpetuating the insanitary condi
tions and the outdated traditions and institutions of the villages. 
There should have been an attempt on the part of the adminlstra-
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tion to see that better living conditions are created and better social 
!ulbits arc encouraged. 

It seems that the administration has taken it for granted that all 
they are required to do under Lhis scheme is to give some loans to 
the villagers for having a pucca house instead of a kutcha one. 
They have not taken much care beyond that. Thl:; apprehension of 
tire Committee is confirmed by the fact that physicai and sodo-· 
economic surveys had been conducted only in a few villages in each 
State while the programme envisages socio-economic surveys as a 
condition precedent to the introduction of the scheme. 

The Committee also find that the declared policy of making this 
a scheme of 'aided self-help' has not received due consideration. 
Aided self-help in housing aims at helping people to build cheap 
houses out of materials available locally. Naturally edueation and 
guidance play a large part in the implementation of this programme. 
The Committee have regretfnlly noticed that hardly any attempt 
has been made by Government in this direction. The result has 
been that even the research and training centres that have been es
tablished have proceeded more or less on stereo-type pattern and the 
cost of rural house has been estimated at about Rs. 3700. The Com
mittee feel that if those centres had given due attention to the 
'aided self.help' aspect of the scheme, it might have been possible 
for them to develop or to suggest locally available materials for the 
construction of the rural house... The Committee are not happy in
asmuch as these research-cum-training centres have all been locat
ed in urban areas and some of them in highly sophisticated engi
neering institutions. They also find that these centres have not been 
fully utilised. During the Third Plan period, only 59 per cent of 
the authorised capacity of the six centres has been utilised and 
the utilisation of the capacity has been going down year after year 
from 80 per cent in the first year (1961-62) to 44'45 per cent in the 
last year (1965-66). It is surprising that this has not attracted the 
attention of the Government and DO remedial steps have been taken. 
More depressing is the fact that only 175 B.D.Os out of over 5,000 
have so far undergone training in these centres while in two of the 
centres no B.D.Os received any training. And this is inspite of the· 
fact that the B.D.O. is the principal agency for all rural development. 

Another depressing factor which has come to the notice of the 
Committee is the non-utilisation of the Ford Foundation grant for 
this scheme. Out of a grant of $2,00.000, only $80,000 has been utilis-
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eel so far. Even though four years have elapsed it has been possible 
to build onll, 56 demonstration houses. Another.i4 DOUSes are su..li 
under construction. This would appear to the Committee to be due' 
to lack of any sep,ousness on the part of the Government in imple
menting this scheme. The net result is that the rural housing scheme 
has failed to evoke a wide-spread desire among viliagers to achieve 
the objective of better living which is the underlying aim of thi~ 

scheme. 

The Committee feel that the rural people constituting about 83 per 
cent of our population deserve better consideration from the Govern
ment. The rural areas are often subject to periodical natural cala
mities. The rural houses in most areas are mostly weak ranshackle 
structures and hardly conform to the minimum hygienic require
ments. The scheme, though well conceived, has not been seriously 
implemented. The Committee strongly feel that the entire scheme 
should be examined de novo in the light of the shortcomings that 
have been noticed in its working. They also suggest that irrespec
tive of the allocations that may be made for this purpose in the Fourth 
Five Year Plan, the scheme should be taken up as part of an integrat
ed plan for reconstruction of rural areas so as to achieve the aim of 
improving the social and economic conditions of the villagers to an 
appreciable extent. 

NEW DELHI; 
May 29, 1967. 

Jyaisth« 8, 1889 (Saka). 

P. VENKATASUBBAIAH, 
Chairman, 

Estimates Committee. 
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From 

To 

APPENDIX II 

(Please sec p:lra. 17 Page 25 of Report) 

(Copy) 

No. Plan 5/2/57 

GoVERNMENT OF INDIA 

PLANNING COMMISSION 

New Delhi, 12th May, 1958. 

SHRI NAWAB SINGH, I.C.S. 

Secretary, Planning Commission. 

All State Governments. 

SUBJECT:-Procedure for Central assista,nce faT State Plans and 
Centrally sponsored Schemes during 1958-59. 

Sir, 

I am directed to enclose a copy of the Ministry of Finance (Depart
ment of Economic Affairs) letter No. F.2(17)P.IIf58 dated May 12, 
1958 regarding the release of Central assistance for plan schemes. 

2. The Planning Commission proposes that the following proce
dure be adopted by the various Ministries of the Gove-rnment of 
India for the final release of the assistance promised for State Plan 
schemes executed by the States. 

3. Following the discussions relating to the Annual Plan, the 
Planning Commission has received from the State Governments 
their proposals for the total outlay and its distribution under the 
State Plan far 1958-59. The concurrence of the Planning Commis
sion to the proposals of the State Government has already been con
veyed except in a few instanes, where the Planning Commission 
has offered comments or suggestions in the light of which the State 
Governments have been requested to finalise their proposals for 
total outlay and its distribution under different heads. The State 
Planning Department is requested to furnish to the Planning Commis-
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.sian in the form in AnneXi\ll"e II-a list of development schemes to 
be implemented during 19~9. This list which should be cleared 
with the State Finance Department, should reach the Planning 
Commissian by the end of June, 1958. Extracts from this list should 
be sent simultaneously to the Central Ministries concerned to keep 
them informed of the schemes proposed to be implemented. 

4. In the past, Central Ministries have frequently issued specific 
sanctions to schemes included in State Plans for which Central 
.assistance was made available. It is proposed that those schemes 
should be sanctioned by the State Governments under their normal 
procedure and that no financial sanctions as such should issue from 
the Centre. In respect of new projects or new categories of schemes 
(as distinct from· continuing schemes), however, the following ex

isting arrangements will continue:-

(i) In the case of irrigation and power projects, before work 
is commenced on new projects, they are examined and 
accepted by the Planning Commission's Advisory Com
mittee on Irrigation and Power Projects; 

(ii) Schemes for industrial housing and slum clearance are 
reviewed from the technical aspect by the Ministry of 
Works. Housing and Supply before they are implemented; 

(iii) For certain programmes the Central Government have set 
up special Boards or other agencies. These are:-

(a) For different branches of small industry, the Handloom 
Board, the Small-Scale Industries Board, the Coir 
Board, and the Silk Board; 

(b) For schemes of cooperative development other than '!O-

operative farming "and cooperative training, the National 
Cooperative and Warehousing Board, and 

(c) For technical education the All India Council of Techni-
cal Education. 

The procedure prescribed by these organisations in consultation 
with the Central Ministries concerned for receiving schemes and 
giving technical approval to them will nen be affect,'d by the terms 
of this letter except in so far as these relate to the g-rant of ways and 
means advances and the final payment sanctions for the yrar. It 
may be added that the schemes 'of the Khadi and Village Industries 
Commission are altogether outside the purview (,f th;s letter. 

(iv) Where. during the Annual Plan discussions, a scheme is 
included provisionally subject to further technical com-i-
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,deration or a financial allocation is made, leavmg the 
precise scheme to be undertaken to be specified later, it 
is expected that the scheme will be taken up only after 
the steps envisaged have been gone through in consulta
. tion with the Planning Commission of the Central MinIs
try concerne<i as the case may be. 

5. With a view to simplifying the procedure relating to Central 
-assistance, it was agreed in the State Finance Ministers' Conference, 
which was held in November. 1957, that development schemes under 

· each head might be arranged suitably in groups. Annexure I sets 
,out the groups in which schemes under different heads for which 
· Central assistance has been or may be communicate<l may be arrang-
· ed. Wh.iJ:e the total· amount of Central assistance to be intimated 

to State Governments is estimated with reference to individual 
· 5Chemes and the pattern otf assistance for them, the i~tention is that 
once the State Governments have been informed 01 t,he amounts of 
loans and grants avallable fo'r the State Plans, the final IW.nctions 
of payments should be related to the grOUp3 specified in column 3 of 
Annexure 1. Within a group the State Government will be free to 

,regulate the expenditure on the schemes without reference to the 
• Central Government. Where the total expenditure under one group: 
- is proposed to be covered by reduction of expenditure in another-

group undcr the same head of development the concurrence of the-
. Central Ministry concerned should be obtained and the Planninjf 

COmmission kept informed. Similarly, where the same Central 
MinistIy is ~rned with more than one head of development 
adjustments between thcm may b<> made in consultation with the 
Ministry with advice to the Planning Commission. Where such 

. adjustments are cOOsidered necessary as between one Ministry and 
another, the concurrence of the Planning Commission should be
obtained, a copy of the proposal being sent simultaneousl~ to the· 
M'mistries c~ed. 

The final release of funds will be calculated with reference to 
·the ·proportir-n of HIP assistance under loans and grants intimated
by the -State Government in respect of a group and th~ total expen
diture for the Yf-ar estimated with reference to that group. Thus, 

. if for a group of sch"'mes the to1al outlay accepted is Rs. 100 lakhs, 
- of which Central grants amount to Rs. 25 lakhs and Central leans to> 

Rs. 50 lakhsw~leRs. 25 lakhs are to be contributf'd by the State 
Government, . ~nts and loans will be given at 25 per cent and 50 
per cent respectively of the total expenditure as work"d cut in 
para 6 below. These payments will be authorim bv the Central 
Ministries con~rned hy the is.:,~e of payment sanctions to the 
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appropriaie<: Accountant General. It is proposed to work out ·a· 
statement for each State Plan' showing the< total outlay f-or groups 
of schemes as'specified in Annexure I along with the total amount 
by way of loans and grants to be' shown against that group, 

6. The 'State Government is requested to forward to the Planning' 
Commission with extracts to the Central Ministries concerned and 
copy to the Finance Ministry, Department of Economic Affairs, a 
quarterly statement giving the total expenditure as rocorded. in the 
departmental books under each sub-head indicated in Annexure I. 
The statements for the two quarters ending June and September 
may kindly be sent to the Planning Commission by the 15th August, 
and the 15th November respectively. The Statement for the quarter' 
ending December may please be sent- by the end of January. This 
will facilitate the issue of the payment sanctions, although it is' 
appreciated that special arrangements will have to be made by the 
state "Government to obtain the necessary information. The
quarterly stattements will show both expenditure in the quarter and' 
the cumulative expenditure. The statement for the third quartp.r
will also indicate the anticipated expenditure for the last quarter' 
of the year. This last figure has to be worked out with reference 
to the progress 'of expenditure upto December and a realistic estimate' 
of expenditure for the last quarter. On receipt of the statements 
scheduled for January, the administrative Ministries will sanction
the final payments of grants and loans. The Accountant~eneral 
will clear the ways and means advances given by the Finance Minis
try gutstanding against the State and cre<d.it the difference, if any, 
in cash to the State Government. 

7. As the final payments mentioned in para 5 in each year will' 
be made partly with reference to the estimated expenditure in the 
the last quart~, they will be subject to final adjustment in the fol
lowing year in the light of the actual expenditure for the year as a 
\Ilfiote. 

8. The procedure described above applied to' State Plan schE'mes. 
The only difference in respects of Centrally sponsored schemes is' 
that these schemes require speciiic approval from th'~ administrative 
Ministries concerned. It is proposed that in respect of Centrally 
sponsored schemes which entail a total cost of less than Rs. 251akhs 
over the pl:m pnriod or of Rs. 10 lakhs during thf: year, the Central" 
Ministries should accord their approval on the basis of a statement 
from the administrative Department concerned in the State to the' 
effect that the Schemes have been accepted for financial sanction 

"by'lhe State' Finance' Department. "F-or schemes costing' more -thllI}," 
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the amounts mentioned above, the Central Ministires will intimate 
their approval after the necessary scrutiny. In either case it ill 
requested that States will kindly ensure that sufficient infonnation 
is made availlllble to enable the Ministries to judge that the scheme 
10 be implemented follow the lines approved. 

No. Plan 5/2/57 

Copy forwarded to:-

Yours faithfully, 
Sd/- TARLOK SINGH, 

for Secy, Planning Commission. 
Dated, the 12th May, 1958. 

(1) Finance Secretaries to all State Governments. 

(2) All Ministries of the Government of India. 

Sd/ 
D. K. MALHOTRA, 

fOT Secy, Planning Commission. 
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From 

'1'0 

No. F. 2(17)-PII/58 

GoVERNMENT OF INDIA 

MINISTRY OF FINANCE 

(Department of Economic Affairs) 

New Delhi, the 12th May, l.95C. 

Shri M. V. Rangachari, 

Special Secretary to the Government of India. 

All State Governments, 

(Finance Secretaries). 

SUB.7ECT: Procedure for relea.s'e of Central Assistance for PI.-
Schemes. 

Sir, 

I am directed. to refer to item IV of the minutes of the Confel'
ence of State Finance Ministers held in November, 1957 and to tba 
Ministry's letter No. F.I0(19)-PlI/57, dated March 22, 1958 in which 
it was stated that a separate communication would be sent on the 
subject of the procedure for release of Central assistance funds. 

2. Central assistance for Plan schemes comprises-

(a) assistance for schemes included in the State Plans; and 
(b) assistance for Centrally sponsored schemes. 

In this Ministry's letter of March 22, 1958, the amounts of lOans 
and grants available for State Plans during 1958-59 have been in1f.. 
mated. A similar statement in respect of loans and grants for 
Centrally sponsored schemes, has been forwarded with this Minis
try's letter No. F.10(19)-PII/57, dated April 30, 1958. 

3. For the release of Central assistance for Plan schemes in both 
the categories mentioned above, the following procedure is propos. 
cd tp be adopted:-
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(i) A subsr.antial portion of the assistance mentioned in 
para 2 above will be made available to the State Govern
ments as lump sum ways and means advances by this 
Ministry. Three-fourth of the total amount will be 
released in tltis way in nine equal monthly instalments 
beginning with May, 1958. Such releases will be made 
autmnatically on or about the 15th of the month. 

(U) On receipt of final sanctions for loans and grants from 
the Central Ministries in the later half of February, 1959, 
the Accountant General will clear these outstanding 
advances. The balance, if any, will be credited to the 
States by him in cash. 

(iii) The ways and means advances will be interest-free but 
the loans into w1Uch they are ultimately converted or 
any uncleared balance of such advances outstanding at 
the end of the year will be deemed to have been made 
to the State on the 1st October, 1958 and will carry the 
appropriate rate of interest. 

(iv) The procedure for determining the sums, payable as 
grants and loans is set out in the Planning Commission's 
letter No. PJan-5/2/57, dated 12th May, 1958 to the State 
Governments, a copy of which is being endorsed sepa
rately. 

4. The above procedure will apply to all loans and grants to be 
given to the State Governments on account of Plan. Schemes except 
the loans for the n.v.c., the Hirakud and the Rajasthan Canal, 
funds for which will continue to be released as at present. 

No. F.2 (17) -PH/58. 

Copy forwarded to: 

Yours faithfully, 

Sd/-
M. V. RANGACHARI. 

Dated, the 12th May, 1958. 

(i) All Ministries of the Government of Ind;.a and all Depart
ments of the Finance Ministry. 

(ti) Comptroller and Auditor-General, AcC01.'.ntant-General (Cen
tral Revenues), all the State Accountants-General and Comptroller, 
!tera1&. 



(ill) All Heads of Rivisions of the Expenditure Department. 

(iv) Planning Comntission. 

(V) Development Commissioners of all State Governments. 

Sd/-
M.V. RANGACHARL 



APPENDIX m 
(Please see para 23 Page 43 of Report) 

c(Prel. Mat P. 109)' 

Statement showing the progress made by cite Scates and Union 
Territories for provision of house sites to landless agricultural 

workers at the end of the third plan period. 

-I Andhra Pradesh. 

,2 Assam 

3 Bihar 

-4 Gujarat 

'5 J. & K. 

6 Kerala 

-7 M. Pradesh 

11 Madras 

9 Maharashtra 

--YO Mysore 

-YI Orissa 

:12 Punjab 

STATES 

97 

• Nil. 
The programme has not yet been 

taken up by the State Govern
ment. 

• The State Government have 
decided to acquire 9' 55 acres 
ofland for this scheme. 

• No target fixed. Expenditure to 
the extent of Rs. 66,600 has 
been incurred by the State 
Government during III Plan 
period. 

No reply. 

33' 50 acres have been acquired 
The programme is being im
plemented. 

Nil. 

Have declined to implement the 
programme as the allocation is 
very little. 

Nil. 

It is reported that 10 acres of 
land has been acquired. 

Nil; this pNgramme is yet to be 
introduced. 

Nil. 



13 Rajasthan 

14 U. Pradesh 

IS W. Bengal 

16 Nagaland. 

Nil. The Rajasthan Tenancy Act 
provides for allotment of' 
free house sites to landless 
agricultural labourers & arti-
sans. 

Nil. The Village Housing Project. 
Scheme was wound up in 
1965· 

Nil. 

The Village Housing Projects 
Scheme has not been in-
troduced in this State. 

UNION TERRITORIES 

1 Delhi 

2 H. Pradesh 

3 Manipur 

4 Tripura 

S A.& N.I. 
6 Laccadivis 

7 N.E.F.A. 

8 Pondicherry 

9 Goa, Daman & Diu 

Its survey has revealed that 
there are hardly any landless 
agricultural workers in the 
Union Territory. 

Nil. There is no 'problem of 
landless agricultural workers. 

,Nil. 
Nil. The Programme is still under 

formulation. 
Nil. 
Has stated that these are nO 

landless agricultural labourers 
in its territory. 

The Village Housing Projects 
Scheme not implemented 
in this territory. 

Nil. The policy il still under 
formulation. 

The Village Housing Projects 
Scheme not implemented in, 
this Administration. 



APPENDIX IV 

(Please see paTa. 24 Page 45 of Report) 

(pre!. Mat p. 111) 

Note on housing scheme fOT the weIfaTe of Scheduled Castes and 
Scheduled Tribes undeT the BackwaTd CZa.sses SectoT. 

lntroduction 
Among the Backward Classes, the problem of securing house 

sites and houses is a special problem of the Scheduled Castes. Many 
of the Scheduled Castes who reside in Slum areas of the cities, have 
very unsuitable huts, which hardly give them protection in the 
monsoon. In some places, the Scheduled Castes have their huts 
situated on private or Government lanas and they always stand a 
chance of being evicted from such lands at short notice, leaving them 
in a hopeless condition. Similarly Scheduled Tribes live in small 
huts built of reeds and thatched with grass. The provision of suit
able house sites to the Scheduled Castes, is therefore urgent and im
portant. This problem is linked up both with economic backward
ness and the practice of untoUchability. In the case of Scheduled 
Tribes, the problem of housing is not so acute. It is linked more 
with the problem of the rehabilitation of shifting cultivators and 
those evicted from new sites on account of the land having been 
required by Government for industrial projects in the country. 

Bearing in mind the necessity of providing houses/house sites to 
the Scheduled Castes and Scheduled Tribes, special allocations were 
made under the Backward Classes Sector in the successive five year 
plans. A beginning was made with a small provision of Rs. 12.24 
lakhs in the First Plan but it was increased to Rs. 649.88 lakhs in 
the Second Five Year Plan. 

In the Third Five Year Plan, a provision of Rs. 533.78 lakhs was 
made for housing/house sites scheme. Out of this composite provision 
for houses and house sites, priority was given to Scheduled Castes 
and among them, to landless labourers and to those engaged in 
unclean occupations. On a rough estimate, it has been estimated 
that out of some 34 lakhs landless labourers helonging to Scheduled 
Castes, a little over 2 lakhs have been pfO'::ded witQ housing or 
house sites during the last 15 years. 

99 
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"The housing scheme In the Backward Classes Sector, applies to 
:rural areas and small townships. In urban areas the pro.blem is 
mo.stly con1ined to the sweepers and scavengers. They are mostly 
the employees of the Municipalities and local bodies. The pro
·gramme for the housing of sweepers and scavengers in urban areas 
in the Backward Classes Sector is associated with the programme 
of the Ministry of Works, Ho.using and Supply under their Slum 
'Clearance and Low Income Gro.up Ho.Using Schemes. Under the 
present orders all such programmes qualify for assistance out of 
Backward Classes Se::tor upto the amo.unt of 12i per C€IIlt of the 
ceiling cost of a house. Under this coordinated programme, which 
it at present enforced, houses are given to the beneficiaries not on 
,ownership basis but on subsidised rental basis. The ownershtp of 
these ho.uses vests in the local bodies concerned. They get 37i per 
cent of the ceiling cost as cOntribution from the Ministry of Works, 
Housing and Urban Development and 25 per cent as loan from them. 
The balance 25 per cm is also given as a loan by the State Govern
ment concerned. 

In the rural areas, the pro.blem. is very vast. As the provision 
for hOUSing for all the Scheduled Castes and Scheduled Tribes fami
lies wo.uld involve a very heavy expenditure, it has been decided by 
the Government of India to. undertake steps to provide at least 
"house sites to. the deserving families. The provision of planned 
'house sites for these persons has, therefore, been a feature for 
several years o.f o.ur development pl.a.ns under the Backward Classes 
"Sector, not merely to providie an amenity to indivdual family but 
also to aVDid their segregation from other castes. 

The pattern of financial assistance for this scheme is common 
£orboth the State' and CenJtral sec1lorprogrammes. Keeping in 
view the .present rise in the cost of building materials and labour 
charges, the ceiling cost per house has been increased from Rs. 1,000 
to. Rs. 1,200. The State Governments, may, however, at their dis-

o cretion, raise the ceiling cost of Rs. 1600 per house in special cases 
such as black cotton son areas, hilly regions and remDte places. In the 

,case of snow bound areas, it has been fixed a.t Rs. 2,000 to. meet the 
·cost of superior specifications to. withstand the heavy snowfall. In 
the case of Central Sector Programme, 75 per cent of the ceiling 
cost is borne by the Government of India as subsidy and in the case 
of State Sector programme 50 per cent of the ceiling cost is borne 
by the Government of India and the State Governments concerned 
in the ratio of 50: 50. The remaining 25 per cent of the ceiling cost 
is to be borne by the beneficiary concerned either in the form of 
cash Dr building materials or voluntary labour. 
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In the Fourth Five Year Plan, it has been recommended by the> 
panel on the Welfare of Backward Classes that a coordinated pro-
gramme should be drawn up by pooling the outlays available in the
Fourth Plan under the Village Housing Projects Scheme of the Min
istry of Works, Housing and Urban Development with that available' 
under the scheme for the hOWling of Harijans and other Backward 
Classes at the State level. It has been also been suggested by them 
'that during the year 1966-67, a start could be made on a pilot basis 
with a limited programme of rural-cum-Harijan housing on the 
lines i:ru:lreated below: 

(i) Villages in which there is a congestion on account of rise 
I in population or new economic activity, should be chosen 

for extension and improving the village abadis. 

(ii) Provision for the welfare of Backward Classes could be 
primarily utilised to enable Panchayats to acquire ::Ind 
develop village sites and the funds from the rural hous
ing scheme could be utilised for the construction of hOllSes 
and other structures. Harijans and other Backward Classes 
shauld be given suitable subsidies both for hoose sites and 
for -the CO'IlStruction of houses; other srctions of the 
village community could be given loans to cover the cost 
of house sites and houses. 

(iii) At the Centre, on behalf of all the interested agencies. 
the Works and Housing Ministry should assume responsi
bility for overall coordination and supervision of the 
programme, This could be done through the proposed Cen
tral Housing Board. At the State level, the State Hous
ing Boards, in cooperation with the Departments dealing 
with Harijan Welfare, Community Development. I'tc., 
should assume the promotional role. Each State Hous
ing Board should have a Rural Housing Wing in ordEr- to 
help in planning the layout of new or extend0d village 
abadis, designing of homestead and work places and for 
giving the necessary technical assif.;tance. The existing 
rural housing cells could be merged in this Wing. At the 
Block level, Panchayat Raj Institutions could help in 
acquiring land at regulated rates and malting it available 
for development and construction. 

(iv) Wherever land consolidation is undertaken, suitable land 
could be set apart for such extended and improved abadis. 
These abadis should not only provide for homestead but 
also far suitable work places far occupationJ. such as flay
ing, tamJIng and leather work, animal husbandary, etc. 
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Subsidiary industries like poultry, growing or fruit trees 
should be facilitated. 

(v) The Department of Co-operation should promote in and 
around the chosen villages, brick-kilns and work shops 
for manufacturing building acces,sories on a cooperative 
basis. 

(vi) The Department of Health should give special attention 
to these villagets for supply of drinking water and sani
tary facilities. 

No final d€cision has been taken on the above suggestions. 

The problem of providing house sites to the landless labourers, 
with special reference to rural Harijans, was discussed at (1) Semi
nar on Agriculture Labour convened by the Ministry of La'bour, 
Employment and Rehabilitation (2) Serrtinar on employment of 
Scheduled Castes and Scheduled Tribes convened by the Planning 
Cornnri,ssion and (3) meeting of the Central Advisory Committee on 
Agricultural Labourers. The reoommendatiOillS made by them were 
discussed in an inter-departmental meeting, held on the 4th Decem
ber, 1965, consisting of the representatives of the MiniStry of Labour, 
Employment and Rehabilitation, Ministry of F. & A., C.D. &C., 
Department of Social Welfare, Min. of W.H. & Supply, Ministry of 
Finance and the Planning Comm.ijSSion. The fallowing suggestions 
bave been made by them:-

(1) The question of providing free house sites should not be 
mixed with that of providing houses. To begin with, 
Government should concentrate on providing house sites, 
leaving it to the agricultural workers to put uP. ~heir own 
structure with bamboo or with other locally available 
materials. Provision of hoUse sites slwuld not be cons
trued as binding Government in any manner in the matter 
of construction of house. 

(2) A house should measure not less than 500 sq. yds. So 
that there could be a provision for homestead, a kitche!ll 
garden, poultry, backyard, well, cultivation, etc., as this 
will help not only in improving living conditions but will 
add to the income of the workers and the Nation. 

(3) In view of the suggestion. made on behalf of the Ministry 
of F&A, C.D.&C. that the allocation of house sites should 
not have an adverse effect on agricultural production, it 
wu qreedthat while allocating house sites, care should 
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be taken to ensure as far as PQSSible, that agricultural 
land is not diverted to non-agri~ultural purposes. 

(4) A sum of Rs. 65 crores in the Fourth Plan was proposed 
to be allocated for house sites under the scheme controlled 
by the Department of Social Welfare and about 20 crores 
under the scheme controlled by the Ministry of Works, 
Housing and Supply. As rural housing is for all persons 
living in villag€\S, special allocation of funds for agricul
tural labour, out of the total provision for rural housing, 
would be necessary. The scheme in this regard should be 
coordinated. 

The above suggestions will be further considered in an inter
,departmental meeting to be convened by the Planning Commission. 

The Working Group on the Welfare of Backwru-d Classes in their 
interim report of the Fourth Plan have strongly emphasised. that the 
improvement of public health and housing in Indian villages should 
be viewed from the angle of integral planning of village allotments 
and habitations. It is only thus that the physical and social prob
IerII!S involved in this vast area can be usefully analysed and 
meaningfully tackled against a perspective goal. The working 
Gorup have also sugges~ that there is a need to link up housing 
colonies for Harijans in rural areas with their occupations. For 
example, colonisation of landless labourers should have remunera
tive employment available for them near about the site throughout 
the year. Otherwise there is often desertion of the colony when the 
families move during the off-season in search of casual labour else
where. The Working Group have also made the following sugges
tions for the revision of the existing pattern of assistance: 

(i) The benefit of assistance for house sites and housing 
should go to the poorest among the Scheduled Castes and 
the Scheduled Tribes. 

(ii) Even the small elements of matching contrihution (25 
per cent) is too heavy for the poorest among the Scheduled 
Castes and the Scheduled Tribes. It would al50 not be 
possi:ble for them to contribute labour as labour is what 
they live by and it would be impossible for them to forego 
their wage earning for the duration of the construction of 
bowie. Government should, therefore, make availalble 
long term loans cattying nominal c.r no interest to enable 
the beneficiary to, contribute their shlU"e. The house 
itaell Ihould be accepted as security for such loans. 
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(W) The present ceiling of Rs. 1,000 per howe is unrealistic' 
in view of the zecent increase in the cost of construction. 
As the costs vary from State to State and even sometimes 
from area to area within a State, there should not be any 
uniform pattern for the whole country and a certain degree . 
of flexibility should be allowed. 

(iv) As far 118 possible, assistance for housing should be given· 
to groups of families who are willing to come together· 
either in the form of cooperative or otherwise. This 
would facilitate acquisition and development of a compa~ . 
area and adoption of modern standards of country and 
town planning. The Madras Scheme is commended for
consideration by other States. 

(v) While encouraging construction of housing colonies, full 
care should be taken to ensure that this does not perpe
tuate segregation. For this purpose, it is recommended 
that 10-25 per cent of the sites in these colonies should· 
be reserved for non-Scheduled Castes. In order to· 
encourage non-Scheduled Caste families to come for
ward to live in these colonies, they should be offered the 
same terms of assistance subject to their being in corres-· 
ponding economic classes. 
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APPENDIX VI 

(Please see page 51, para, 28 of Report) 

:SL 
No. 

Name of State Rate of inte- Administ 
rest charged trativeex

per annum penditure 
incurred. 

1I. Andhra Pradesh 61% Not avail- . 
able. 

: .. ' 

Remarks 

Rs. 1/2% above the rate 
charged by the Go"t. 
ofIndia. 

"2. A~sam 
a. :BillaI' 

N:> IDl'1~ hury b.~et\.giy·en to villagers, so far. 
7!% Do.· Subject to rebate of 11% 

4. Gujarat. 

5. Haryana 

,. ~-" 
.••. 1 

61% 

51% 

Do. 

Do. 

for prompt payment
EFFECTIVE INTE
REST is 6% i.l!. Il? 
above the rate charged 
by GOvt. of India. 

i% above the rate charg
ed by the GOvt. of 
India. 

The u' Govt.of Haryana 
have stated that they 
are charging i% above 
the rate charged. by 

the GoVt. of India 
The present rate of 
interest charged by the 
Govt. of India is 51% 
Therefore, the State 
Govt. must be charg
ing 61% and not 
51% 

6. Jammu & Kash- The Scheme i~ not peing 
mir implemented in tHis state' 

7. Kera1a .'. . 61% Do.' i% above the rate charged 
by the Govt. of India. 

8. Madhya Pradesh 

9. Madras. 

61% 
6% 

Not available ,Do. 

107 

Do. 1% above the rate charg-
ed by the. Govt, of 
India. 

!.~ , . i' :', . ,I 



loS 

I 2 3 4 5 

10. Maharashtra 61% Do. 1 % over the rate charged! 
by the Govt. of In-
dia. 

II. Mysore . . 6% Do. 1% above the rate charged' 
by the Govt. of India. 

12. Nagaland The Scheme is not being" 
implemented. 

13· Orissa 61% Do. t % above the rate charged: 
by the Govt. of India. 

14· Punjab 61% Do. t % above the rate charged; 
by the Govt. of India. 

15· Rajasthan Reply is still awaited. 

16. Uttar Pradesh Infonnation is awaited-
Interim reply received. 

17· West Bengal 51% Not avail- The present rate of inte-· 
able rest charged by Govt .. 

of India is 51%. 
The State will pre-
sumably now charge· 
61% i.e. i% above the' 
rate charged by the 
Govt. of India. 

UNION TERRITORIES 

I. Andamans & The Scheme is not being: 
Nicobar implemented at pre-

sent. 

2. Delhi 61% As prescribed by the Govt .. 
of India for loans to> 
Third parties. 

3· L.M.&A.Is- 61% Do. 
lands. 

4· Himachal Pra-
desh. 

61% Do. 

5· Manipur Reply is still awaited. 

6. Pondicherry 61% Do·l 

7· Tripura . 61% Do.1 
8. Goa, Daman & The Scheme is not being: 

Diu implemented at present .. 
9. N.E.F.A. Do. 

10. Chandigarh Do. 



AP
PE

ND
IX

 vi
i 

(p
I.

 $,
. p

ar
a 

35
 P

ag
e 

58
 o

f 
R

ep
or

t)
 

0
1

.;
..

.-
-

51
. 

N
am

e 
o

f 
S

ta
te

 
D
a
t
~
 o

f 
E

st
ab

li
sh

-
Y

el
l w

is
e 

E
x

rn
d

it
u

re
 

C
en

tr
al

 
N

o,
 (

f 
N

o,
 o

f 
N

o
.o

t.
 

N
o.

 
m

en
t 

o
f 

R
ur

al
 

on
 t

h
e 

C
e 

S
ha

re
 i

n 
V

ill
llg

es
 f

or
 

de
si

gn
s 

vi
ll

ag
es

 in
 

ho
us

in
g 

ce
ll

 
C

ol
. 

4 
w

hi
ch

 l
ay

ou
t 

o
f r

ur
al

 
w

hi
ch

 1
0-

&
 m

as
te

r 
ho

us
es

 
ci

o
ec

a-
PI

an
s 

pr
e-

pr
ep

ar
ed

 
no

m
ic

 &
 

pa
re

d 
te

ch
ni

ca
l 

tIl
U

V
ey

 b
aa

 
be

en
 c

on
-

du
ct

ed
 

... ,g 
:I

 
3 

4 
5 

6 
7 

8 

R
lI,

 i
n 

la
kh

s 

r. 
A

nd
hr

a 
P

ra
de

sl
l 

M
ar

ch
, 

19
58

, 
r9

5~
-5
8 

0
'0

1
 

:1
:1

9 
36

 
19

5 
-5

9 
0

'5
1 

:1
':1

4 
19

59
-6

0 
0,

8:
1 

0
'4

0
 

19
60

-6
1 

O
'S

9 
0

'4
0 

19
61

-6
:1

 
1

'1
3

 
0

'4
0

 
19

6:
1-

63
 

0
'9

4
 

0
'4

0 
19

63
-6

4 
0

'9
0

 
0

'4
0 

19
64

-6
5 

0
'9

3
 

0
'4

0
 

19
65

-6
6 

O
'S

5 
0

'4
0 

2
. 

A
ss

am
 

ju
nc

,.1
9S

S 
19

55
-5

9 
0

'0
7

 
50

%
 o

f t
h

e 
16

 
16

 
96

 
19

59
-6

0 
0

'1
3

 
am

ou
nt

 in
 

19
60

-6
1 

0
'2

7
 

C
o

l,
I4

 



. 
I 

2 
3 

4 
S 

6 
7 

I 

19
61

-6
2 

0
'3

0
 

19
6:

&
-6

3 
o

'z
l 

19
6 3

-6
4 

0
'z

6
 

19
64

-6
, 

d
·z

8
 

19
65

-6
6 

0
'3

0 

3.
 

B
ib

ar
 

19
58

 
A

&
ou

tR
s.

 
50

%
 o

f t
h

e 
Z9

 
6 

70
 

ll
ak

h
 p

er
 

am
ou

nt
 i

n
 

an
nu

m
. 

C
ol

. 
4.

 

4.
 

G
uj

ar
at

 
• 

N
o

t 
es

ta
bl

is
he

d 

5.
 

H
ar

ya
na

 
. 

. 
1

9
=

 in
 u

nd
ev

ld
ed

 
R

an
gb

tg
 b

et
w

ee
n 

R
a.

 
So

%
 o

ft
b

e 
19

 
19

 
19

 

lab
 O

n
 1

96
6 

in
 

R
a.

 :
&

8.
00

0 
ID

CI
 

am
ou

nt
 in

 
Ha

rJa
na

 
R

s.
 3

3
,o

o
o

P
 ••

• 
in

C
o

I.
4

· 
... ... 

7.
 

Ja
m

m
u 

&
 K

aa
bm

ir
 

T
h

e 
S

ch
em

e 
is

 n
ot

 y
et

 b
ei

ng
 im

pl
em

en
te

d.
 

0 

K
cr

al
a 

11
15

9-
60

 
19

51
1-

60
 

R
I.

 I
IP

99
 

In
fo

rm
at

io
n 

M
la

tc
lp

la
n 

19
60

-6
1 

R
e.

 1
3.

53
0 

n
o

t!
C

ld
l\

y
 

I 
L

ay
ou

t 
IZ

 
19

61
-6

z 
R

B
.Z

S.
I2

4 
av

ai
la

bl
e.

 
19

6z
-6

3 
R

a.
 3

S. 
97

4 
T

he
 Q

p
cn

-
19

63
-6

4 
R

I.
 6

1.
31

z 
dl

tu
rc

 W
ou

ld
 

19
64

-6s
 

R
I.

 6
3.

01
7 
n
~
 b

e 
19

65
-6

6 
R

B
. 6

i r.r
'JO

 
SO

%
 

th
e 

am
cl

Il
D

db
 

C
o

Jw
n

n
.4

 

,.
 M
~
b
y
a
 P

rI
Id

ee
h 

II
IS

II
 

II
IS

9-
60

 
R

e.
 Z

I.
oo

o 
So

%
 o

f t
he

 
Z

Z
2 

zz
z 

:a
u 

1!
J6

cH
j1

 
R

B
. 

zs
,o

oo
 

am
ou

nt
 In

 
19

61
 -6

z 
R

B
.:&

9,
oo

o 
C

o.
 4

-
19

6:
&

-6
3 

R
I.

 6
1,

00
0 

19
63

-6
4 

R
B

. 3
4.

00
0 

19
6,

4-
6,

 
R

a.
p,

oo
o 

1~
.s
-6
6 

R
B

. ~
ll
7O
P 



a 
3 

.. 
5 

6 
7 

I 

9·
 

M
ad

ra
s 

. 
19

58
-5

9 
19

58
-5

9 
'
3

7
-
=

=
 

67
0 

12
5 

70
0 

19
59

-6
0 

'7
3

 
19

60
-6

1 
'7

" 
te

d 
in

] 
19

61
-6

z 
'8

 ..
 

C
ol

. 4
. 

19
6Z

-6
3 

'9
0 

19
63

-6
4 

1
'1

7
 

19
64

-6
5 

1
'1

8
 

19
65

-6
6 

1
'1

6
 

10
. 

M
ya

or
e 

19
58

 
19

58
-5

9 
R

I.
 a

z,
S3

1 
50

%
of

th
e 

M
ut

er
 P

Ia
 

D
ct

ai
la

 
u

a
 

19
59

-6
0 

R
I.

 3
5,

:&
33

 
tz

pe
ad

i-
L

ay
ou

ta
 

no
t l

iv
en

 
19

60
-6

1 
R

a.
 ~
>9
10
 

t1
Ir

C
 iD

db
-

48
0 

19
61

-6
z 

R
a.

 
p

o
o

 
te

d 
in

· 
19

6z
-6

3 
R

I.
 6

9.
00

0 
C

oL
 ..

. 
19

63
-6

4 
R

I.
 67

1J
OO

 
19

64
-6

5 
R

I.
 8

1p
oo

 
... 

19
65

-6
6 

R
a.

l,:
&

l>
9B

9 
... ... 

II
. 

M
ab

ar
as

ua
 

19
58

 
19

58
-5

9 
R

I.
 I
~
 

S
O

%
of

th
e 

,,1
2 

60
 

68
z 

19
59

-6
0 

R
a.

 3
 

f:C
tt1

lrC
 

19
60

-6
1 

R
I.

51
,1

)3
8 

In
 

19
61

-6
:&

 
R

I.
 &:

;80
9 

Co
L 

...
 

1!
)6

:a
-6

3 
R

I.
 

18
1 

19
63

-6
4 

R
I.

 6
7.

77
5 

19
64

-6
5 

!b
, 

16
.5

53
 

19
65

-6
6 

R
I.

 7
:&

o9
Sz

 

12
. 

N
qa

1a
nd

 
T

h
e 

Sc
he

m
e 

is
 D

ot
 b

ei
ng

 im
pl

em
en

te
d.

 

13
· 

O
ris

sa
 

19
58

-5
9 

19
58

-5
9 

R
a.

 fs
jg

 
R

I.3
04

.o
oo

 
14

3 
30

 
So

ci
o 

&
0

-
19

59
-6

0 
R

a.
 3

5,
 

R
I·

74
00

00
 

no
m

ic
lU

f-
19

60
-6

1 
R

a.
 4

9,
$4

9 
R

I.
2o

,o
oo

 
V
C
y
-
z
~
y
-

19
61

-6
z 

R
I.

 5
1,

<1
41

 
R

I.
Z

3
p

o
o

 
si

ca
l 

. 
19

6z
-6

3 
R

I.
 5

0,
95

1 
R

I.
1

3
p

o
o

 
su

rv
ey

-z
o8

 
19

63
-6

.. 
R

I.
61

,8
76

 
R

I.
1

7
p

o
o

 
19

64
-6

5 
R

I.
 ~
7
3
1
 

R
I. 

a5
po

o 
19

65
-6

6 
R

io
 

19
9 

R
s.

 :
15

,0
00

 



:I
 

3 
.. 

S 
6 

7 
8 

1
+

 
Pl

lD
Ja

b 
F

eb
 •• 

19
59

 
(lD

fo
rm

at
io

o 
fo

r 
th

e 
ye

an
 

19
'&

-S
9 

to
 

19
61

-6
3 

no
t f

ii
m

is
he

d)
 

3
0

 
D

et
aI

Ia
 n

ot
 

19
63

-6
3 

R
L

 "
.3

1
2

 
so

%
 o

f t
he

 
93

 
19

63
-6

.4
 

R
I.

 29
06

41
 

am
O

l1
l1

tl 
iD

 
pf

tll
 

1
9
6
4
~
 

R
L

 3
8,

53
2 

Co
L 

+
 

19
65

-6
6 

R
I.

 3
1 .

...
 5 

15
· 

R
el

u
th

an
 

O
ct

.,I
9S

7 
1D

fo
rm

at
i0

ll 
no

t 
f
a
m
l
I
h
e
d
~
 t

h
e 

M
at

er
 P

Im
 

lO
S 

40
4 

St
at

e 
~
 

fo
r 

40
4 

1
*

 
wI

I1 
be

 
w

he
n 

re
ce

iv
ed

. 
~
~
 

of
S

O
'fl

D
a-

C
h

id
lV

 
re

vi
le

d.
 

16
. 

U
tl

ir
 P

rII
de

lh
 

1
,5

1
 

R
I;

i7
I.

3
aa

 no
m 

19
57

-
A

lt
bo

ui
h 

10
9 

2
6

 
56

S 
u

p
to

 S
ep

t.
, 

th
e 
S
~
t
e
 

... .... 
19

65
. 

G
ov

t.
 b

av
e 

... 
gi

ve
n 

u
o

in
-

di
ca

do
o 

5
0

1
' 

o
f t

he
 e

xp
eo

-

:=:e
Co

L 
t..

,w
ou

l4
 

e
~
 

b
o

ru
eb

y
 

C
en

tr
e.

 

17
. 

W
e.

tB
en

p
l 

I,
sa

 
~
8
 t

o
 M

.;,
rd

), 
19

61
 t

he
 

w
as

 le
sa

 th
an

 R
I.

 7
6,

00
0 

p
er

 
an

nu
m

. 
19

61
-6

2 
RL

74
>O

O
O

 
so

%
o

ft
h

e 
n

2
 

iD
fo

rm
at

lo
D

 
11

2 
19

6:
a-

63
 

R
I.

 8
8,

00
0 

ap
eu

dl
tu

re
 

no
t 

li
ve

n 
19

63
-6

4 
R

I.
 8

7.
00

0 
ea

ch
 y

ea
r ,

 
19

64
-6

S 
R

I.
 8

6,
00

0 
su

bJ
ec

t t
o

 
19

6,
-6

6 
R

I.
 8

0,
00

0 
• 

m
uI

m
lm

 
O

fR
s 

40
,0

00
 



U
lfit

m
 T

m
i"

";
'. 

I.
 

An
da

m
Ia

 a:
 N

ic
ob

lr
 1

1I
ID

d.
 

2
. 

D
cI

bi
 

. 
. 

3.
 

H
la

w
:h

a1
 P

n
d

el
h

 
4.

 
L.

 M
o

. A
 I

sI
m

da
 

5.
 

M
lD

liI
ar

 
6.

 
P

ou
dl

cb
er

ry
 

7.
 

T
ri

p
ll

ra
 

. 

II.
 

N
B

P
A

. 
. 

8.
 

G
oa

, D
am

an
 &

 D
iu

 }
 

10
. 

C
h

an
d

lp
rb

 
• 

N
o 

R
ur

al
 H

ou
si

ng
 C

el
l 

ha
s 

be
en

 B
et

 u
p.

 

do
. 

do
. 

do
. 

R
ep

ly
 III

 a
w

ai
te

d 
N

o-
gu

ra
l H

ou
si

ng
 C

el
l i

n 
ai

B
te

nc
e.

 

L
ay

ou
r 

Pl
8n

af
O

J 
III

 v
iIJ

ag
es

 
p

re
p

ar
ed

 b
y 

th
el

>
ev

c-
19

Pm
en

t 
C

O
m

m
U

D
ity

. 

N
o 

R
ur

al
 H

ou
si

ng
 C

el
l a

s 
B

U
ch

 h
as

 b
ee

n 
B

et
 u

p 
[H

ow
ev

er
, 

a 
un

it
 c

:o
ns

lli
tiD

g 
o

f 
on

e 
A

n
t.

 
E

ng
;n

ee
r,

 
m

e 
O

ve
ne

er
, 

on
e 

D
ra

ft
s 

m
an

, 
O

ne
 U

.D
.C

., 
etc

:. 
lo

ok
s 

af
te

r 
th

e 
te

dm
ka

l 
w

or
k 

re
1a

tin
l 

to
 V

.H
.P

.S
 

c.
D

. 
P

ro
ar

am
m

e,
 T

ri
ba

l 
W

el
fa

re
, 

R
ur

al
 W

at
er

 S
up

pl
y 

Sc
he

m
es

 
L

IG
H

S
 a

nd
 M

.I
.G

.H
.S

. 
T

h
e 

to
ta

l a
nn

ua
l e

xp
en

di
tu

re
 o

n 
th

ia
 U

ni
ts

 is
 R

I.
 2

7.
70

0.
] 

T
h

e 
V

. 
H

. 
P

. 
S.

 1
8 

no
t 

be
in

g 
im

pl
em

en
te

d 
in

 th
es

e 
te

rr
ito

ri
es

. 

.. .. '" 



APpmmavm 
(pt lee para 43 Page 72 of Report)· 

SUIletnents shofDinl the adminislraliw expenditure incurred in the in
plementtlliolt of the Village HousinB Projects Scheme at State and locallewl_ 

Bihar 

A~ve Percel1tage to 
expenditure total outlay 

Rs. 

1961-62 1,00,000 20% 

1962-63 Do. 14·5% 

1963-64 Do. 71.4% 

1964-65 Do. 64·5% 

1965-66 Do. 28·6% 

Uttar Praduh 

The SOite Government have stated that as the Scheme is implemented 
by the Director, Panchayat Raj, at the State level and by the Block Deve-
lopment Officers at the local level and as this work. under the Scheme was 
done by them in Iddition to their own work, it is not possible to give this. 
information. 

K.,.ala 

Administrative Percentage to 
expenditure totaloutlay 

Rs. 

1961-62 25,123. 18 8% 
1962-63 35,974. 06 ''-. 
1963-64 61,312·39 6". 
1964-65 63;,086·66 60/. 
r96s-66 61,190·61 10/. 
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NtlIaland 

The inf(,rmation is nil as the Scheme is not being impltmented' in this. 
State. 

West Bengal 

1961-62 
1962-63 
1963-64 
1964-65 
1965-66 

Madhya Pradesh 

Administrative 
expenditure 

Rs. 

76,000 
88,000 
87,000 
86,000 
80,000 

Percentage to 
total outlay 

15. 2 % 
17·6% 
17·4% 
28·6% 

4°% 

The State Government have furnished the information in rospect of t:be,
Rural Housing Cell only. 

Administrative Peroentage to 
expenditure total outlay 

Rs. 

1961-62 35,000 3"·6% 
1962-63 61,079 5~I% 

r963-64 23,033 4·6% 
1964-65 43,311 6·8% 
1965-66 52,725 12·9% 

Mysore 

Administrative' ~centage to 
expenditure total "'outlay 

Rs. 

1961-62 68,778 4·7% 
1962-63 

" t 69,696 5·3% 
1963-64 ," 67,13'4· 12·6% 
1964-65 79,250 ' 7- 1 % 
1965-66 

.~ 
1,27,518' 61<1% 
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'Gujarat 

Virtually no expenditure was incurred towards the administration of 
·the Scheme as the State granted loans direct to the Panchayats and the re
payments were also made by the Panchayats . 

. bam 

1961-62 
1962-63 
1963-64 
1964-65 
1965-66 

MaharashtTa 

Administrative 
expenditure 

(Rs. in lakhs) 

0'30 
0'28 
0'26 
0'28 
0'30 

Percentage to 
total outlay 

15% 
9'3% 

59'1% 
66'6% 

15% 

A sum of Rs. 3,58,270 wa..~ incurred during the Third Plan period for 
1:he establishm~nt of the Rural Housing Cell as against the total allocation 
-of Rs, 2 crores for the plan period. No other expenditure has been incur
·red . 

. Madras 

1961~ 

1962-63 
1963-64 
1964-65 
1965-66 

1961-62 
1962-63 
1963-64 
1964-65 
1965-66 

Administrative 
expenditure 

RI, 
84,673 
90,660 

1,16,893 
1,18,249 
1,15,918 

Administrative 
expenditure 

RI. 
96,810 
78,380 
29,231 
28,522 

37>342 

Percentage to 
total outlay 

10'4% 
8'5% 

10·88% 
17'46% 
21'87% 

Percentage to 
total outlay 

19'2% 
II% 

Percentages not work-
eel out as the alIo-
cations were on. 
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Andhra Pradesh 

The adminiwative expenditure on Rural Housing Cell incurred during
the ThirdPlan period at State level in the implementation of the Village Hous
ing Projects Scheme was Rs. 4'75 lakiis which constituted 12' 59% of' 
the total outlay under the Scheme. 

Orissa 

1961-62 

1962-63 

1963-64 

1964-65 

1965-66 

Rajasthan 

Administrative 
expenditure 

Rs. 

51,000 

56,000 

64,900 

57,730 

BA,560 

Per~tageto 
total outlay 

7% 

8% 

8% 

It has stated that the Rural Housing Cell primarily applied itself 
to preparation of Master Plans and therefore the question of relat
ing total. expenditure to the administrative expenditure did not arise. 

Jammu and KashmiT: 

It has stated that as no loan has so far been advanced, the ques
tion of administrative expenditure did not arise. 

TripuTa 

The Gov~ent of Tripura have utilised a sum of Rs, 64,514 
towards the expenditure on staff employed to deal with the Scheme 
at its headquarter&. As no sta1f was given to the Block Develop
ment O1Bcer for the implementation of the Scheme only a very petty 
expenditure was iDcurred by them from their COIlltingency. 

Delhi 

As no separate administrative machinery has been created exclu-
sively to deal with the implementation of Village Housing Projects
Scheme, it baa not:: been ~ble for tll.e Administration to work out 
the quantum of administrative expenditure incurred by them. 
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-Goa., Dam4n and Diu 

The Village Housing Projects Scheme is not being implemented 
in thJs State. 

Himachal Pradesh 

No expenditure was incurred as the admi.nistra.tive work per~ 
-taining to this Scheme is being attended to by the Community 
Development staff in addition to their own duties. 

Pondicherry 

No separate expenditure was incurred to implement this scheme 
as the existing staff attended to this work in addiition to their nor
mal work . 

. N.E.F.A. 

The Scheme has not been introduced in this Union Territory. 

Mampur 
No expenditure was incurred as no separate staff was appointed 

for the implementation of this Scheme. 

-Laccadives, etc., Islands 
No expenditure was incurred, as no separate staff was appointed 

for this purpose. 

-Andamans and Nicobars 

As the Village Housing Projects Scheme has not been introduced 
:Wl this territory, the administrative expenditure is nil. 



APPENDIX IX 

SummtLTy of Conclusions/Recommendations 

81. Reference to 
No. Para No. of 8unmlry ofConclusions/Recommendat:ons 

Report 

123 

'1 II The Committee feel constrained to state that 
the formulation of the Village Housing Projects 
Scheme on the Puerto Rico pattern was based 
on inadequate understanding of the social and 
economic conditions prevailing in the rural 
areas of the two countries. They feel that this 
was the initial handicap of the scheme as there 
was hardly any similarity in the rural economic 
and social conditions obtaining in Puerto Rico 
and India. Moreover, the Committee regret to 
note that there was no serious attempt to im
plement the ideas and programmes put in the 
Second and the Third Plans with the result that 
the Scheme has not so far made any headway. 
The Committee would urge that such an impor
tant Social Welfare Scheme which affects a vast 
majority of the population shouldibe prepared 
after a careful and realistic assessment of the 
needs and conditions of the people of our coun-· 
try. 

14 The Committee note that the funds provided 
for the Village Housing Projects Scheme dur
ing the Second and Third Plan periods were 
utilised only to the extent of 37.6 per cent and 
34.7 per cent respectively resulting in a short
fall of 62.4 per cent and 65.3 per cent respectively. 
The Committee fail to understand why the per
centage of physical performance namely 5.4 and 
20.1 per cent respectively in the Second and the 
Third Plans could have been so law compared 
to the percentage of expenditures. The Com
mittee furthr note that the number of villages 
where the scheme was to be implemented re
mained stationary at 5,000 both during the 

119 
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Second and the Third Plan periods. It is re-
grettable that even at the end of the Third Plan 
period the scheme is being implemented only 
in 2913 villages representing a shortfall of 
42 per cent. 

The Committee consider that the reasons for 
the shortfall in the scheme are such as would 
have been evident from the very .beginning. In 
fact some of these difficulties were mentioned 
in the Report of the Committee on Environ
mental Hygiene in 1949 and were discussed at 
the various seminars on Housing held since 
then. From the changes made in the scheme 
from time to time, it is evident that apart from 
the basic weaknesses in the scope and contents 
of the original scheme, its implementation has 
suffered from organisational weakness at the 
field level. The general apathy of the States 
towards this scheme was also responsible for 
its poor progress. The Committee are constra
ined to note that the Central Government have 
complacently allowed the State Governments to 
divert the funds allotted for this scheme to other 
programmes. The Committee fail to appreciate 
the Central administrative Ministry pleading help
lessness in the matter. The Committee consider 
that it would be far better if taking note of all 
these difficulties. concerted measures are taken 
to overcome them and to fix realistic targets in 
the light of State's genuine requirements and 
capacity for execution. 

The Committee are surprised to note that while 
the number of houses to be constructed during 
the Second Plan period under the Village Hous
ing Projects Scheme was laid down in the Se
cond Plan period as 1,33.000, this was not broken 
up into State-wise targets by the Ministry. Dur-
ing the Third Plan period while the targets of 
construction of houses was 1,25,000, the targets 
fixed for the various States and Union Territo
ries durin~ the whole PIan period amounted to 
only 78,995 i.e. about 40 per cent of the overall 
targets remained unallocated. Against these 
targets the houses actually constructed during 
this pran period amounted to 25,188 only. 
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The Committee regret to note that a number 
of States particularly Bihar, Gujarat. Madhya 
Pradesh. Orissa, U.P. and Punjab have not shown 
the necessary interest in the execution of the 
Village Housing Projects Scheme and lagged 
much behind the targets fixed for them. While 
the Committee realise that the implementation 
of the scheme is the responsibility of the State 
Governments, they feel that the poor progress 
in the implementation of the scheme by the State 
Governments is partly due to lack of effective 
follow up measures by the administrative Min
istry. It appears that careful watch had not 
been kept on the expenditure incurred by the 
various States on this scheme and the number of 
houses constructed. In a scheme which is aided 
by the Centre, 1t is expected that the adminis
trative Ministry should keep a close watch on 
the progress of the scheme 'by the various States 
and should take initiaJtive to solve the difficulties 
of the s,tates which are lagging behind. The 
Committee recommend that effective measures 
should be evolved by the administrative Minis
try in consultation with the State Governments 
to ensure that the schemes aided by the Centre 
are implemented by the States not only in letter 
but in spirit. 

16 It will be seen that quarterly progress reports 
are submitted very late by the States. Further 
the last quarterly reports submitted by Orissa, 
Punjab. Kerala and U.P. relate to the quarters 
ending 31.3.1964, 31.3.1965, 30.6.1965 and 31.12.1965 
respectively. 

17 

-400 aii LS-9. 

This would indicate that neither the adIni
nistrative Ministry at the Centre nor the States 
have taken up the work of implementation of the 
Scheme and watching its progress seriously. It is 
therefore no wonder that the progress of the 
schemes has been so poor. The Committee would 
urge that effective procedure3 should be evolved 
by the administrative Ministry in consultation 
with the State Governments to ensure that there 
are no delays in reporting the progress of the 
Scheme regularly. . 

While the Committee realise the importance of 
rural housing, they also feel that the programme 
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has to be integrated with the economic and gene
ral development of the rural area and should be 
such as not to burden the villager with a loan 
which he does not want or for which he does 
not have the capacity to pay back. The Com
mittee would, therefore, suggest that the Plan
ning CommissionlGovernment should fix re'alistic 
targets for rural hOUSing and at the time of re
view of the Annual! Plan for the State Govern
ments, provide funds strictly in acCordance with 
the achievements and estimated requirements. 
They agree with the Working group that "The 
State Governments should also be asked to en
sure <that funds provided fo~ housing schemes in 
the annual Plans are not diverted to other deve
lopment projects during the cours-~ of the year." 

Government may like to examine the reasons 
for wide variaJtions in percentage of Central 
Grants ranging from 7.2 per cent in the case of 
Madhya Pradesh to 44.36 per cent in the case 
of Bihar for Rural Housing and see whether 
these should also be related in &orne way to the 
urgency of the problem and the capacity for self
help. 

The Committee are constrained to observe that 
against the estimated overall Central Govern
ment expenditure of Rs. 752 and Rs. 1000 per 
house during the Second and Third Plan respec
tively the actual expenditure incurred per house 
amounted to Rs. 5233 and Rs. 1750 respectively. 
The average expenditure per house in each State 
during the Second Plan period has al&o dluctuat
ed very widely. While it works out to Rs. 2041 in 
the case of West Bengal it is as high as Rs. 81,555-
in the case of Punjab. Although the position 
improved during the Th4"d Plan period, the 
average expenditure still ranged between Rs. 515 
in West Bengal to Rs. 13,663 in Bihar. 

Even if the figures of average cost per hOllSe' 
given by the Ministry are taken into account the 
expenditure per house ranged from Rs. 500 in 
the case of West Bengal to Rs. 4,000 and Rs. 
9,000 in the case of Punjab during the Seconcl 
and Third Plan periods. While the Committee
agree that preparatory work has to be done ina 
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implementing such schemes and making them 
popular with the beneficiaries, they would like 
to emphasise that the overall total expenditure 
has to be related to the \~tual physical perfor
malIlce intended to be· ac • .ieved by that scheme. 
Viewed from that angle the performance of the 
scheme in terms of the houses built as compared 
to the total expenditure has not been very en
couraging. The Committee would urge that while 
preparing the plans and programmes. realistic 
estimates of the targets to be achieved should be 
laid down for each Stalte considerinlO!" their local 
and regional conditions and it should be ensured 
that the achievements of the States generally 
correspond to the targets laid down and the finan-
cial resources made available to them. The 
Committee would urge that while preparing the 
Fourth Plan the physical and financial targets in 
respect of each State should be broadly deter
mined under this scheme and the perfoI'mance 
should be watched against them regularly. 

The Committee need hardly stress that as 
rural areas of the country admittedly su1fer from 
poor economic resources, every effort should be 
made to ensure that the outlay on rural houses 
is reduced to the minimum, consistent with the 
need for providing sanitary and healthy environ
mental conditions. The Committee have no doubt 
that Government would make every effort to 
bring down the Central Government expendi
ture per house in States such as Punjab, Har
yana, Keraila. Madras etc., where it is unduly 
high. The Committee also suggest that more or 
less a uniform expenditure per house should be 
insisted upon in each State allowing only a slight 
fluctuation due to local variations. 

The Committee note that the idea of total re
modelling of the villages except for the flood 
affected villages and villages in new colonies 
under the Village Housing Projects Scheme has 
been abandoned. In this connection they would 
point out that even in the Report of the Com
mittee on Environment2.l Hygiene in 1949 the 
difficulties in total remodelling of villages had 
been pointed out. It is surprising how in spite 
of the observations made by that Committee, the 

----- ----------------------
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scheme of total remodelling of villages was at 
all included in the Village H'ousing Projects 
Scheme which ultimately proved unsuccessful. 

The Committee also regret to note that the 
idea of selecting groups of villages for the scheme 
has not been implemented as yet. They feel that 
if the scheme had been introdUCed in compact 
groups of villages, it would have been possible 
not only to ensure better technical supervision 
over the construction of houses but also to 
arrange for the production of building material 
on a cooperative basis by setting up brick and 
lime kilns as well as workshop for producing 
other building components. 

The Committee regret to observe that there has 
been very slow progress in bringing about im
provements in the laying of streets and dra:ins 
in the villages by any of the States although the 
need for such improvements was stressed on the 
State Governments in September, 1962 and funds 
therefor were made available to them as outright 
grant from the Centre. This is yet another inst
ance of lack of interest on the part of the autho
rities concerned to effect ,improvements in this 
vita~ matter. The Committee cannot over
emphasise the importance of sanitation and en
vironmental hygiene in the villages which is of 
prime importance to bring about real improve
ments in the living conditions of the villagers. 
The Committee urge that utmost attention should 
be paid to this aspect otherwise the construc
tion of new houses and improvement to the old 
houses envisaged under the scheme would have 
little meaning. 

The Committee are unhappy to observe that 
there has practically been no progress in provid
ing house sites for landless agricultural workers 
in the villages although this scheme was intro
duced about 5 years ago in 1962. It is regretable 
that none of the States and Union Territories 
have taken up the scheme seriously. While no 
action has been taken to introduce the scheme 
by the majority of the States, the progress in 
the four States which are implementing the 
scheme. is far from satisfactory. The Committee 
are distressed at the apathy of the State Gov
ernments in this vital matter. It is well known 
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that the living condition of the landless agricul
tural workers in the villages is deplorable and 
can only be improved by constant, continuous 
and sympathetic endeavours by Government and 
the village communities. The Committee urge 
that earnest efforts should be made by Govern
ment to tackle this problem on a priority basis 
as a social measure of vital importance to the 
village community. They suggest that this pro
gramme should be made into a separate scheme. 
The Committee hope that necessary action will 
be taken by Government in this regard and that 
the progress in the implementation of the scheme 
would be closely watched by means of periodical 
progress reports. 

The Cominittee are in agreement with the 
views expressed by the Working Group. They 
feel that the scheme for providing house sites 
and housing colonies to the Scheduled Castes and 
Scheduled Tribes should be viewed from the 
overall angle of improving the living conditions 
of the village community as a whole. and should 
receive more energetic attention. 

The Committee suggest that keeping in view 
the important role played by landless Scheduled 
Castes and Scheduled Tribes in agricultural pro
duction, Government should use the influence of 
social and local institutions such as Panchayats 
for improving the housing conditions of these 
backward classes of the community. The Com
Inittee have no doubt that if 75 per cent of sub
sidy being paid for housing of Scheduled Castes 
and Scheduled Tribes is well publicised and used, 
significant progress can be made in ameliorating 
the housing conditions of these backward sec
tions of the community. 

The Committee note that there is a general 
lack of response to the taking of loans by the 
villagers under this scheme. This is partly due 
to the poor economic conditions of the vills·gers 
but mostly due to the various procedural diffi-
culties in obtaining sanction for the loans or 
effecting its repayment in instalments by the 
loanees. The ComInittee suggest that the present 
rules for the grant of loans to the villagers under 
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this Scheme should be reviewed and amended 
where necessary, to suit the economic conditions 
of the villagers. _ The Committee, in particular, 
would suggest that the question of simplifying 
the procedures for the grant of loan, eliminating 
scope for harassment of the loanee by the dis
bursing officials, increasing the number of instal
ments for its repayment, changing the time of 
repayment to coincide with the harvesting season 
and the granting of concession in the interest 
rate may be given serious consideration. In this 
connection the Committee would like to em
phasise that there should be no relaxation in 
the recovery of loans as they apprehend that once 
the dues are allowed to remain outstanding, it 
may become rather difficult to e:uorce recovery 
later on. The Committee would also like to 
stress that to enable the villagers to maintain 
their houses in good conditions and to repay 
loans, it is necessary that there is general im-' 
provement in their economic condition. This 
could be brought about by providing them the 
means to increase agricultural production as well 
as employment opportunities locally. The Com
mittee therefore recommend that along with the 
schemes for improving the housing conditions of 
the villagers, effective measures should be taken 
simultaneously to uplift their general economic 
conditions by initiating suitable agro-industrial 
programmes to enable them to take advantage 
of such schemes in increasing numbers. 

3S The Committee are not happy at the perfor-
mance of the State Rural Housing Cells, They 
consider that greater attention should have 
been paid by these Cells to the conducting of 
socio-economic and technical surveys of the 
villages and preparing type designs of houses 
for the various categories of village inhabi
tants. The Committee consider that unless it 
is ensured that new houses constructed under 
the Scheme conform broadly to the type de
signs, it is likely that the old style of houses 
would continue to be constructed even under 
thIs Scheme, thereby perpetuating the unhy
gienic and insanitary conditioD'S in the vil
lag<!s. The Committee suggest tnat the working 
of the State Rural Housing cells should be 
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reviewed with a view to improve their work
ing. 

The Committee are not clear how the capa
city of the six centres has been calculated as 
360 when the authorised training capacity of 
the course for overseers and junior engineering 

. students is 30 each and the duration of the 
course is only two to tlu-ee months. The Com
mitiee feel that if the training capacity is put 
to optimum use it should be possible to arrange 
for at least four courses in a year for overseers 
and junior engineers, which would result in 
training of 180x4=720 personnel in a year. The 
Committee would fJrther like to !point out 
.that even on the basis of 360 shown as the capa
.city for training by the Ministry; the percen
tage has gone down without perh8!I)s attracting 
any appropriate action by the authorities. The 
'percentage has gone down from 80 in 1961-62 
to 44.5 in 1965-66. The Committee feel that if it 
is necessary to provide training for overseers, 
junior engineers and others in Rural Housing 
in these research-cum-training centres, then 
either a systematic effort should be made to 
put to optimum use the exi9ting training capacity 
or to reduce the training facilities and training 
staff to accord with the realistic assessment of the 
requirements, so as to avoid infructuous ex
penditure. 

There is also great disparity in the number of 
overseers, junior engineers trained so far by 
each centre. While Valabh Vidyanagar Anand 
Centre has imparted training to 404 overseers, 
the New Delhi Centre has trained only 160 men 
so far. The Committee regret to note that out 
of about 5000 B.D.Os. working in the country, 
only 175 have so far been depUJted for training 
in spite of the fact that the B. D.O. is the king
pin for all rural developme~t. While no B.D.D. 
has so far been trained by the New Delhi and 
Anand Centres, only 7 have been trained by 
the Howrah CeDJtre. The Committee would like 
Government to analyse the reasons for wUie 
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variations in utilisation of th~ training cen
tres and take suitable remedial measures in 
consultation w1th State GovernmentslUnion 
TerritOries. 

The Committee are surprised that in the 
course of 5 or 6 years, the Government have 
spent only 40 per cent of the grant made by the 
Ford Foundation. They c~ort but take it a& 
indicative of the ad.m.inistration's lack of interest 
in the programme. The Committee also note 
that out of 90 houses proposed. to be constructed 
only 56 have ·been completed so far and the rest 
are under way. They also note that out of 56 
houses completed so far as many as 16 are locat
ed in the campus of the EngiLeering Colleges. 
The Committee are not convinced that the loca
tion of these houses in the campus area really 
serves the purpose of demonstration and exhor
tation to the villagers and would urge that the 
demonstration houses should be so> located as.to 
attract the imagina.tion and interest of as large a 
number of villagers in the area, as possible. In 
the opinion of the Committee the campus of II; 

university or an Engineering College situated in 
a city would not appear to be an ideal location 
for crem.onstration houses. 

The Committee note that the work of these
re'se8.rch-cum-training centres has been evaluat
ed twice by an Evaluation Committee. The Com
mittee would, however, like to stress that in 
assessing the work more eIIllphasis should have 
been laid on the tangible reBlJlts achieved by 
these centres, particularly the extenJt to which 
the results of their research have &een applied 
in actual practice in the villages.. The Commit
tee have no doubt that these centres can do a 
great deal in evolving standards and specifica
tions using local material and consistent with the 
level of income of the villagers as well as in 
educating them to construct low-cost houses. 
They hope that greater emphasis would be laid 
on the actual application of results of research 
and the methods and specification evolved by 
,these centres for cheaper cOJrstrucrtion in future. 

The Committee feel that the cost of construe>
tion of demonstration houses ranging between 
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Rs. 3,600 to Rs. 3,700 per unit, excluding the cost 
of land, is on the high side, considering the gene
rally poor' economic conditions of our villagers. 
The Committee have no idea as to how 'the cost 
of these demonstration houses has been worked 
out or the extent to whicb. locally available raw 
materials have been llSE!d in these houses. The 
Commi'ttee would however strongly stress that 
every effort should be made to bring down the 
cost of construction by improving the designs. 
and by making the best use of the materials 
locally available. 

The Committee are nm convinced by the rea
'SOns advanced by the Ministry regarding the' 
wide variations in the administrative expen
diture in the various States. The Commi'ttee 
would like Government to keep a careful watch 
on the percentage that !the admini~trative expen
diture bears to the total ow.tlay with a view to 
reduce it 11:0 the minimum. The Committee 
think 'that it may be desirable to fix a definite 
percentage leaving s6me scope for some varia
tions due to local conditions. 

The Committee are unhappy to note that there 
does not exis1 any effective coordination amongst 
the various Ministries viz . . Works, Housing and 
Supply. Food and Agriculture, Community Deve
lopment, Mini'stry of Healtth and Social Welfare 
in the matters of implementation of programmes 
of Rural Housing. The Committee cannot over
stress the need for close liaison among these 
Minis1ries. '!1J:e Government may also consider 
the desirability of setting up a Central Housing 
Board with a separate division for rural housing 
to co-ordinaie and handle the variou~ housing 
schemes in the rural areas. 

45 The Committee consider ,that the super-struc-
ture of rural housing scheme can be built only 
if the economic base of the people in the rural 
areas is s1rengthened. The Committee therefore 
feel that an integrated approach towards rural 
development which would cover improved agri
cultural practices and production methods, bet
ter irrigation facilities, ftood control measures, 
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improved water supply, supply of power, deve-
lopment of agro-based small scale industries etc. 
can only provide the true base for a meanihgfui 
programme of Rural Housing. 

The Committee further feel that Government 
agencies should make continuous efforts to im-
prove the layout and_ drainage of the vmages so 
as to make them hygienic and sanitary. In the 
matter of housing, stress should be laid on de
mon!>tration of practical methods of constructing 
hygienic and well-ventilated houses at a cost 
which is within the reach of the common man. 
More emphasis should be placed on self help 
with provision of loan facilmies at cheaper rate 
of interest so as to bring about Lnprovement in 
Rural Housing conditions. The Committee would 
.like Government to make available the layout 
and designs of houses, best 'SUited to rural con
ditions to all a9piring villagers through the 
agency of local authorities such as Panchayats 
and Community Development authorities, irres
pective of the loa~ requirements. The key-note 
in designing rural houses should be utility, 
coupled with economy and ease of con'Struction, 
with particular emphasis on factors such as cli
mate, living habits, customs and llItilisation of 
local materials, etc. The Committee think that 
the rural housing scheme should be a part of the 
integrated scheme of improving the social hy
giene and the social and individual habits of the 
villagers. 

As regards model layout for villages, the Com
mittee feel that though these should be vigo
rously implemented in new colonies or in vil
lages suscepUhle to floods while relocating their 
sites, attempts should he made even in existing 
villages to improve the layouts, roads, drains and 
sanitary arrangements. The Committee are con
vinced that if serious attempts are made to trans
form the rural set up into model villages deve
loped at economic cost, these would act as an 
exhortation and example to others. The Com
mittee feel that rural housing should be inte
grated with well thought out and efficiently exe
cutedplans of rural development. 
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The Estimates Committee have taken up the 
examination of the subject of Rural Housing 
as a sequence to their examination of the pro
grammes of Rural Wor~, Community Develop
ment and Rural Industrialisation during the pre
vious year. Not having been impressed with 
the working .ofthe latter three programmes, the 
Committee did no1: expect that any significant 
progress would have been made in the Rural 
Housing Scheme. Yet, the Committee had 
hoped that some serious thought would have 
been given to this subject as it had been includ
ed in the Five Year Plans. 

The importance of Rural Housing as an effec
tive instrument for- raising the level of living of 
the village people. providing them better oppor
tunities for work and as a vital element in the 
transformation of rural life, had been recognised 
long time back. The importance of Rural Hous
ing Scheme was emphasized even in the First 
Plan document and resources allocated for the 
purpose in the subsequent Five Year Plans, but 
the Committee have been constrained to note 
that no serious attempt has been made to im
plement the ·scheme. The Committee feel that 
the fundamental mistake was to start the scheme 
on the ~attern of Puerto Rico. The Committee 
fail to understand how Government or the Plan
ning Commission could find any similarity in 
the rural conditions obtaining in India and 
Puerto Rico. The Committee fully endorse the 
statement made in the COU<fSe of official evidence 
by the Secretary of Ministry of Works, Housing 
and Supply that the rural conditions of the two 
countries differ basically. It simply shows that 
when some foreign experts put forth any idea 
before any responsible person in the adminis
tration, it is often taken up without proper scru
tiny and examination of its iTIl1:rinsic merit. The 
Committee feel that at least in the matter of rural 
development, the sooner, the Government can 
make its own schemes on the basis of realistic 
assessment of the needs of the rural population 
and the conditions prevailing in our country and 
not on the basis of some alluring suggestions 
from some foreign experts which are neither re-
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levant nor related to the circumstances obtain
ing, the better it is for the village communities. 

The Committee would like to stress that the 
task of improving the housing conditions in the 
villages has to be viewed not as an isolated ob
jective, but as part of an integrated scheme of 
rural reconstruction which includes improve
ment of agricultural production, cooperative 
working in as many fields as possible, rural water 
supply, dlrainage, sanitation, village roads, wel
fare programmes for scheduled castes and other 
backward classes and 'Programmes for promoting 
more work and better living conditions for vil-
lage artisans. Rural housing is, therefore, in
trinsically a part of commumty development and 
village planning and has to be considered in the 
background of the general economy and social 
development of rural areas. A number of Min
istries in the Central Government, e.g., Minis
tries of Works, HOUSing and Supply; Health; 
Community Development & Cooperation; Agri
culture; Social Welfare and corresponding de
partments in the State Governments are con
cerned with the execution of rural development 
programmes the Committee have regretfully 
observed that there has not been much 
c..oordination amongst the various agencies 
which are concerned with one or the other 
aspect of rural reconstruction can only lead 
to unbalanced development of rural life. 
Without a proper layout, drainage or suit
a"ole sanitary arrangements and in the ab
sence. of improved communications and arran
ments for the disposal of sewage and waste 
products or without provision for the supply of 
drinking water, or agricultural-and economic 
development, simply pwning a better house 
would almost mean nothing to a villager. It has 
been contended that a proper layout of the vil
lage with arrangements for roads and drainage is 
very difficult in the exi9ting villages and can be 
experimented only in settling new villages. The 
Committee are not inclined to accept this state
ment. They feel that even within the existing 
set-up of the villages. with slight modiftcations 
in the location of the houses tlirough coopera-
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Hve efforts, considerable improvement can be 
effected in the layout of the! village and for the 
provision of roads, drainage, !llanure pits, sani
tary la.trines and such oth~r simple and essential 
amenities of decent living. 

The Committee had an opportunity of visiting 
some villages in the Union Territory of Delhi 
where some h04Ses have been . constructed under 
the Village HOUSing Projects Scheme but to their 
surprise they found that even in those new 
houses, no provision had been made for latrine or 
urinal or for draiInage. Nor had any arrange
ment been made for better Ugh.t and ventilation. 
They also saw cattle and human beings living 
under the same roof, if not in the same room. 
They feel that if this scheme is implemented in 
this manner, it would only mean pe.petuating 
the insaniJtaJry conditions and the outdated tra
ditions and institutions of the villages. There 
should have been an attempt on the part of the 
administration to see that better living condi
tions are created and better social habits are 
encouraged. 

It seems that the administration has taken it 
for granted that all they are required to do under 
this scheme is ItO give some loans to the villagers 
for having a pucca house instead of a kutcha 
one. They have not taken much care beyond 
that. This apprehension of the Committee is 
confirmed by the fact tha.t physical and socio
ec.'onomic surveys had been conducted only in a 
few villages in each State while the programme 
,envisages socio-economic surveys as a condition 
precedent to the introduction of the scheme. 

The Committee also find that the declared 
policy of making this a scheme of 'aided seIf
help' has not received due consideration. Aided 
self-help in housing aims 8It helping people to 
build cheap houses out of materials available 
locally. Naturally education and guidance play 
a large part in the implementation of this pro
gramme. The Committee have regretfully no
ticed that hardly any attempt has been made by 
Government in this direction. The result has 
been that even the research and training centres 
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that have been established have proceeded more 
or less on stereo-type pattern and the cost of 
rural house has been estimated at about Rs. 
3700. The Committee feel that if those centres 
had given due attention to the 'aided self-help' 
aspect of the scheme, it might have been possi
ble for them to develop or to suggest locally 
available materials for the construction of the 
rural house. The Committee are not happy 
inasmuch as these research-cumrtraining centres 
have all been located in urban areas and some of 
them in highly sophisticated engineering institu
tions. They also find that these centres have 
not been fully utilised. During the Third Plan 
period, only 59 per cent of the authorised capa
city of the six centres has beer. utilised and the 
utilisation of the capacity has been going down 
year after year from 80 per cent in the first year 
(1961-62) to 44.45 per cent in the last year 
(1965-66). It is surprising that this has not at
tracted the attention of the Government and no 
remedial steps have been taken. More depres
sing is the fact that only 175 B. D . Os out of over 
5,000 have so far undergone training in these 
centres while in two of the centres no B.D.Os re
ceived any training. And this is inspirte of the 
fact that the B. D . O. is the principal agency for 
all rural development. 

Another depressing factor which has come to 
the notice of the Committee is the non-utilisation 
of the Ford Foundation grant for this scheme. 
Out of a grant of $2,00,000, only $80,000 has been 
utilised so far. Even though four years have 
elapsed it has been possible to build only 56 de
monstration houses. Another 34 houses are still 
under cons11ruction. This would appear to the 
Committee to be due to lack of any seriousness 
on ,the part of the Government in implementing 
this scheme. The net result is that the rural 
housing scheme has failed to evoke a wide-spread 
desire among villagers to achieve the objective of 
better living which is the underlying aim of this 
scheme. 

The Committee feel that the rural people con
stituting about..83 per cent of our population 
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deserve better cQnsideration from the Govern
ment. The rural areas are often subject to perio
dical natural calamities. The rural houses in 
most areas are mostly weak ramshackle struc
tures and hardly conform to the minimum hy
gienic requilrements. The scheme, though well 
conceived, has not been seriously implemented. 

The Committee strongly feel that the entire 
scheme should be examined de nOvo in the light 
of the short-comings that have been noticed in 
its working. They also suggest that irrespective' 
of the allocations that may be made for this pur
pose in the Fourth Five Year Plan, the Scheme
should be taken l.\P as part of an integrated plan 
for reconstruction of rural areas so as to achieve
the aim of improving the social and economic 
conditions of the villagers to an appreciable· ex
tent. 



APPENDIX X 
,~nalysi8 of Recommendations/Conclusions contained in the Report 

I. CLASSIFICATION OF RECOMMENDATIONS ---- A. Recommendationa for improving the organisation and 
working: 
S. Nos. 1 to 5, 8 to 16, 19 and 21. 

B. Recommendations for effecting economy: 

S. NOl. 7, 17 and 18. 

C. Miscellaneous Recommendations: 

S. Nos. 6 and 20. 

'U. ANALYSIS OF MORE IMPORTANT RECOMMEN"DATIONS DIIlECTBD 

Sl. 
,No. 

roWAltDS EcoNOMY: 

3 

S1. No. as per 
Summary of 
recommenda- Particulars . 
. tions (Appen-

dix IX) 

7 The need for ensuring relative degree of physical 
performance in terms of overall expenditure 
cannot be over-emphasized. While preparing 
the plan outlay during Fourth Plan, it should 
be ensured that realistic targets are fixed so 
as to conform to the achievements. Rural 
areas being economically backward, efforts should 
be directed towards reduction in outlay on hou
ses, consistent with the need to provide hy
gienic conditions. It is suggested that uni
formity in expenditure should be observed, 
allowing for slight fluctuations varying accord
ing to local conditions as also curtailing the high 
ratio of construction cost in some States. 

17 Earnest efforts should be made to bring down th~ 
unit cost of construction of demonstration hou
ses by improving the designs and advantageOusly 
utilising the materials locally available to the 
full extent. 

18 Judging the performance achieved so far, it is 
evident that there is much scope for exercising 
an effective check on the administrative expendI
ture as percentage to the total outlay. so as to 
ensure overall economy. 
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SI. Name of Agent Agency SI. Name of Agent 'Aa~ 
No. No. No. No. 
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27. Bahree Brothers, 188, Laj· 
pattai Market, Delhl~. 

27 33. BookWell, 4 SaDt Naran-
kari Colony, Kingsway, _ 

96 
Camp, DeIhi-9. 

28. Jayana Book Depot, Chap. 66 
~ Kuan, Karol 

Ncw Delhi. MANIPUR 

Z9. OxfOld Book & Stationcrf 68 
34. Shri N. Cbaoba SlIIIb, 77 Company, Sciudia House, 

NeW8~nt. RamJal Paul CoDnaught Place. Ncw 
High chaol Annexe. Delhi-I. 
Impbal. 

30. People's Publishing House, 76 
Rani}bansl Road, New AGBNTS IN FOREIGN Delhi. COUNTRIES 

31• The United Book Ageacy, 88 
48, Amrit Kaur Market, 35. The Secretary, Establish· 
Pahar Ganl, New Delhi. ment Department, The 

32. HiDd l300k House, b, High Commission oflndia. 
95 ·India House, Aldwych. 

Jan;>ath, New Delhi. LONDON. W ~.";'2. 
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